
22nd January, 1925

THE 

LEGISLATIVE ASSEMBLY DEBATES 

( Official Report) 

VOLUME VI 

THIRD SESSION 
\ 

o:r THE 

SIMLA 
GOVERNMENT OF INDIA PREBB 

1926 

. . lk:~. No . ....... . 
'r~tcd. .. ,2.vr~. ,, 

~"-n.-;:-:..a,~ 

L

SECOND SESSION

OF THE



UO�TENTS-r,mt,i. 

J'rlday, 20th J'ebraary, 1116-contd. 
Reaolution ,·e Appointment of two Members of the Aaaembly 

to the Uoveming Body of the Ludy Hardinge Medical 

PAOliS. 

CoUege, Delhi-Not woved 1307 
The Obl(:ene Publications Bill-Pasaed, as amended 1807-21 

llomtay, 23rd February, 1e.­
Que1tions and Answer& "\' 1323-31 
U natarred Questions a.nd Answera 

. Statements laid on the Table 
Bills paued by the Council of State laid on the Table 
Message from the Council of State 
The Cotton Ginning and Pre111ing Factories Bill-Heport of 

the Select Commil'tee presented ... 
The Indian Penal Code (Amendment) Bill (Age of Coneent 

Bill)-Report of the Select Committee presented 
Railway Budget--General Discuuion 

Tuelld&y, z•th :rebruary, 1926--
.E.J.ection of Panels of Standing CoJDJnittees 
Questions and Anawera · 
Ballot for Panela of Standing Committees 
Public Accounts Committee-Final Report laid on the Table 
The Prisons· (Amendment) Bill-Pa1118d 
The Cantonments (Amendment) Bill-Passed 
The Cantonments (House-Accommodation Amendment) Bill-

Introduced .... 
The Indian Merchant Shipping (Amendment) Bill-Conai­

dered 
Ueaolution rt Legialative Council for Ajmer-Merwara­

Negatived 

Wednelday, 16th l'ebruary, 1116-
Members Sworn 
Questions and Answers 
Railway Budge1l--

List of Demanda-
Demand No. 1-Railway Board. (Motion for omi11ion of 

Demand-Negatived) 
(i) Pay of Officer1 of the Railway Board

(ii) Appointment of an Indian on the Railway
Board 

Thurlday, Hth rebruary, 191&-
Eledion of Panels of Standing Committees 
Railway Budget-List of Demanda-confd. 

Demand No. I-Railway Board-rontd. 
(iii) Appointment of a Ratf"a Tribunal
(iv) Reduction of Third Clas1 Railway Fares
(v) New Branch Line Policy

(vi) Reduction of Coal Freights ... 
(vii) Attitude of the Railway Board with reference to

the grievances of the general public 

1331-36 
133�4 
1344 
1344 

1344 

1344 
1346-1406 

1407 
1407-21 
1414' 
1421-23 
1423 
1424 

1424 

1424-62 

1462-79 

1481 
1481-82 

1482-lM& 
1616-33 

1533-46 

1547-48 

1549-1611 
1649-61 
f56l-85 
1661'-86 
1688-97 

169i-l010 



• LEGI8I .. ATIVE .L\SSEMBI. Y. 

Thur.day, S2nd January, 1925. 

The Assembly met in the Assembly Chamber at Eleven of the Clock, 
.and the President (the Honourable SIR Ax.EXUDER FREDERICK WBYTB, KT.) 
.:took the Chair. . 

MEMBERS SWORN: 

The Honourable Sir Bhupendra Nuth Mitra, K.C.I.E., C.B.E. 
·(Industries Member); Mr. Lancelot Graham, C.I.E., M.L.A. (Secretary, 
I.egislative Department); Mr. George Gall Sim, C.I.E., M.L.A. (Financial 
Commissioner, Railways); Khan Bahadur Muhammad Abdul Mumin, 
M.L.A. (Bengal: Nominated Official); Mr. Ernest Horatio Ashworth, 
M.L.A. (United Provinces: Nominated Official); Mr. William Alexander 
Cosgrave, M.L.A. (AsslWl: Nominated Official); Mr. James Leslie 
McCallum, M.L.A. (Burma: Nominated Official); and Sir Campbell We.rd 
Rhodes, Kt., C.B.E., M.L.A. (Bengal: European). 

STATEMENT OF BUSINESS. 

'.l'b.e Honourable Sir .AlexlDder lIIuddimlD (Home l\1ember): Sir, I wish 
to give Honourable Members such information as I can as to the course 
of· business during the next week. To-morrow, as Members are Bware, has 
been allotted for non-official Resolutions. The Assembly will not sit on 
Saturday, the 24th. On Monday, the 26th, a. motion will be submittE',d for 
the election of members to the Committee on Public Accounts. The next 
business will be the moving of 0. Resolution by the Honourable ME'.mber in 
the Commerce Department in respect of the grant of a. bounty on stepl 
manufactured in India. The text d the Resolution ia a.lreadv in the hands 
of Honoura.ble Members. In the event of the Resolution being pa.ssed in 
a form a.cceptable to Government, this will be followed by a demand for n 
supplementary grant to meet the expenditure to be incurred during the 
.current year. Therea.fter, if time allows, a motion will be made to refer 
the Trade Unions Bill to a. Select Committee and a motion will be made t,o 
take into consideration and pass the Indian Merchant Shipping (Amend-
ment) Bill, which provides for the levy of fees for inspection of wireless 
installations of vessels. Any Government business not tramllxcted on that 
day wi~l be taken on Wednesda.y. the 28th, on which day it is a) so proposed 
to mo~ for lea.ve to introduce the I~egiBlative Assembly President's SalRl'v 
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14 LEGISLATIVE ASSBDLY. 

[Sir Alexander Muddiman.] 
Bill and to move for consideration of the Indian Merchant Shipping (Amend-
ment) Bill, which relates to the Haj, in a foml in which it has been 
amended by tho Select Committee and also to move, if the fonner motion 
is carried, for the passing of the Bill. Finally, if found necessary, an ~le
tion will also be held on the 28th for the Central Advisory Council for Uail-
ways. Tuesday, the 27th, has been allotted for non-official Resolutions 
and Friday. the 80th, has been allotted for non-official Bills. The House 
will not sit on Thursday, the 2flth, which is a gazetted holiday, nor will it 
sit on Saturday, the 31st January. 

JIr .•. A. JiIlDah (Bombay City: Muhammadan Urban): Sir, after the 
announcement that has been made by the Leader of 'the House, I wish 
to draw his attention and also the attention of the Government to the 
fact that the policy  which has led to the promulgation of the Bengal Ordi-
nance of 1924 is very koenly felt throughout the country and also, I believe, 
in this House by a large body of Members. I am prepared to admit that 
the Resolution was disallowed on technical grounds, hut I am sure the 
Government do not desire to prevent a free and full discussion on the policy 
and the provisions and tenns of that Ordinance. If I understand rightly 
that the Government· do not wish to prevent a discussion across the floor 
of this House, then may I ask the Leader of this House whether he pro-
poses to give us an opportunity to raise that discussion with regard to the 
policy and the provisions of the Bengal Ordinance at-an early date? 

There is another matter which I want to bring to his notice. The 26th 
of January is, of course, fixed for very important business. But I want 
to bring to his notice the fact that a Convocation is going to be held at 
Aligarh on that day; and large bodies of the Muhammadan Members at 
least have already accepted. invitations and. will probably have to go there. 
In the light of that fact, which I bring to his nl.ltice, may I know whether 
it is possible not to to.ke up such important business on the 26th. 

'The Honourable Sir Ala&D4er KuddImaD: Sir, with reference to the 
remarks of the Honourable Member opposite in regard to a discussion on 
the provisions of the Bengal Ordinance, I may say at once that this Gov· 
ernment have no desire whatever to shirk a full discusliion on any Resolutions 
that ean be constitutionally discussed and I will examine the state of busi-
ness on the Government side and, as far as possible, I will endeavour to 
make available an early day for the discussion of that question. Nothing 
is further from the wish of the Government than to shirk this discussion 
or in any way to burke the matter and I recognise that tlie Honourable 
Member was also aware of that fact when he made his allusion to B Reso-
lution which might otherwise have come on to-day. 

As regards the second matter, the matter of the Aligarh University, 
that is quite now to me. But, speaking generally, Honourable Members 
must understand that there can be no business more important than the 
bUliness of this House. However important any other engagements l a~  
be,. Honourable Members must always recognise that they may have to 
give them up. However, I will consider the point Bnd I will consult my 
Honourable .colleague who is mainly responsible for the business of that 
day. My Honourable friend must also recollect that there is a good deal 
of Government business 8Ild we have to do the best we oan bi.get it. 
through. But I will eonsider the point. 



QUEBTIONS AND ANSWERS. 

NUMBElt OP DErtTTY ASSISTANT CONTROT,LERS AND ACCOUNTANTS 

IN THE OF'PICE OF THE CONTROLLER OF 1\1lUTARY ACeOU:NTS, 

SOUTHERN COMMAND AND POONA D18TU.lCT. 

1. ·Kr. 11. O. Kelkar: What is the number of: 

(4) authorised, 

(b) I\Ctually working (1) Deputy Assistant Controllers of Military 
Accounts and (2) Accountants in the office of the Controller of 
Military Accounts, S. C.and .Poona District? 

'l'heBonourable Sir Bull Blackett: (a) Deputy Assistant' Controllers 
().f Military Accounte-7.; Accountants-84. 

(b) (1). Deputy Assistant Controllers of Military Accounts on the 1st 
e ~m e  1924-7. 

(2) Accountants on the 1st September 1924-85. 

OUICIA.1ING PROMOTION8 IN LEAVE V ACANCIE'3 IN THE OPJICE OF THE 
COri'l.OLLER OF MILlTAltY ACCOUNTS, SOUTHERN I ~  AND 

. POONA DISTRICT. 

2. ·1Ir. H. 0: Kelkar: ~  Are the officiating appointments in the 
'V&Cancies caused by Deputy Assistant Controllers of Milit.ary Accounts 
and Accountants on leave from 1st September 1922 onwards made in all 
cBses? If not, will Government please state the reasons for the same? 

(b) Is it a fact that the Controller of Military Accounts, S. C. and 
POODa District has declined to notify officiating promotions in leave 
vaoancies as long a8 the number of Accountants working in his office and 
with Units are in excess of the authorised strength? If the reply be in the 
affirmative, will Government be pleased to state whether the Bame prin-
ciple was followed in the same office in notifying promotions to the grade 
of D. A. C. M. A.? If not, the cause of the difference? 

The Honourable Sir BIIII Blackett: (a) Officia.ting BlTangements in 
question have been made from lRt September 1922 onwards, where admis-
s:ble, with due regard to the aoting allowance rules. 
(b) I would refor the Honourable Member to the answer already given to 

Mr. 14ohokare's question No. 2317 on the same subject. We have no 
F.iurpluses in the Deputy Assistant Controllers of Military Accounts' grade 
in any of the Controller of Military Accounts' offices .. 

GRANT OF ~It I  Ar.LOWANCJ£S TO POST.\!, SIGNAl,J,EItR. 

S, .J[r. H. O. Kelkar: Will Government be pleased to state whether 
it is a fllct th'lt an overtime allowance is granted in the CRse of depart-
mental telegraphists for postal Ilnd telegraph serviclc messages dealt with 
by them beyond their prescribed hours of attendance while the same is 
denied to postal signallers. If 80, why? 

The Honourable Sir Bhupendra Hath Kltra: It is LA fact that an ov('r. 
time Bllowa ~ is granted to dePa:tmental telegraphists for postal and 
tt"legraph semce messages dealt WIth by them beyond their presoribed 
hours of "'flttendance. 

( 15 ) A2 



16 LEGISLATIVE ASSEMBLY. 

2. The "l!ow8Doe is not however e i~t o o tal signallers, provided 
that the combined office is required to be kept open, under competent 
authority, for substantially longer hours (i.e., for a period of 80 minutes 
or more) than those fixed for the transaction of telegraph business. 

WORKING HOURS OJ' RAILWAY MAIL SOVICE SORTERS. 

4. -Mr. ]f, O. Kelkar: Will the Government be pleased to state 
whether the attendanoe hours at the record office and on the railwBjI 
platforms of R. M. B. sorters on duty are not taken into account in oaloulat.-
ing the working hours? If so, why? 

"l'hI HODourable Sir BhupIIldra ]fath lIlua: Such hours are not taken 
illto acoount as working hours, because to do 80 would be still further to 
leduce the term of aotual duty of R. M. S. officials whioh is already con-
t:iderably below that of other branches of the Department. 

VACANCIES IN SELBCTION GRADB ApPOINTMENTS IN THE WESTON 

CIRCLE RAILWAY MAIL SERVICE. 

5. -Mr. ]f. O. Kelkar: Will the Government be pleased to state 
whether it is a fact that vacanoies in the selection grade appoinl.ment" 
in the Western Circle R. M. B. have been kept vacant for",Mer a year 
and if 80, why? 

"l'hI Honourable SIr Bhupendra a~ IIltra: The ~ oi tme t  were 
JiEJPt vacant owing to a misapprehension of the orders on the subjeot. Tb!> 
matter has been set right and the vaoancies have since been filled. up. 

INOREASE Oil" LEAVE RESERVE IN TUERAILWAY MAIL SERVICE. 

6. -Mr. ]f. O. Kelkar: (a) Wiij the Government be pleased to state 
whether it is a fact that Government have aocepted the recommendRtionol 
of the joint R. M. S. conference regarding the increase of leave 1'eserve 
to ao per oent. in the R. M. S.? If so, will the Government be pleased 
to state whether anv final orders t.o that effect have or have not been 
passed yet? -

(b) If final ordera have been passed, will the Government be pleased to 
'state what are the orders? 

The Honourable Sir Bhupendra ]fath Kitra: The qU(lstion of increasing 
the leave reserve in the Railway Mail Service is being carefulIy considered 
by the Director-General in consultation with the Financial Adviser to tq.o 
Department of Posts a.nd Telegrar.hs. His recommendations will be 
oonsidered by Government as BOOn 88 they are received. 

WORKING HOURS Oil' POSTAL AND TE(,EGRAPH OnIcIAul. 

7. -Mr. ]f. O. Kelkar: Will the Government be pleased to state: 

(II) How many hours' attendance dailv is consider&! 808 normal in 
the case of officials of (I) the Post, (II) of the Telegraphs; 

(b) Whether atly differentiation between postal officials and tele-
graphists is made in respect of attendance by day and attend-
ance by night; 

(c) If Ilny is made. what I~ o the normal hours of attendance by 
day and normal hours by night per day in ca8 • .of tlle official .. 
of the two departments? . . 
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'1'he Haaoarable IIr BJuapllldla .ath·Kltn: (a) Ordinarily 8 hours daily. 
for attendanoe by day. 

(b) The work of postal clerks is usually done by day, but telegraphists 
are, in many cases, called upon to put in a regular term of night duty, and 
their period of a.ttendance by night is from 6 to 7 hours. In view of the 
replies to (a) and (b), (c) does not arise. 

GRANT 01' EXTRA REMUNlCB.A.TION TO THI. SORTES 0., THE POONA 
P08T OlPICE pon SORTING THB KEBABI NEW8l'Al'Elt ONCII 

A WEEK. 

S. ·Mr. B. O. Kelk&r: Will thc Government be pleased to state-
whether it is a fact that t.he Borters of the Poons Post Office have to-
work for two hours extra to sort the Keaari newspaper once a week 
and if so, are they paid any addition«l remuneration and if so, what? 
If they are not paid extra remuneration, why not? 

The Honourable Sir Bhup8ndra Bath lila: 'rhe sorting staff of the 
Poona post office, having been fixed, in accordance with the rules of the 
I>epartmerit, on the basis of the amount of work performed daily on the 
[overage during a fortnight, the position is that the sta.ft have more work 
than the average on one day in each week and less work than the average 
on the remaining days. In the t1ircumstances, it is not considered necessary 
to grant extra remuneration in connection with the sorting of the Ke84Ti 
newspaper. 

TIlliE TEST OF SORTERS OF THE RAILWAY MAIL SERVICE. 

9. ·Mr .•. O. Kelkar: Will the Government be pleased to stat. 
whether it is a fact that orders are in existence to exclude from cal-
oulation the work in connection with sorting weekly newspapers and 
magazines from the presoribed time-test of the work of the R. M. S. 
IOrters? If so, why? 

The Honourable Sir BhuplDdra _atll Ktva: The reply is in the 
negative. 

GRAllT OJ' COKPENSATORY ALLOWANCJ: TO POSTAL OP"!CIAI.S AT 
BOMBAY, POONA AND KARACHI. 

10. ·Mr ••• O. Kelkar: Will the Government be ploased to IJtate 
whether they propose toO sanction compensatory allowance to postal office,,"" 
working at Bomhay, POOM and Karachi similar to that sanctioned by the 
Local Government to their officers Rimitarly posted? 

The Honourable Sir Bhupendra Bath Kttra: The Government have 
already admitted. with effect from the 1st April 1924, the gazetted officers 
of the Central Services who are flt,ationpd at Bombay. Karachi and other 
expensive towns. to the benefitfl of 8 IJpecial !leaie of local allowance. 
Poona is not included in this allowance. 

RlI:lI'U9AI. OJ' THE AWCHOR. L1:NB TO ('ARltT Iwnuw SAWO]'; PA/!RENGJI.:R!I 
TO EtTRon. . . 

11. ·SIr lIarI SiDp Gour: (a) Is it B fact t,hnt the An('hor Linp f:tE'amera 
refuse to oarry Indian. saloon passengers to Europe? 

• 
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. (b) If so, will the ove~me t be pleased to state if they have .reprcse.nt-
oed to the Directors of the Ancbor Line against this racial discrimination? 

(e) What subsidy do the Government give to this line of steamers? 

'The Honourable Sir Oharl .. lDDea: (4) No. 
(b) Does not arise. 

(e) None. 

Oolonel .SIr Henry StaDyon: Are Government aware of the fact that 
In October and November last on the Anchor Liner II California .. I ht\d 
the pleasure of a voyage to India with 22 Indian ]'irst and Secolld Saloon 
passengers? 

'!'he KOnOurable Sir Oharles InDe.: I am glad the Honourable Member 
~ able to confirm the information I have just given to the House. 

III· 

IIr. W. S. I. WUlBoa: Do the Government pay a subsidy to any line 
o(If steamers? I am not referring to 'payments for services done, but to a 
~ i  

The Honourable Sir OJaarlea InD .. : We pay to certain steamship lines 
what are called mail subsidies which are of course payments for services 
rendered. 

Kr. W. S. I. WU1BoD: My point is that they are not flubsidies. 

LOCATION OP THE INDIAN STORJ':S DEPARTMENT IN SIMLA. 

12. ·SIr Karl Singh ~  (4) Will the Govornment be pleased to state 
what neoessity there is for the Indian Stores Department to be looated in 
Simla? 

(b) What percenta.ge of the stores are purehased in Simla and what 
commercial houses have their headquarters in Sinila for the purchase of 
stores? 

The Honourable Sir Bhupendra B"ath II1tra: (a) I propose to answer 
this question in reply to part (b) of the Honourable Membt'r's next question* 
·on the paper. 
(b) It is presumed that the Honourable Member refers to purchases 

made from firms located in Simla. If this is so, the answer is that no such 
purchases except some petty supplies have been made. As far as the 
Govemment a.re aware no commercial Houses have their headquarters in 
Simla for the wholesale purchase of soores. 

I.JOCATION OF THE INDIAN STORES DEPARTMENT IN DELHI. 

18. ·Sir Karl Singh Gour: (a) Will the Government be pleased tQ state 
boW, many offices of the Indian Stores Department are located in Simla, and 
for'how many months and what work they do during their stay here? 

(b) Will the Government be pleased to state why the headquarters of 
the Indian Stores Department should not be permanently located in Delhi 
or some other commercial centre? . 

(c) II it a fact tbat the employees of the Indian Stores Department 
find difficulty in getting hOllse accommodation in Simla and their effioienoy 
thereby sutlers? 

• • Queltion No. 18 • 
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The HODourabte Sir Bhupenclra Ifath JI1\ra: (a.) The only office of the 
Iildian Stores Depa.rtment which is located for a.ny portion of the year at 
"Simla is the office of the Chief' Controller of Stores. This office mooyes 
between Simla and Delhi with the headquarters of the Government of 
India and discharges at Simla the ordinary work devolving on it. 

(b) The Honourable Member is aware that the Indian Stores Depart-
ment is still in process of organization, and it is considered essential in the 
interests of administrative convenience and efficiency that the headquarters 
of tbe Department should remain ail a temporary. arrangement with the 
-Government of India. 

(0) Not, as far as tbe Govemment of India are aware. . . 
ENCOURAGEMENT OJ' INDIGENOUS INDUSTRIES SINCE THB ESTAB-

t.l81IJlJIlNT 01' THB INDIAN STORIS DEPARTMBNT, 
, 

14. -Sir Harl SlDgh Dour: (a) Is it a fact that the Indian Stores Depart. 
ment has been inaugurated in this country for the purpose of encouraging 
• the indigenous industry of the country? 

(b) ;Will the Government be pleased to state what indigenous industries 
have been encouraged since its establishment? 

TIle HODourabte 81r BhllpeDclra Bath JIltra: (wz) Yes. 

(b) The Indian Stores Department since its mstitution has rendered 
111aterial assistance to the following industries: 

Textiles. 
Cement. 

Miscellaneous iron and steel. manufactures including fabricated 
articles. 

Oils and paints. 

Sundry Chemical and allied manufactures. 

~ e Department has al~o assisted the Engineering industries by inspec. 
tlon of manufactures, testing of materials and affording technical assist. 
ance and advice. 

PUltcHASE O}' STORES, 

,15. -Sir Barl amp GoD,r: With reference to the Hules for the supply of 
artIcles for the pubhc serVices will' the Government be pleased to lay on 
the table the following information: 

(a) Names of i ~g o  industry encoura.ged under the patronage 
of the InduUl StoreR Depa.rtment since its establishment in 
January 1922; 

(b) :Names of the firms whether owned and managed by Indian or 
English capital and personnels; 

(0) Total amount of, i ~ t  l~ e  by the I. S. D. fo.r the suppl.t 
of ~  local Industry us IS referred to in (a) above during the 
penod the now ruJes were introduced? 

TIle ~ o a le Sir Bhupendra .ath JIltra: (a) The Honourable 
Kember IS referred to the reply to his starred question No. 14. 
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(b) The information asked for by the BODOurabie Member is not avail-
able. 'rhe collection of tills i~atio  would take k oonEiderable tim" 
~ entail BOrne expel)lie. It u.' alao doubtful if private trwng firms would . 
be prepared to furnish the information &eked for. 
(c) The value of the purchases, of locally manuflJCtured artiole., mad. 

by the Indian Stores Department, from the date on which the l'Elvised 
Stores Rules were introduced up to the 3lat December 1924 is R&'. 77,74,900. 
I may add that. these rules came into force only in May last. 

PURCHASE III STOUB. 
16. ·SIr Karl Smp. Dour: With reference to rule 1 of the Rules for the-

supply of articles for the public semoe will the Government be pleased 
to lay on the table the following information: 

(a.) Names of articles manufactured in Iildia from materials pro-
duced in India and purchased through the 1. S. D. 

(b) Names of firms whether owned and managed by Indian or 
English oapital and personnels? 

'lb.. EODourable Sir Bhuptllclra .atll JIltra: (a.) A statement is laid on 
the table. 
(b) The Honourable Member is referred to the reply given to part (b) of 

his starred question No. 15. 

Lid 0/ RtOTeIl m.anufactured ~m Indian materials and purchalled by t ~ Indi·", Stou .. 
Department. 

Engineering and Hardware store&-
Am:bors. 
Axles. 
Belting. 
BruBhes. 
Carts, band. 
Carts, night soil. 
CaBing and Capping. 
Cement. 
Chair apikf,s. 
Cranes. 
Croosote, 
Dogspikel. 
Fhoebars. 
Firebricks. 
Fireclay. 
Glue. 
Gymnasium appliances. 
Hydrant standpost. 
Iron, pi". 
Nails, wire. 
Padlocks. 
Petrol. 
Phowrahs. 
Pipe. and speciale, C. I. 
Sleepers. 
Steel sections. 
Steel yards. 
Tar, coal. 
Tar, wood. 
Tilea. 
. 'l'ro .. ea, roof. 
Turpent.ine. 

Velves, wheel brals. 
Wheels. 
Wire, baling. 
Wood blocks. 

Textiles, ott o~ 

Bags, daaooti. 
Calico. 
Cambric. 
Callvas. 
Carriers, waterbottle, 
Cases, mattress, pilloW', ete. 
Chintz, Tent, 
Clotb, dasooti. 
Clot,h, Grey and other coloara. 
Clotb, Jaconet. 
Cloth, Khadi. 
Cloth, Lining. 
Cloth, Long. ' 
Cloth, MarkiD. 
Cloth, Oil. 
Cloths, Glass, table, tea, tJay, sponge,. 
toos, etc. 

Cord, Bedford. 
Cordage of sorts. 
Corduroy. 
Cotton waste. 
Drill, grey and dyed. 
Duck. 

~a i  

Durrles. 
Flannelette. 
Frm, ... 
Kullaha. 



QUEITIONS AND ANSWOI. 

Lilt of ettn'f. fntrAv/(Jd.'1.rJ I'lom lrttlitrA __ at.ri"" tD&tI PU'lcitautl liy ti,,. Indirm 
• SeMe, DeFtm •• ~t  

Teztilell, Cotton-c:ora.cI. 
i ~  bedding. 
Knlmul 
Nar·kins. 
N_ar 
Pugri cloth, bleached and dyed. 
Putties. 
o e~ of IOrts. 
Safas P.olice. 
Sbetting. 
Sheets. 
Tape, cotton. 
TentH and components. 
Thread. 
Ticken. 
Towe,lling cloth. 
Towels. 
Twill. 
Twine. 
Yarn. 

Wool-
Banat. 
Bandage!, horse. 
Blankets. 
Broadcloth. 
Cbutt. 
moth, Baize. 
Comfort.era. 

Jackets, Cardigan. 
Jerseys. 
Jhools, camel. 
Melton. 
Putties. 

• Rugs, horse. 
Serges of IOrts. 
Socks. 
StockinS8.· 
Wool, Raw. 

ute:... Coir, Hemp, etc.-
uags of IOrts. 
Canyas (jute). 
}o'ibre (coir). 
Gasketting (jute). 
Hessian clotli. 
Log Lines. 
Mats, COIf fibre. 
Nets, hay. 
Nets, loading camel. 
Paulina (jute proofed). 
no.,e of IOrts. 
Strmg (coir). 
Tanks, mule covers. 
Tanks, mule et~  
'l'atputties. 
1'will (jute). 
Twine. • 

PUROHA8l!l OP STOR1!S. 

17. • Sir Barl Smgh Gour: With referen(!e tr, .. Ille 3 (b) ~ ~  and (c) of 
revised Store Rules, will the Government be pleased to give the followinfl 
infonnation : 

Numbet·. 

List 0/1 a"d II of apIJrfwetl firm,. 

Owned and manasred by 
Engli.h capital' and' 
per,onnel •. 

Owned and mana.ged by 
Indian ('apital a.nd 
perlollnel •. 

- .... ~ --_._._._---_ .... _-----.---

., 
The Bonourable Sir Bhupendra Nath Kiva: The Honourable Member i5 

rl'ferred to the nvply given to starred question No. 1738. on the 10th StlP-
tember, 1924. 

4 

PtTRCHASF. OF STORES. 

18. ·Sir Barl Singh Gour: Will the Government be pleased to state the 
method followed by the Indian Stores 'Department in the solection of firm. 
"or placing orders in <!Ilses of indents for which no advertisement is 
made? 

The Bonourable Sir Bhupendra Bath Kiva: A list of approved firm. 
who deal in the various classes of stores purchased by the Indian Storea 
e ~me t is maintained by the Chief Controller of StoreR and in oas8I 

III whIch tendera are not called for by advertisement a number of finn. 
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on the approved list are invited to tender. The selection of the firms who 
are invited to tendtlr is made after taking into consideration among other 
things their location in relation to the destination at which the stores are 
required. 

PUltCHASE AND INSPECTION OF STOltES. 

19. -Sir Harl SInCh Gaur: With \-eference t.o rule 6 of the Stores Rules 
will the Government be pleased to state whether a departtnent under 
the control of Indian Stores Department can purchase its stores from 
another department which is not W1der the control of the Indian Stores 
Department. If so, what is the limii as regards cost of stores thus pur· 
.ohased? . 

'!'he Honourable Sir Bhupendra .ath JIltra: There is no Department 
under the control of the Indian Stores Department which is purely an 
agency for the purchase and inspection of stores on behalf of other Depart-
ments. 

ACTION TAKEN AGAINST DEPARTMENTS INDENTING DIRECT ON LONDON 

POll STORES. 

20. -Sir IIarl Ilnp Gaur: Will the Government be pleased to give the 
following information : 

(a.) NamJof the departments who in disregard of Government in· 
structions did not send in their indents to the Indian Stortlll 
Department but sent them direct to London, during last year 
ended the Slst July 1924; 
'", 

(b) What effective action was taken against such departments? 

The Honourable Sir Bhupendra .ath Mitra: «I.) Indents for stores are 
.ent direct to the London Store Department in accordance with Standing 
Orders and a copy of such indents is sent to the Indian Stores Department 
for scrutiny. . 

(b) Does ~ot arise. 

Mr. B. Du: May I inquire whether any of the Railway Departments 
are sending their orders through the Indian Storp Department? 

'!'he Honourable Sir Oharle. Inn .. : I understopd, Sir, that several Rail-
ways are plading orders with the Indian Stores e a tm~ t  

I ~ B. DII: At the end of the last September session the Honourable 
Member for Commorce assured us that after a conferenoe with the Direotor 
of Stores Purchases various Railway Depart,ments would make purchBS8S 
through the Indian Stores Department. May I know the result of that 
conference? 

.'The HODourable Sir Charles IDn .. :  I think there is q. question on that 
oubject in the paper later on. . 

, Mr. B. D&8: May I know if-. the Indian Stores Department is calling for 
rupee tenders in accordance with Mr. Jinnah's Hesolution adopted by this 
.Assembly last year? 

'!'he HODOUfable Sir Bhupeadra .atih Kiva: That is a matter on which 
,. Cfueetion has been asked later on. 
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INDENTS :ron. ~  SENT TO TUR LONDUN STORE DBPAltTHBBT. 

21. ·SIr Hart Slngli Gaur: Is it a. fact that the indents sent direct to the 
Indian Stores Department, Londoll, arc not first advertised in India in 
-order to give opportunities to Indian firms for quotation? If 80, will the 
-Government be pleased to state why this is not done? 

INDENTS 'FOR STORES BENT TO 'l'l1I!. LONDON STORE DBrAltTlfENT. 

22. ·SIr Harl Singh, Gaur: (a) On the case of indents o wa ~  direct 
to London of whioh only a o ~ is sent to the I. S. D. what actioD do 
the latter take to safeguard the mterest of indigenous producers? 

(b) Are BUch iudents made known to the indigenous producers? 

The Honourable 8lr Bhupendra Bath Ktua: With your permission, 
'Sir, I propose to answer this question and the preceding queaw'an No. 22, 
put by the Honourable Member together. 
Indents are forwarded to the London Store Department direct by 

indentors for all articles which they believe cannot be obtained in India 
under tl ~ provisions of the Rules for the. Supply of articles for the Public 
Servioe. A copy of each such indent is sent simultaneously to the Indian 
Stores Department for sorutiny. If that Department finds that any articles 
have been demanded from London which can be obtained from Indian 
sources of supply, this is brought to the notice of the indentor, full pam-
·culars being given of the source of supply , etc. 

The information contained in the indentll is not oommunicated to 
indigenous producers at the time of their despatch to London. but for some 
yoars past 8 statement has been published half-yearly indicating the olasses 
of engineering stores which have been indented for from London. It has 
reccmtly been decided to expand the st.atement 80 8S to inolude all classes 
·of storcs. 

'The bulk of the indents Rent to the London Store Department are for 
starus which are not ohtainable in India in confonnity with the Stores 
Purchase Rules and hence the advertisement of such demands in India 
would only lead in the majority of cases to increased expenditurc and also 
dolay in the supply of stores. 

CptYNt::IL of STATE nLECTOItAT. Ruu;s. 

23. ·Kr. K. Yusu! Imam: (II) Arfl the Government of rndia aware of 
the fact that the electoral rolls of the several constituencies of the CounCIl 
of State in t.he United Provinces are 1Inder preparation and were published 
for objections on September '15, 1924? 

(b) Hss· the Government of I ndin's Btt.ention been drawn to the inter-
pellat,ion of Doctor Ga.nesh Prasad in the meeting of the· United 
Provinces Legislative Council of t;he 11th September 1924, and the reply 
of the Local Government thereto? .  ' 

(c) When Ilnd on what dRte was t.he communication of the Government 
of the United Provinces, asking for the amendment of clause (f) paragraph 3 
of Schedule II to the Council of State Electoral Rules, received by the 
'Government of India and what action was taken therpon by them? 

... (d1 What is the reason for the deta,}: especially in view of the f&(\t that 
a s!mllar am,endment in 08se of clause (4) paragraph 18 SchpduJe II to the 
'UnIted Provmces Elootoral RuJes was sanctioned by them last year? 
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(e) Do the Government of India prop?se to 8a,nction the ame ~e t 
applied for by the Government of the United Provmcee before the revl8ed. 
electoral roUs are finally published? 
(f) Are the Government of India prepared,. if .necessary,. to ol ~ai  t~  

sanction of the Se.cretury of State In Councll In connectIOn With thl8 
amendment? 
(g) Do the Government of India propose to stop the final publication of 

the revised electoral rolls in question until after the amendment asked for 
by the Local Government is sanctioned? 

'the Honourable SJr AllDDcler lIitddlman: The Honourable Member is: 
referred to my reply to Mr. Ranga Iyer's question, dated the 20th Septem-
ber 1924, which is reproduced on page 4065 'of the Legislative Assembly 
Debates, ol m~ IV. The neoessary amendments to the Council of State 
Electoral Rules have been sanotioned by tho Secretary of State in Council' 
and were published in the Home Department Notifica.tion No. F.-807-
Public, dated the 17th December 1924. 

PROVISION OF ROA.DWAYS OVER R.HI,W.\Y llUlDGFJl IN ASSAlI. 

24. -Mr. T. A.. Ohalmerl: (a) Is it n fact that railway bridges on the' 
Rohilkund and Kumaon Railway Brc constructed so that the .. track on which 
the railway is laid is also used for wheeled traffic when the bridge ill not 
actually carrying or about to carry a train? 

(b) What is the extra cost per foot of span of constructing these bridge". 
to fit them for this purpose? 
(c) Are Government aware that IL great deal of dissatisfaction has beeu 

caused in Assam because railway bridges, which are not used for railway 
trains more than six or eight times a day in Assam, are not utilised for the· 
purposes of wheeled traffic as is said to be the case in Rohilkund? 
(d) Is this want of consideration for the needs of improved communica· 

tion due to the want of co-operation between the RBilway Board or RaIlway 
Administration on the one haud and the P. W. D. or Local Boards on t~ 
other? 
(e) If not, why cannot the present bridges and all future bridges be· 

altered or  constructed and worked 118 is said to be done in Rohilkund" 

The JIoDoarable SJr Oharlu 1DDeI: (4) There are two .bridges on the 
Rohilkund and Kumaon Railway system which can be utilised in the man-
rer indicated. 

(b) The extrll cost cannot be stated 88 B definite figure per lineal foo\ of 
span of a bridge ae it would vary with the requirements of each particular' 
oaee. 

(c) The Government of India have received no e e e tati~  to this 
effect. 

(d) The provision of roads is the concern of the Local Government but 
there is no want of cO-Qperation on the part of Railways. The rules fOT 
the preparat,ion of railway projecte provide for the possibility of roadways 
ei ~ require? by the local civil authorities on railway bridges and it ie 

~ e l i all  laid down that when a large railway bridge is under consideration 
the ~ l Govetnment <?r: ?ther road authority shall be given an opportunitl 
ot de61ding whether fSClbtlel for road traffic ehould be limultaneously pm-
.. ided for. • .. 
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(e) The provision of roads over existing bridges is precluded in man)' 
eues by the faot that this would entail an alteration in the design of the 
bridges. Thia difficulty does not, however, arise in the C88e of new bridges 
or when exia.ing ones are being renewed and a roadway could be pro.vided 
over them if uked for by the Local Government or road authority provided 
the extra. cost to the railway is met by thOle authorities. 

PURCHASE OF STonE. 

25. -Mr. E . .Ahmed: (4) Is it a fact that the Stores Purchase Rulca 
issued by the Government of Indio. are based on a policy whioh aims at the 
encouragement of Indian industries? 

(b) Is it a fact that these rUles are intended to reguJate the purchase of 
'Stores by all Departments immediately subordinate to the Government of 
India and by Heads of minor Provinces? 

(c) If the reply to the above is in the affirmative, will Government please 
.tate whether the purchases at prcsent made by the three State Railways, 
the Director General of Posts and Telegraphs and the Chief Commissioner 
of Delhi are heing made in conformity with the rules? 

The Honourable Sir Bhupendra Hath Kltra: The reply to all parts of 
the question is in the affirmative. 

PUltCllASE OF STOltES. 

26. -Mr. E • .Ahmed: (a) Is it a fact that Rule 1 of the S"tores Purchase 
Hules requires that all articles which arc produced in India in the form of 
raw material or are manufactured in India, should by preference be pur-
ehased locally, provided that the quality is sufficiently good for the purpose' 
and the price reasonable 'I 

(b) If so, is this policy followed in the CBse of all purchases made by the 
Indian Stores Department and the Master General of Supplies? 

,  " (0) How do the Indian Stores Department and the Master General of 
lupplies satisfy themselves in regard to comparison of prices of imported 
and indigenous articles? Do they maintain any rate lists? If not, why not? 

(d) Do Government propose to amend rule 1 of the Stores Purchase 
Rulcs, so as to make it more effective by providing for disciplinary measures 
being taken against indenting officers, who may be found to have infringed 
the principle of the ruJe? 

The Honourable Sir Bhupendra Hath Mitra: ({,,) and (b). Yes. 

(c) In tho case of the Indian Stort'B Department when orders involve 
large expenditurf', simultaneous tendel'f! are called for in India and from 
the Director General, India Store Department, London. Copies o! all 
contracts placed by the Direct,or General, India Store Department, London, 
are forwarded to the Indian Stores Department and ilJ. the case of orders 
for to~e  which are not of sufficient magnitude to justify calling for 
simultaneous tenders, the price of 'similar stores given in recent copies 
of contracts is compared with quotations received in India. If no recent 
purchase of the stores ,in question has been made by the London  Store 
DeTIBrtment and henee no eopies of contracts are available for comparison, 
the current price is Bscertained from the Director General of Stores bv 
~a le  In all caRes the additional eharges shown in Rule 8 of the StoreR 
Purchase Rules orc added to the prices intimated by the Director General 
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of Stores. Rate lists are not maintained in the Indian Stores Department 
owing to the vast numbers and variety of ite ~ a e  for t ~ eve ~l 
Government Departments and unstable o~ ltlo  ~  market prlce.s. )(t 
is considered that the labour and expense lilvolvl!d In the preparation of 
re.te lists and in keeping them ,up·to-date would not be commensur.te 
with their Uflefulncss, and they would in fact in mao)' CBses be misleading . 
. In the case of the Master General of Supply the instruet.ions contained 
in nule 8 of the Stores Purchase Rules are strictly adhered to and rate 1isb 
are maintained for the' cla.sses of stores purchased. 

(d) The answer is in the egative~ 

PURCHASE OF RAII.WA.Y STDRES. 

27. -Mr. E • .Ahmed: (4) Will Qpvemment be pleased to place on iihe 
tiable the circular letter No. 2574·S., dated the 18th Auguat 1924, from t\:w 
Railway Board to the Agents of Stat.e Railways? 
(b) Are the instructions conveyed in this letter in regard to purchase 9f 

stores by tho Railways, mandatory or pennissive only? If the lat~~  why? 

'!'he 1E0D01I1'&ble str Oharlea Inn .. : (a) The Railway Board's' eireulilr 
letter No. 2574-S., dated 18th August 1924, was laid on the table on the 
17th September 1924, in ~ o e to the request o tai ~ in part (f) 01 
Mr. Neogy's question No. 2185. 
(b) As regards the second part of the question, I 'Would invite the Honour-• 

able Member's attentiQIl to my speech on the 20th September 1924 in this· 
House to which I bave nothing to add. . 

PITRCJJASE OP Mn.lTARY STORE'!, 

28. -Mr. 1[. Ahmed: (a) Is it Q fact that in the communique, dated 
the Slst March 1924, issued by the Government of India in the Aml:" 
Department creating the office of the Master General of Supplies, it waf' 
announced that the production and provision of purely military to e~ such 
as lethal muniti.>ns and foodstuff!J for the Anny would be entrustCci to tJIIt 
Master General of Supplies and the purchase of general E!tol'es, such nfi 
textiles and leather goods, engineering plant and material, hardware, oils 
and paints and other articles, which are in general URe in the other Depart-
ments and in no way peculiar to the Army, would be entrusted to the 
Indian Stores Department? 
(b) If the answer to the above be in the nffirmBtive, will 'fohe Govern-

ment be pleased to state whether or not tne purchases made by the two 
authorities, are in accordance with the above distributioJ'l? 

Mr. B. lIurdcm: (a) I would first of all observe that the Honourable' 
Member, by omitting from hie quotation of the pre.es communique in qUell' 
tio» ,4n important quBlifying phrase, has altered its complexion. As the-
c()lllQ1unique plainly stated, it was only in the ultimate development of 
the Department of Surveyor,General of Supply, if one were crea.ted, and of 
the Indian Stores Department, that the di&tribuMon of functior::B outlined in 
thp. communiquti was to take place. 
(b) It was agreed at the time that the co,mmunique was issued that the 

Indian Stores l?epartment should continue to carr,v out. the purchase of 
texta1es for the Army, and also that the purchase of engineering stores fo,r 
the Military Worb Services should be entrusted to the' Inmon Storei 
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Department as an experimental measure for a year. As the. Department 
was not at that time sufficiently organised or developed to undertake the 
purchase of further classes of artiiiles, it was further agreed that no extension 
of their activities on behalf of the Army should be carried out until the 
Depart.ment was in a position to buy as cheaply and as efficiently as the 
Army's own purchasing agency. The Government of India at~a  very 
great importance tq the position which they desire to assign to the Indian 
Stores Departmeni as a purchasing agency ancillary to the Master General 
of Supply, and the question of entrusting further classes of purchases on 
t·eha.lf of the Army to the Indian Stores Department is under the considera-
tion of Government. 

fI' 

THE TAXATION' lNQ.UlltY COMMITTEE. 

29. ·Mr. T. O. Go8waml: (a) Have Government dissolved the Taxation 
Inquiry Committee in pursuance of the Resolution passed by the Legisla-
tive' Assembly during the September session of f924? 

(b) If not, will Government be pleased to say in what manner they have 
given effect to the Resolution referred to above, or in what manner they 
propose to giveeilect to it? 
(0) Have ov~mme t considered the advisability of setting up an Econo-

mic Inquiry Committee, a~ .recommended by the Legislative ~ em l  '! 
Have they come to any deCillIon on the subject? 

(tl) (i) Row much of the amount voted by the Legislative Assembly for 
the Taxation Inquiry Committee had been spent before the said Assembly 
passed the ReBOlution reoommending its disAolution, and how II!uch (if any) 
has been· spent since? What is the baIabce in hand? 
(ii) Will Government be plensed to state how the money has been e ~ 

(i.e., the items of expenaiture) in connection WIth the proposed Taxation 
Inquiry Committee? 

(6) Has the Taxation Inquiry oml~ittee ever ,vet met? 

TilE TAXATION INQUIRY COMMITTEE. 

168. *Kr. KamiDi Kumar OhaDda: (a) Do Government propose to take 
any action in accordance with the recommendation of the Assembly about 
the Taxation Committee? 

(b) If so, what action thereon is proposed to be taken and when? , 
(0) Have the members of the Committee been sununoned and whau 

work are they now engaged on? 

r.!.'HE TAXA!l'lON IN'QlJllty COMMITT.£E. 

877, ·Kumar Ganganand Sinha: Are not the Government aware of the 
fact that a large number of the people's representatives in the Assembly are 
refraining from taking part in the Taxation Inquiry? Will the Govemment 
be pleased to state the reasons that have led the Government to disregard 
the disapproval of the House with regard to' the personnel and terms of 
reference of the Taxation Inquiry Committee? 

'The BOD01I1'able SJr Bull Blackett: I propose to answer together with 
thia question, question No. 168 by Mr. Kamini Kumar Chanda and ,uBation. 
No. 877 by Kumar Ganganand Sinha. 
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Mr. Goewami's question. 
(a) to (c). I would invite the o o ~a le Memb.er'e ~t te tio  to the 

statement made by His Excellency the Viceroy on thiS subject on the 20th 
lnstant.' 
(d) Of the swn 01. Rs. 2 lakhs voted ~  the Assembly, ~  ~ was 

spent before and Re. 62,78'iJ after the paslIlDg of the ResolUhon. leav~ g a 
balance of Re. 1,81,605. The details of expenditure are as follows: 

.  , . R,·. 
Pay of officers 88,585 
Pay of establishment 8,495 
Travelling allowances 11,405 
CoJ:\$iingencies ... 9,910 

Total 68,895 

With regard to (e) I would refer the Honourable Member to the acoounts 
in the press. 
That answers the whole of Mr. Chanda's questio;n. 
In regard to Kumar Ga..nganand Sinha's question a. certain number of 

members of the Assembly have, I understand, published ~tateme t  in thfJ 
press to which the Honourable Member may refer. A&regards the latter 
part of ~ e question, I wou'ldinvite the Honourable Member's attention to 
the statement made by His Excellency the Viceroy on the subject on the 
20th instant. 

Mr. T. O. Galwami: Arising out of tha.t answer, may I ask the Honourable 
thA Finance'Member if he hIlS a.ny justification to offer for dillregll.rding the 
Resolution of this Assembly in a manner which suggejlts peevishness and 
ehildish obstinacy. 

Mr. President: Order, order. 'rhe HOllourable Member must choose his 
words with greater care. 

The Honourable Sir Bastl Blackett: I might apply the words to the act{on 
of somebody else. I would justify the action of Government by pointing out 
that this Assembly voted,the sum necessary to appoint and carry on the work 
of the Committee for the year and that it was only in BCCQl'dBIlCO with that 
vote and after it had been voted that the omm~ttee was appointed. 

IIr. Darcy Lindsay: Is it a fact that my Honourable friend, Mr. 
GoswQnli, in common with other Members of the Assembly was supplied 
with oopies 01. let~ dated the 10th November and the 20th Decemher, 
showing that the Committee were very much alive in proceeding with their 
labours and hence several of his questions have been needlessly asked? 
Kr .•. K • .Joshi: May Insk, Sir, whether Government are in a position 

t:> tell t ~ House what the terms of reference to the EconQmio Inquiry 
Comtpittee are and what the oonstitution of the Committee is? ' 

'1'II.e HcmourableStr BaaU Blackett: The terms of reference to the Com-
mittee are: 
. To e ~i e the ,mater!al at present ava.lilable for framing an estimate of the eeono. 
mlc conditIOn of the vanoul clasBeB of the people of British India' to report 'on ita 
8'ltquacy; and to make recommendations as to the best manner jn' which it. may lw 
lI le~e t e  a ~ as to the linee on which a 88neral eoonomic BUrvey should be carried 
out, w!th lUI estimate of the expendJ1ure invol'Veil in gi~ g elleatto lach reoom. 
awl i ~  •. 
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The personnel of the Committee is as follows: 
Sir M. Visvesvaraya, K.C.I.E., D.Se., M.I.C.E., Chairman; 

Rai Bahadur Pandit Bari i~ a  Kaul, C.B.I., C.I.E., Member; and 
Mr. A. R. Burnett-Hurst, B.Se., Professor, Muir Central College, Allahabaei, 
Member and Secretary. 

IIr. A. Kan,uwaml Iyenlar: May I know the reason why the Government 
did not accept the recommendations of this House as to the 'Constitution of 
this Committee? 

The Honourable Sir Bull Blackett: If the Honourable Member will put 
that question down, I ~ i  I can answer it. 

USE OF .A. DEFECTIVE WEIGHING MACHINE AT TliJIl SK\LI>AH. RAII.WAY 

STATION. 

30. -Mr. Kamlni Kumar Ohanda: (a) Has the attention of Govern-
ment been drawn to a letter published in the Forward on or about the 
last week of September over the name of Mr. Abdul Gunny Chowdhury, 
M. L. C., complaining that on his arrival at the Sealdah station his hand-
bag was weighed by a railway employe by a w:eighing machine standing on 
platform No_ 7 which showed a weight of 20 seers, that on Mr. Chowdhury 
challenging the weight, the bag was reweighed by Mr. G. Moss by another 
machine which stood by the side of the former machine, and the weight 
was now shown to be 141 seers; that the matter \:ieing reported to the 
Superintendent, he inquired and discovered that the former machine had 
been declared defective and Mr. Cllowdhury thus escaped and it was found 
as stated that the man in charge of the defective machine had once  before 
been punished for welgning by the same machine wliich is described as 
I. S. R. Inter and Third class K. L. N. M. B. B. and K. I. R. viet L. G. G. 
(b) Are the above statements true? 
(c) If so, what action has been taken intbe matter? 
(d) Who is responsible for using a weighing machine after it was found 

to be defective Bnd what notice has beeD, ta.ken of his conduct? 

The Honourable Sir Oharlu InD •• : (a) Government ha.ve seen the letter 
referred to. 
(b), (0) and (d). Government understand that the article in question was 

a small steel trunk. which had not been booked. When the trunk was 
weighed, the weighing machine was found to he defective, and, on this 
being reported to the Station Superintendent, he had the, machine put out 
of use. The statement that the clerk, Who weighed the luggage, had. been 
previously punished for weighing by this machine. is not correct. 

lIIr. B. M. Joshi: May I ask if the Government have got special machines. 
not necessarily defective, tor weighing the luggage o£ intermediate and third 
class passengers? 

The Honourable Sir Oharlu IUD88: I do not understand why we should 
have separate machines· for weighing the luggage of intermediate and third 
class passengers. 

IIr. B. M • .ToIhl: I see here in this question there is reference to a 
special machine for intermediate a.nd third class passengers' luggage. 

The Honourabl. Sir Oharle. !Dne.: I am not responsible for the phras-
ing of the question. 

• 
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ALLEGED pUTRAGE ON AN INDIAN FEMALE TRA\'ELLING BY THE RANCHI 

ExpREss. 

81. -Jlr. KamIDl Kumar Ohuda: ·Has· the attention of the Govern-
ment been called to an account published in the BankuTa Darpan 
stating that an Indian female was travelling in a female com· 
partment by the Ranchi Express and had a son with her, that 
8t Purulia a guard of the train emove~ the . latter to a male compartment 
and that thereafter as SOOn as the train began to move a guard entered 
the said female compartment and attempted to commit an outrage on her 
and on her crying out some one from the adjoining male compartment pulled 
the •• Alarm Chain" on which the train was brought to a stop and the guard 
ran a.way, that the police prosecuted the two guards A. J. D. Bossio and A. 
H. Poke in this connection and the Sub-Divisional Officer of Bankura who 
tried the case convicted guRrd Rossio BIld sentenced him to 9 months" 
rigorous imprisonment and acquitted guard A. H. Poke. 

(4) Are the facts stated above correct? 

(b) Has it been ascertained whether or not the son of the female pas-
senger could under the railway rules remain with his mother 
in the female compartment? 

(0) If 10, has the Railway Administration held any inquiry about the-
guard who removed him from the female compartment? WaB-
he the guard A. H. Poke who ha.s been acquitted? 

(d) Has the UailwBY Administration considered whether he is fit to 
be retained in service though acquitted by the magistrate? 

The BaIIlov.rable air Gharl. InD .. : The facts as Government have ascer-
tained them are as follows:· 'l'he incident referred to occurred when the 
Ranchi Express was leaving Bankura on 5th April, 1924. Two persons, 
Guard A. J. D. Rozario of the train and H. Paul, were prosecuted by the 
police. Rozario was convicted and has been dismissed from service. Paul 
is not B milway employee. There is no infonnat.ion whether the flon was 
removed to a male compartment, but the railway rules do not pennit 0. 
male above the age of 12 to travel in & female compartment. 

Sir GampbeU :Rhode,: With 'reference to section (d) of this question, 
Sir, may I ask the Honourable the Home Member whether it is 0, is not 
a fact under the law that a man is held to be innocent flOt only until he is 
convicted but even after he has been acquitted? 

The Honourable Sir "Al.DDder Kuddlmaa: The Honourable Member has. 
a.nswered his own question . 

. 
PnOSECrTIO:N: OF RAILWAY SERVANTS RESI'ONSIBU: POR OVERCROWDING 

01' TRAINS. 

~ -Jlr. JtamlD1 Kamar OhaDda: (tI) Hal! it been • admitted by 
Government in this Assembly and the old Imperial Counoil on several occa-
sions that there IS, and h8s always been, overcrowding in some of the trains 
at any rate l . 

(b) Ia it a fact that there is overcrowding in st'>me trains and that such 
overcrowding generally takes place with the help of the railway staff who 
cause passengers to enter compartments already fu))? 
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(e) Has there been a single prosecution of any of the railway staff since 
the enactment of the provisions in section 10'l of Indian Railways Act 1800 
and the corresponding section 28 of Act 10 of 1879 providing for the prosecu-
tion of any railway servant for causing such overcrowding? 

(d) Is there any agency in existence or contemplated for prosecuting 
such railway servants? If not, are the Government prepared either ~ 
consider the desirability ci taking steps to enforce the said provision of law 
or to repeal the same if it is found to have been 1.\ dead letter for nearly half 
a century? 

The Honourable Sir Oharle. IDnu: (a) and (d). The Honourable Member 
asked a very similar question in the Imperial Legislative Council on 7th 
February 1917, and he wal given a very full reply. The position in regard 
1;0 overcrowding is now very much bett(>.r a8 the Honourable Member will 
see from my speech in this House on 12th :February last. 

(b) Not so far as Government are aware. 

(e) The answer is in the affinnative. 

REFUSAL OF A PASSPORT TO DR. SUDHINDRA BOSE, LECTURER IN THE 

&rATE UNlYERSlTY OF IOWA. 

33. -Mr. 'CamtDI Kumar Ohand&: (a.) Has the attention of the Gov-
ernment been drawn to a letter dated the 28th September published in the-
F01'1t'a1'd over the name of Pundit Benarasidas Chaturvedi under the 
heading .. Another Passport Scandal" stating that Dr. Sudbindra Bosc, 
Lecturer in the State University of Iowa who is said to have been acting as 
I!!uch in the said University, Ii Government institution, since 1918 and who 
when he intended to returii to India to see his old mother during her illness,. 
was refused a passport? 

(b) Are the statements in the above paragraph correct? 

(e) What are the grounds on which Dr. Bose has been refused a pasl!!-
port? 

(d) Have Government at any time formulated any charge or charges 
against him? 

• 
The Honourable Sir Alez&Dder Kuddtman: (a) Government have leen the-

letter. 

(b) And (e). I invite the Honourable Member's attention to my predeccs-. 
4ror's replies to questions on the subject in this House on the 10th January 
1922 Ilnd 15th January 1928. Dr. Bose was, when the visa was refusod, 
an American citizen. IDs status has since been changed 81!1 a result of tho-
decision of the Supreme Court of the U. S. A. in the casc U. S. A. venus 
Bhagat Singh IDnd, and His Britannic Majesty's Ambassador st Washing-
ton was infonned in May of last year that Dr. Bose might be granted per-
mission to return to India. 

(d) Doel not anse. 

RUE IN PRICE OJ' RIel': IN EASTERN BENGAl" 

3(. -Mr. KamlDl Kumar 0haDd.a: (a) Has tht) Honourable Member. 
Education, Health and Lands Department, received any wire from the 
Indian Association, Calcutta, stating t,bat Boods in Eastern Bengal have-

~ 
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destroyed standin" crops and the price of rioe has risen abnormally in con-
sequence and e i~  shortage of rice is apprehended and suggeating control 
of export and import of Burma rice? 

(b) Do Government propose to make inquiries about the situation in 
East Bengal and take any action to meet it? 

Kr. ;S. W. Bhore: (a) Yes. • 
(b) The Government have-made inquiries and the reports received from 

the Government Qf Bengal, who have been consulted in the matter, show 
that the price of rice has nOw fallen and that there is no need for Govern-
ment interference. . 

RESIGNATION BY SIR DADIBA DALAL OF THE OFFICE OF HIGH 

COMllISSIONER FOlt INlllA. 

85. *Kr. Kamlnl Kumar OhaDda: (4) Is it 8 fact that Sir Dadiba Dalal 
has resigned? . 

(b) Is it true that there were difterences between the Government and 
him and that this coupled with the attitude of the .English stat! under him 
towards him and his othcial acts was tne -cause of SUCll resIgnation? 
(0) If it is not true, what were the reasons of lus reBign·Q.tion after a 

abort period of hOlding the office"/ 

RESIGNATION BY SIR DADIBA DALAI. 0' THE OFFICE 0) HIGH 

COMMISSIONER FOR INDIA. 

65. *Kr. ClaJa Pruad 8.tDp: (4) Will the Government be pleased 
to say if there is any tnlth in the statement published in the Press that 
the resignation of Sir Dadiba Dalal of hi.a office of High Commissioner for 
India is due to differences with the Government of India, and lack of 
co-operation and assistance from his European subordinates? 

(b) Will the Government be pleased to publish all the correspondence 
relating to his resignation? 

• 
RBSIGNATION BY SIR DADJBA DALAL OF THE OUICE 0' HlGH 

CmunSSIONElt POR INDIA. 

164. ·DiwaD B&hadur •• ltamachaDdra Jtao: Will the Government 
be pJeased to state the circumstances that led to the resignation o£ the 
poat of the High Commissioner for India by Sir Dadiba Dalal? 

RESIGNATImi BY SIR DADIBA DALAI. OF THE OFPICE 0' HIGH 

Cmu1I88IONER POR INDIA. 

~ *JIr. llmnadu :II. Mehta: (a) Will Government be plea.sed to 
state the circumstances which led to t,he resignation by Sir Dadiba Dalal of 
his office of the High Commissioner for India? 

(b) Will Government be pleased to lay on thA table a copy of the 
{lorrespondence which took place between thorn and Sir Dadiba Dalal on 
this subject? 

'!'he Honourable Sir.Obul .. IDnu: With your pennission Sir, I will 
answer questions NOB. 85, 65, 164 and 458 toget.her. ' 
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The Government do nQt propose to make any statement regarding the 
reasons for Sir Dadiba Dalal's resignation. 

Mr • .A.. B&Dgllwami Iyengar: :May I know, ,Sir, what the rcasons of the 
Government are? 

The Honourable Sir Gharl .. Inne.: They do not think it is in the public 
interest. 

ArrltENTICER ON THE fhtEA.'r INDUN PENINSULA RAIl.WAI. 

36. *Kr. H. O. Kelkar: (a) Is it a facit that at the Parel workshop of 
the G. 1. P. Railway Co. three classes of apprenticE's are maintained purely 
on a racial basis, namely, (a) for Europeans, (b) for Anglo-Indians, and (0) 
for Indians. Further il:l it n fucL that whilt', nn apprentice from (b) clasR crm 
be promoted to (a) class, a candidate frnm (c) class cannot be promoted to 
either (b) or (a) class? 
(b) Will Government state the exact qualifications prescribed for the 

apprentices in the three different classes? 
~  Is there any ,differentiation Ill' Mtween thesc tilr!'!' classes of appren-

tices regarding the study of the construction and operation of engines and 
machinery made availabl-a to them at Matunga. workshop? 

The Honourable Sir Oharle. Inne.: (a) The three classes of apprentices 
in the Plue! Workshops are not, maintaint'd on a racial basis. The apprentices 
engaged jn Class '  C  ' are of a lower educational standard than those in 
classes '  A  ' and ' B  ' and are not usually fit for promotion to the higher 
class, although there is nothing to prevent them being selected for class • B  ' 
if they are found sufficiently qualified. 

(b) ·All ca.ndidates for classes 'A' and 'B '. are required to, pass a 
written examina.tion in the following subjects:-

1. General knowledge. 

2. Mathemat.ics. 
3. Composition. 

4. Dictation. 

5. Drawing. 

A candidate who 'has passed the VII standard of areeognised school and 
obtains 50 per cent. marks in Matliematics and in General Knowledge wit,h 
an aU round average of 60 per cent. is selected for class • A  " while R candi-
date who obtains 40 per cent. marks in Mathematics and Bll all round 
average of 40 per cent. is put in • B 'class. Candidates who Bre literate in 
one of the local vemacula1'8 Ilnd possess a knowledge of English up to standard 
II Ilre admitted as • C  ' class apprentices. 

, (0) The training of apprentic08 in the Parel Workshops which deal with 
the repain, renewals and erection ~ locomotives is different in certain res-
pects from ~ at gained .by apprentices in the. Matunga Workshops, as the 
latter deal WIth the ~ l B  renewals and erectIon of carriages and wagons. 

Kr • .A. Bangllwaml Iyengar: May I know, Sir, how many Indians are in 
class • A '? . 

The Honourable SIr Oharle. Innes: I nm afraid t.he Honourable Member 
must put ·down that question. 
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Ki'. Ohaman Lall: May I Qsk, 84', whether matriculate Indians are 
digible for ~ e  .  A  ' or • B '? 

The Bonourable SIr Oharlea IDDII: I· am afraid the Honourable Member 
must &lso put down that question . . 
)Ir. Ohaman L&ll: May I remind the Honourable Member that this is a 

ver,Y important. factor governing the question of racial discrimination? 

Mr. PreBldeDt: The more important the factor, the more desirable the 
notice. 

)Ir. )I. It. Ach&rJa: May I know, Sir, if there is IlIly differentiation ill the 
1 ay of these three classes? 

The BODowa)de SIr Oh&rlll IDDII: I have no doubt there is difference in 
pay, but I do not know what it ill. 

CONSTiTUTION of THE COT!Ncn. OF THE INDIAN INS1'ITUTE OF 

SCIENCE, • B.\NOAJ.OltE. 

37. -Ill .•. O. Kelkar: (a) Is there any difference between the cons-
titution of the Council of the Bangalore Institute .811 recommended by Sir 
William Pope's Committee and that of the Council as it .exists to a~  

(b) Will Government state ~ et e  'they accept the recommendations 
-of the Pope Committee in this respect., If yes, when will Government 
improve the constitution of the Council and, if no, will ove m~ t state 
reasons? • 
(c) Is it a fact that the Committee of Sir William Pope recommended 

the opening of two new departments at the Institute at the egi ~ of the 
year 1924., If 80, have these departments come into existence" If not; will 
<lovernment state reasons? 

The Bonoarable Sir BhupeDdra Bath Mitra: (a) Yes. 

(b) 'l'he attention of the Honourable Member is invited to the reply 
given to him on the 18th Heptember, 1924, in reply to hiR nllstarred 
question No. 404. An attempt wa.<:! thenmadt' to make it clear that it 
does not rest entirely with tht> Govcrnnll!J1t of Indill to give effed t.o the 
Pope Committee's recommelldntiolls. 

(c) 'rhe Honourable Member's 8t ntemcnt regarding the nature of the 
rllcommendBtion made by the Pope Committ.ee on this point is correct, but 
it reRts entirely witbin the discretion of t,he Council, whieh is the executive 
body of the Institut,e, t.o give effect to thiR rt'eommendation in consultation 
with. the Senate. So far as the GovenIDlCnt of India. are aware, the two 
new departments have not yet come into existence. 

BU-?GET ESTIMATE OP THE hmIA:s" IXilTlTI;TE OF S"IENGE, BANG.u.ORE. , 
88. -Mr ••• O. Kelkar: fa) Will Government be pleased to place on 

the t ~le the. budget estimates of the Bangalore Institute of Science for all 
the years beginning with 1920 and ending with 1924? 

(b) Will Government place on the table a copy of the report of the 
e~e me t oommittee appointed by the Council of the Institute? 
(c) Is it a fact that the salary of the Director of the Institute has been 

raised from RB. 2,lSQO to Rs. 5,000 a month., 
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'!'he Honourable Sir Bhllpendra Ifath Kltra: (a) The budget estimates of 
the Institute are included in the Annual Heport of the Council, of which 
one copy only is availa.ble with the Government of India. This copy 
will be lent for the use of the Honournble Member if he so desires. 
(b) Government arc not in possession of a copy of the report· of the 

l{etrenchment Committee ap{,ointed by the Council. 

(c) Yes. 

RKl'ltESEXTATION 01 PROVINCES ON THE COUNCIl. OF IXDIAN 

INSTITUTE OF SCIENCE, BANGAWRE. 

39. ·Ki. If. O. Kelkar: (;a) Do Government propose to consiJer the 
.advisability of a more proper represent,atioD of the different provinces on 
the Council of the Bangalore Institute? 

(b) Are Government prepared to advisc the Council of the Institute to 
take steps to secure recognition for the work done at the Institute by 
lnaking representations through the Government of India to the English 
und European Universities and secure permission for the students of the 
Institute to submit their .thesis for obtaining Ph. D. or D. Sc.? 

'The Honourable Sir Bhupendra Ifath .Ura: (a) As already explained to 
the Honourable Member, the question of a. modification of the scheme for 
the management of the lm;titute, which includcs toe constitution of the 
~o il  is under consideration. 

(b) l.'his is a matter entirely within the discretion of the Council of 
t,he Institute, and the Government of India do not propose to take the 
.action suggested. 

ABOLITION OF DJVlSlONAr, COMJUSSIONERSIIIrS IN ASS.Uf. 

40 .• JIr. Kamlni Kumar Ohanda: (a) Have the Government received 
from the Assam Government report of a Resolution of the Provincial Legis· 
lative Council recommt\nding the abolition of the two Divisional Commis-
sionerships in the Province with effect from April J'lext in accordance with 
the recommendations of the Assam Retrenchment Committee, which Reso-
lution was passed by 31 agaU)st 2 votes in the Assam Legisla.tive Council 
·on the 17th September last? 
(b) Are the Government Qware that, as appea.ring in the proceedings of 

the said Council, there was a motion for refusing the whole votable amount 
necessary for the upkeep of these two offices in Assam, 6S a. last resort, 
when the demands of the Provinoial budget were placed before the said 
Council in April last; that it was only when the Honourable Finance Mem· 
her of the Province pleaded the difficulties which would have to be faced on 
the refusal of the demand at that part of the year, that the said motion was 
withdrawn, a European Member hf the Council remarking that if the two 
offices were not abolished by the end of the year, he and his party would vote 
for the refusal of the whole amount in the next budget? 
(c) Are the Government aware that, as appearing in the proceedings of 

the said Conncil, the said Resolution was pa.ssed in September with a view 
to give a timely reminder so that there may be no provision in the next 
budget ,for the Province for the maintenance of the said two offices? 
(d) What action has been takon, or is proposed to be taken, by Govern-

ment in the ma.tter? 

(e) Has any other Provincial Council adopted any similar Resolution? 



86 LEGI3LATIVE ASSEMBLY. [22ND JAN. 1925-

fte Honourable Sir Alexander Kud.cUman : (.a) Yes. 
(b) I have seen the official report of the proceedings referred tOP., 

(0) Yes. 

(d) The Government oJ Indio. have consulted Loco.l Governments in 
!'egard to the abolition or reduction of Commissionerships. The replies of 
these Governments have been received and "re under consideration. 
(6) The atte'ntion of the Government of India has not been drawn to-

any other similar Resolution. 

ALT.EGED OeTRAGE ox A WOMAN BY!A ~ lt l  SI)(,DU;H AT 

J UBBlTLl'OltE. 

41. -Mr. Kamini Kumar Ohanda: With reference to the reply given 
to starred question No. 2290 which was put by Mr. Ambika Prasad Sinha, 
are the Government now in a position to infonn the House what has been 
the result of .the prosecution of the European soldier in the District· Court-
Martial and if any further action has been, or is proposed to be, taken in the' 
matter? 

Mr. lI. Burdon: The information was given in my letter No. 1087-S." 
dated the 20th November 1924, to Mr. Ambika Prasad ,Sinha., a copy of 
which has been pla.ced in the Library. A oopy was also sent, to. the Honour-
a.ble Member on the 26th November 1924. 

RETRANSFEll. OF SYLHET AND CACHAIt TO B ~  .. 

42. -Mr. KamiDI Kumar OhaDda: (a) Have the Government now 
received the views of the Assam Government regarding the Resolution pRSS-
ed by the Assam Legislative Council in .J une last recommending the re-
transfer of SyJhet and Caohar to Bengal? 

(b) Will the Government consider the desirability of placing the letter 
of the Assam Government on the table to' enable the House to examine and 
discuss the views of the Assam Government" 

'!'he Honourable SIr Alexander Kud.d.iman:, (a) and (b). The Government 
01 India. have received the provisional views of the Assam Government on 
the question but they are not prepared to place a copy of the Local Gov-
ernment'8 letter on the table. As the Honourable Member is aware, a 
Resolution on the subject will come up for discussion to-morrow, and the-
attitude of Government on the question will be explained on that occasion. 

ALLEOElJ O':TRAGE BY RAlI,WAY l~ I o l ON AN INDIAN FEMALE 

, l'ASSENGElt AT CHAll.BAGH. 

48, -llr. KamiDl Kumar Ohanda: (a.) Has the attention of Govern-
ment been drawn to a paragraph in the Amrita. B(uar Patrika. of the 12th, 
October alleging that an Indian female passenger from RBi Bareilly arriving 
at Charbagh at 8-80 P.M. on the 8rd October was ravished by four railway 
servants who aft.Al' arrest werl.'! ?'('leaRed on bail? '  . 

(b) Is the allegation in the said paragraph correct? 

(0) Will the 'Govemment inlonn the House if any prosecution was atartect 
or any inquiry made departmentally, and if 80, the result respectively? 
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'IJae .ODourable Sir Oharlu Inn .. : (a) ~ove me t have seen the 
~  e i~e  to. . 
'lb) and (0). Government understand thil.t tho Recused have been prose-
cuted and are under trial. The result will no doubt be published 1D the 
public press. If not, and if the Honourable Member· will apply 'to the 
Railway BOltrd, he will be infonned of the result. 

SHOlt'rA(lE IN THE Cr,EUICA!. CA])1tE OF THE POR'l'AL DEI'AItTlIENT. 

44. "'1Ir. Kamlnl Kumar Obeda: (a) Has the attention of Govern-
ment been drawn to a letter published in the Amrita Bazar Patrika of the 
11th October in the name of Mr. N. t:. Sen Gupta, Honorary Secretary, 
Postal Club, Oalcutta, calling attention to the alleged shortage of over 1,(J()() 
men in the clerical cadre in the Postal Department according to the existing 
time test? 
(b) Are the statements made therein correct? 

(e) Is it true as also al1egea in the letter that there are villages in India 
where letters cannot be delivered within six months after receipt in the rural 
Post Office for want of delivery staff? 

(cZ) Do Government propose to consider the urgency of supplying a.n 
adequate staff? 

The Honourable Sir Bbupendra Hath II1tra: (a) Yes. 

(11) Ilnd (d), There is no reason to believe thnt anv serious shortRge of 
staff exists. . 

(e) Not as far 8S I am aware. 

PIWVISION OF A PASSENGER HALL Olt SHED AT GAYA STATION ON THE 

EAST INDIAN RAII,WAY. 

45. "'Mr. Kamlni Kumar Ohanda: (a) Are Government aware that Gavs 
is one of the most important places of pilgrimage for Hindus and Buddhists-
and that the railway station at Gays is one of the biggest 011 the. chord line 
of the E. I. R.? 
(b) Is it a fact that there is no passenger shed or hall although there is & 

large platform for passengers and that they are exposea to rain and sun? 
(e) Do Government propose to consider the urgency of providing a 

passenger hall or shed? 

The Honourable Sir Oharles Innes: (ay YeR, 
(b) No. There is a third class waiting hall mossnring ]50 feet by 50' 

feet  with n closed zenana waiting hall at the station and sheds 800 fect 
long over the main platform Rnd 350 feet long over the new down island· 
r latfonn are being provided. 
(e) Does not arise. 

GRANT of THE FRANCHISE TO INDIANS RF1llDENT IN AURTRAr.JA. 

46. "'Mr. Kamlnl Kumar Oheda: Have Government any information 
showing that the Australian High  Court has decided the question of the-
legality of the Commonwealth Government's denial of franchise to Indians 
residing in Australia in favour of the IndiaDs? 
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JIr. I. W. BhOle: Gov!rnment have no information beyond what has 
already appeared in the press, but have made inquiries. . ... 

lIn. F AZl.UL II uQ's STATJrnENT ItE AUTH01tSHIP OP A LETTER AI.LEGED 
TO BA Vl!l BEEN WRITTEN BY HIM. 

47. ·Kr. ltamlDl ltumar Ohanda: (a) Has the .attention of Govern-
ment been drawn to a cable published in the Forward of the 15th October 
wherein it is stated that the Under Secretary of State for India 
in reply to 8 question by Mr. 'fhurtle in the House. of Commons 
-on the 8th stated, without any qualification or addition, that 
Mr. Fazlul Huq to whom the authorship of It facsimile letter 
published in the Forward was imputed stated that the letter 
was not genuine, that he did not write it Rnd that the alleged addressee was 
non-existent? 

(b) Was the statement in the cable made on the authority of any infor· 
mation supplied by the Government of India? 

The Honourable Sir Alezander J[uddiman: (a) Yes. 
(b) No. The source of the information of the Under Seoretary of 

State for India. may be gathel'E'.ci from the actual answer which he gave 
in the House of Commons, the relevant portion of which f.an as follows: 

.. Mr. FazIuI Huq, to whom the authorship of the alleged letter is imputed, haa, 
according to preas reports, staled in the Bengal Council that he 1l8\'er wrote any such 
letter, that the letter is not genuine and that it purports to be addressed to a gentleman 
who does not exist." 

On:RCIWWI)1},'O OF TltAINS ON 'rHE EAST INllIAN RAn,wAY. 

48. ·1Ir. KamlIli ltumar Ohanda: (a) Hss the attention of Govern-
ment been drawn to a communication sent h.v Mr. K. P: Chatterji, Vakil, to, 
and published on the 16th October in, the Forwa.rd complruning that though 
the (lomposition of an ordinary passenger train is 12 bogie carriages. ;the 15 
Up train arriving ut Asnnsole on the E. 1. R. on the 29th Beptiember 
consisted only of 6 carriages while the number of passengers awaiting the 
said train at the station was I:'xtrltordiuari!," large and t,hat there was no 
inter cl8ss carriage in the train for male passengers and that there WIlS 
-serious overcrowding Rnd this w.as UlIlIR! and one dRY a. pa.ssenger fainted in 
the train on account of overcrowding and had to be sent to the hospital? 
(b) Is there any truth ~i  the above statements? If so, will the Govern· 

ment inquire why the composition of the train was reduced and why then 
passengers were booked as usual? 
(c) Is Asansole a oarriage·examining junction stution where trains halt 

for a pretty long time? If so, why could not, an extra carriage be attached 
at an importa.nt carringe-exa.mining junction station like Asansole? 
(d) Do Government propose to take steps to prevent any continuance 

or repetition of this arJ'Rngf'ment which I11Rlws ()vl'rcrowding usual? 

'!'he BODourable Sir Ohulla InDea: (a) Government have seen the com-
munio,stion referred to. 
(b) 'fbey understand that No. 15 Up passenger train did not have its 

1-.ormal composition on 29th September, 1924, and had no inter elasl 
oarriage for male pllssengers, owing to a temporary shortage of stock 
.caused by heav.i demands elsewhere. Thl' number of third class passt'n· 
gers awaiting clearance from Asansol by this train was larger than usual. 
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·rhe train was not orowded on its arrival at Asansol and overcrowding in 
the. train is not a regular occurrence. There is continuous booking at 
.Asan80l, and, as there were other trains, by which passengers could proceed, 
following No. 15 Up, booking was not stopped. 'rhe Agent states that 
he has no informa.tion of any 'passenger ha.ving ta.inted in No. 15 Up a.t 
Ma.dhupur on the 3rd October 1924 or having been removed from the train 
;snd sent to hospital. 
(c) Yes. An extra carriage could not be attached, .as there was none 

;6vailable at the time. 
(d) Government understand that II.Prangements have-bt'en ma.de to 

<.bviate further cause for complaint ill this direction. 

GRIEVANCES OF INDIAN ll i ll ~  THE ~  INDIAX RAJI.WAY. 

49. ·Mr. ltamlDl Kumar OhaDda: (a) Have Government seen the com-
munication in the issue of the Forwal'd of 16th October, under the heading 

~ ieva e  of the E. I, n. Indian guards" published in the name of Babu 
Manmathanath Basu? 

(b) Are the complain.ts made therein true, namely, that the minimum 
Test of 11 hours to which they are entitled under the rules ere very often 
reduced to 8 and sometimes even to 6 hours, that actually often Ithey do 
not get more than 3 hours, that they get no allowance for good conduct 
under rest, Sunday and other holidays, passing headquarters and that the 
running rooms for the Indian guards are very poor compared to the com-
fortable two and three storied buildings fitted with eleotric lights and fans 
.nnd other amenities allotted to the Anglo-Indian guards? 
(c) Is the above description true? If so, why is this discrimination 

:made between Indian and Anglo-Indian guards? 

(d) Will Government see their way to remove the grievances of Indian 
guards? 

The HODourable Sir Ollarl.. IIUles: (a) Yea. 

(b) and (c). The complaints regarding rest are untrue. Indian guards 
take their tum with European guards on the same roster and the oonditions 
governing rest are exactly the same for all guards. Rest at headquarter 
·stations varies from 14 to 24 hours according to the volume of traffio 
moving and the rest at out stations varies from 5 to 8 hours in accordance 
with the distanoe travelled. ' 
As regards good attendance allowance to guards, it is only gunner 

guards who do not draw the other allowances for which the main line 
guards are ordinaril,v eligible. Allowances for working on Sundays, 
~ i tma  Day, Good Friday and the I\ing's Birthday I\re given to European 
guards, 

Running room accommodation has been provided for Iudian guards at 
terminating stations. The standard type of Indian running rooms have 
separate accommodation <lonsisting of a dining room, bed room,. kitchen 
Rnd a washing room for Hindus and Muhammadans. The rooms are of 
n suitable size and 'sufficient servants are employed for each caste. 
J .. ~leet i  lights and fans ha.ve been provided in the European guards' run· 
ning rooms in plaoes like Howrah and Delhi where current is available. 
'I he question of extending electric fittings to. Indian guards' running 
rooms is under consideration. Elsewhere punkha.s are provided in both 
Illdian and European guards' running rooms. 
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(d) In view of the reply to parts (b) and (0) of the question the question 
(loes not arise. , 

Khan Bahadur W. K. HUS8&nally: Can the Honourable Member give-
liS any infonnation on the Bame subject with regard to men employed on 
the North Western Railway? 

The Honourable Sir Gharles Innes: I have no doubt I can give the-
:Honourable Member the infonnation if he will put down a question . 

COAT. }'REWHTS ox TIn: Bl£XOAT. NAOl'T'Jt RATt.W.H. 

50. ·Kr. Kamint Kumar Ohanda: Has the attention of Government 
been callerI to 0. communication under the heading •• Coal freight on· 
B. N. R." published also in the issue of the l<'oTward of 16th October, in the 
name of Mr. P. Khaitan alleging th"t t·he B. N. R. ill charging excess 
freight on cOllI? 

'!'he Honourable Sir Oharle. Innes: GovernmNlt huve seen tht' COIn. 
m\lnication referred to. 'rhe diffcrmlCe in rates was dlw to t ~~ fnct that 
coal from Bhaga (B. N. Hailway) to stutionH on the Bengal and North-
Western Rllilway .via ASRnsol was charged on the actual distance curried 
and not on. the direct distance o~l Jherrinh (E. r. nuilwhy). The Bengal 
Nagpur Rallway have rccentl,v deCided to charge coal to B. and N. W. Hail-
way stations on t.he Jhl"rriah distRnce and rates on this basis were introduced 
from 1st Dt!cl.'mber, 1924. 

GRA.NT OF REI.lIt:!' TO ARF..A.8 AFFECTED BY THE IhcEXT ~  

51. ·Kr. Kaminl Kumar ObaDda: (a) Is it a fact that wide·spread 
distress has been caused in several Provinces by the recent heavy ftoods '! 

(b) Do Government propose to grant any relief to the flood-striken 
areas out of the Central Revenues or to make a substantial remission of the-
Provincial contribution from the Provinces affected? 

(e) Will Government make a statement giving an account of the damage-
done in the several Provinces affected? 

Mr. J. W. Bhore: (a) Yes. 

(b) With the exception of the Government of Madras, whose applica· 
tion for a grant from Central Revenues is under consideration, no other 
Local Government has applied either for a grant from Central Revenues 
or for the remission of the Provincial contribution which is governed by 
Rule 18 of the Devolution Rules. The Government of Madras have," how· 
ever, been ~ a te  a loan of Re. 20 lakhs to finance the Provincial loans 
account. The Government of the United Provinces have also intimated 
their . intention of applying for such a loan from the Government of India. 
if necessary. I may also mention thai grants of Re. Ii }akhs, 80,000 and 
45000 have been made from the Indian People's Famine Trust to relieve 
i~t e  caused by floods in Madr88 , Bombay and the Punjab, respectively. 

(e) Extract. from reports from the Governments of Madras, Bombay 
and the Punjab giving the require(l infonnation are laia on the table. 

No reports have bt'en received from other Local Governments. 



QlTBSTIONS AND olN8WD8. +1 

Eztract l'aragrapA 1 from a ldter from the Gotlernmellt of Madr48 No. 
dated tke 10th October 1914. 8.",/B/I.#·I, 

• • • .. .. .. .. 
2 . .As the Government of India are aware the recent floods have C&U8ed serious 

• -damage to hOUH8! m:ops, la ~ !lDd. other property in these districts buides dama e 
t'l. roa:da, .oommuDlcatlons and Irrlgat10D works resulting in general distress and sev:" 
P!lvatlon 1D the flood·affected areas. The details of damage caused to the rl'aya--
liven below: .... are 

Malabar 

Trichiuopoly 

Tanjore • 

Salem 

Coimbatore 

.. 

No. of 
bOUI8I 

dettroYllIl. 

22,000 

7,710 

6,040 

Staudillg crop. 
destroYllIl. 

80,000 &crea • 

11,800 n 

Extent of lalKl 
.i1ted up. 

. I' Negligible. 
6,000 acree. 

8,840 .. alld eeed 8,019 acrea besides 60 
bed, lOW" with 71,000 acres lII'uhed away. 
kalamll of paddy. 

1,823 Valued at It lakha 824 acres. 

6,136 Valued at Rs.l1lak ',1,338 " 

(A K.la .. equals 24 Madru mouurcs) • 

.. .. .. .. 

Eztl'Clct 'Paragra'Pk f of a letttr Irom thf Oommi88ioll,r 01 Sind to the Government 01 
Bomb,ay, No. 667fH, dated the 11th October 111,f. 

• to .. to .. 
2. Thl!! extent and the seriousness of tohe damage caused can be reaoJi.ed from the 

fact that in the Nawabllhah District alone an area of 41ll square miles of country was 
submerged and 212 kacha and 13 pua villages were wholly deawoyed. and 45 leacha awl 
,f.6 pua 'rillapa partially destroyed, Call8ing thereby I~ damage to house property lo 
the extent of RI. 1,23,000 and rendering at least 11,000 people entU-ely homeless. Tho 
area of crops destroyed covers 21,000 acres. The district that has next Buffered mOlt ia 
the Karachi district, where the whole of the Ghoraban taluka, two·Gltha of Mirpw' 
Bathoro taluka, one·third of Jati taluka and portioos of the Tatta and Kotri taluks 
.nd the :Manjhand Mahal have been affected, rendering between III and 25 thousand people 
homelelll. In the Larkana district the crop area submerged il reported to be 10,500 
am e8, and the d,amage to house property in the Dadu town alone is estimated at 
Ii •. 90,000. In the Hyderabad district :it is reported. that an area of about 15,700 acres 
·was lubmerged, causing thereby damage to crops estimated at Rs. 3,00,000. The damage 
to liouse property from !.he collapse of 3,750 houses, partly on account of floods and 
a tl~ on aocount of abnormal rains, is estimated at RI. 3,85,000. ~ remaining 
distl'llct that has suffered is the Sukkur district, where it is report.ed that an area of 
·about 15,000 &cres was submerged and house property valued at B.a. 81,000 was destroyed . 

* • • to . ' • • 

Extract Irom lJaTogroJlh f! I o ~ a l"ttfT Irom, thll Govl'rnment 01 the Punjab No. 14786, 
datr-Ii tke 14th Novembrr 1914. . 

* * * * * 
.. .. 

2. In the Indus riverain approximately a thoulland square miles of the MUllaffefgarh 
district were unaer water and in the Mianwali district approximately 1,90,000 acres of 
.cultivated. land were damaged. In the Dera Ghazi Khan district 80me 46 villages 
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suffered losll. In the Sutlei riverain 6 villages have had a total of 3,500 acrel thrown out 
of oultivat.ion, of which 56 WIII'a entirely waahed away. The Jumna flooda were most 
sudden and cauled still greater damage. In the Ambala Diwsion 469 villqes wel'e 
afleeted' between 180 and 190 liveB are reported aa JOlt; IeTeral thou8and heads of 
~ttle ~ iB e  and .. very large number of villagel have been entirely blotted. ouL 
Some, which hitherto existed on low lying landa where t'hey would be exposed to future 
tll.oda, have had to be removed to a higher level and ovar a larp area both the Kharif • 
crop haa been lost and Bowings for the Rabi have been rendered impossible. Many 
people have litera.fiy lost everything they possessed. 

• • • • • * * 

COMM1;NAY, RIOTS. 

62. ·1Ir. Kam•n• Kumar Qhanda: (a) Have there been serious com-
nmnal riots recently attended with loss of life and injuries to persons and 
property in provinces directly under the control of the Government of 
India? 

(b) Will Government plesse enumerate those which have t"ken plaQ& 
in ~ with the names of the District Officers and the Superintendents 
of Polioe of the respeotive Districts' in which such riots have taken place 
specifying if anyone of such District Officers is not a member of the 
I. C. S. 
• (c) How many suoh riots took place in or near cities O!' towns and how.-
many in or near rural villages? 

The HODOurable Sir Alaander Kuddiman: 'I'here have been such riotS: 
in the cities of Delhi and Kohat. The names of the Deputy Commissioners 
who held office at the time are respectively Mr. R J. S. Dodd, I.O.S., and 
Major N. E. Reilly. The Superintendents of Police concerned who were 
t:tationed in the districts at that time are Mr. P. ~  Orde and Mr. H. Lillie .. 

RESERVATION 0'; COMrARTMENTS FOR EUROPEANS ON THE EAST INDIAN 
RAII,WAY. 

58. ·1Ir. Kun'ni Kumar OhaDda: (a) Have Government seen copy of' 
a letiter addressed to the Agent as well as the Traffic Manager, E. I. R. by 
:&abu Mrinal Kanti Basu' and published in the Forward on the 18th Octo· 
ber complaining that in the 8 Down Rowrah·Delhi Express train of the· 
12tli October there was no inter cla88 compartment for Indian male 
passengers, tha't there Were two compartments in one of which he· 
with 8 large number of Indian p(&ssengers were seated but the guard of the· 
train turned them out at Allahabad on the ground that it was reserved for· 
•• Europeans " though there was no such label and they entered the other· 
compartment but at MoghalSarai were turned out again 'on the ground 
that it was reserved for females and that the male passengers had then to, 
travel third class? 

(b) Is it the policy of .the Railway administration that a compartment 
must be reserved for Europeans though there is no· BOCommodation for:· 
Indian ,-passengers in the train? 

(c) Do Government propose to remove this state of things? 

The Honourable Sir Ghar1e. Inn .. : (a) Yes. 

(b) No. Govemmimt understand· that there were four inter CIUSB; 
Gompartments on the train, only one of which was reserved. 

(e) In 'View of the reply to (b) this does not arise. 
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ANNUA.L CONTRIBUTIuNS TO THE LEAGUE OJ!' NATIONS, 

54. *Kr. "amID' Kumar Ohanda: (a) What countries are members of 
the Le,gue of Nations? 

(b) Do they have to make annual pecuniary contributions to the League? 

(e) On what basis are the same assessed? 
(d) What were the contributions for the ye81'S JP22, 1008 and 1924 

respectively from the following countries: 
Grea.t Brit,in, France, Italy, l;'oland, India, Netherlands, Belgium? 

Mr. L. Graham: (a) A list of the members of the League will be found 
in Appendix 1 to the Report of the Delegates of India to the Fifth Session 
of the Assembly which was publisiled in the Gazette of India; of the 27th 
December, 1924. 

(b) Yes. 
(e) The Honourable e~ e  is referred to the opening paragraphs of 

the Report of Committee No. IV on the Allocation of the Expenlles of the 
League of Nations published 88 Annexure 5 to the Report of the Delegate. 
d India. tQ the Second Session of the Assembly which was published in the 
Gazette of India E:x:traordinary dated the 16th }<'ebruary, 1922, and 
explains the principles in accordance with which the present temporary 
scale of allocation was originally prepared. Those principles ha.ve been 
largely obscured as the result of subsequent adjustments the last of which 
has resulted, 8il the Honourable Member is no doubt aware, in a reduction 
of India's contribution by 5 units. 
(d) A statement showing the contributions made in Swiss gold fra.ncs 

by the countries named by the Honourable Member is laid on the table. 

Staltment II/rowing the contri6uti01llJ ,,/,ade hi' certain f1tef1t.bul< 01 th, Leaguf ot 
N"titmB in 19t', 19t:J an 1914.. Tellpectlvely. 

State •• 
1922 1923 1924-

Gold Frane •• Gold }'rane,. Gold Franc8 • 

. ------.... '-

Great Britain .  • 1,011,;135 2,583,668,64- 2,193.733,62 

France 1,011,385 2,121,327,94 1,944,441;,43 

Italy 1,011,385 1,658,987,28 1,520,656,43 

Polaml 1,011,385 679,912,80 623,219,85 

India 1,011,835 1,767,773,28 1,620,371,61 

N et.berlanda 606,801 543,930,24 498,575,88 

Belgium 606,801 4JJ7 ,947 ,68 873,931,91 

RBl'RJlSENTATION or INDIA ON THK COUNCIJ. AND SECRETAIUAT or THE 

. LEAGUE OF NATIONS. 

55 .• 1Ir. KamlnlKumar OIl&Dda: (n) Has India ever been repre-
sented on the Council of the League of Nations? 

• 
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(b) How many representatives had Great BritBin. France. Switzerland 
and India in the J ... eague Secretariat in 1921 or 1928 or in the Labour offioe 
respectively? 

(c) Is it a fact that some of the representatives of Great Britain. 
France and Switzerland hold positions of handsome emoluments and 
unquestioned influence and authority and that even non-members like the 
United States of ~ i~ not contributing a farthing to the League have 
some of their nationals in occupation of positions of influence as against 
one single representative from India in the service of tb,e League? 

(d) Do the Government propose to take steps to have the contribution 
from India reduced  proportionately to her revenue and the benefits she 
derives from inclusion among the members of the League as compared to 
the other. members? 

Mr. L. Graham: (a) No. 
(b) and (c). The Honourable Member is referred to pages 381-404 of 

the League of Nations Official Journal for 1921' and to pages 1233-1257 of 
the J oumal for 1928 copies of which are in the Library. He will there 
find a list of all the eJ;DJPloyees of the League Secretariat and ~a o  Office 
. (llassified in accordance with their nationality. The Government of India 
.must leave the Honourable Member to form. his own opinion rego.rd.ing 
the handsomeness of the emoluments drawn,. and the extent of influence 
t!xercised by the various employees in queetion. 

(d) Endeavours have constantly been made to secure 8 reduotion in 
India's contribution and a reduction by5 unite has in fact been made 
this year.· The Government of India mw.b dissociate themselves from 
the Honourable Member's insinuation tha.t India derives less benefit from 
her membol'Bhip of the League than do other members thereof. 

Mr. ... E. ShaDmuJrham ~  Has any attempt been made to 
- l'epresent to the League of Nations to employ more Indians on the Secre-
tariat of the League and also in the Int8l1lational Labour Office '1 

~  L. Graham: If the Honourable Member will read the papers to 
which I have refelTed he will find the answer. 

Mr. B. DII: Are the Government aware that the only Indian paper 
subscribed to by the League of Nations is the Time8 of India? 

Mr. L. Graham: The question does not arise. 

SELECTION 0)' PERSONNEl. OF INDUN DET,EGATION TO THE LEAGCE OF 

NATIONS. 

56. ·Mr. Kaminl Eumar OIw14a: ~a  Is it a fact that there have 
been delegations from India to the League? 

(b} Has .the Central Legislature had Rny voice in the election or 
1Ieleci!ion of the members? 

(cj Has any Indian ever l~  any of the deputations to the League? 
(d) Is there any other member of this I~eag e ~ o e deputation to 

the League has not been led by one of its nationals? 

(e) Do Govemmcnt propose to place India on an equal footing with 
the other countries which have joined the League in the matter of selecting 
the personnel ~  the leader of the deputation to the League? 

Mr. L. Graham: (a) Yes. 
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(b) No. 'fhe Honourable Member's attention is invited to the reply 
given to question No. 1778 asked by Khan Bahadur Sanaraz Hussain Khan 
on the 11th September 1924: 
(0) No. 

(d) The Government of India bave no i o m ati~  

(0) The Honourable Member's attention is invited to the debate on 
the Resolution moved by the Honourable Mr. ~t a .in the Council of 
State on the 10th March 1924. 

P. AND O. 1'RAINB DE LUXE BETWBBN. ROMBAY ANll CALCUTTA. 
57 .• JIr. Kam1Dl Kumar OhaDda: (a) Is it true that the P. ~  O. 

Company is going to stnrt train8 de luze for carrying mllils .and passengers 
between Bombay and Calcutta? 
(b) What will be its relations with the railways concerned as regards the 

income frOIn passenger traffic. and thcl carriage of mails and how will the 
financial adjustment be made? ' 

(e) How will the proposed arrangement affect. thEl Department 
financially, that is as regards cost nf r.arriage of mails? 

Mr. G.  G. 81m: (tl) The P. and O. Company are not going to run traios 
12 between Bombay Il.I1d Calcutta.. The Government are however 
:NOON. aWAre that the Great Indian Peninsula and Eust Indian Railway' 

Administrations are considering the question of running u special passenger 
service in connection with the weekly mail steamer. 

(h) nnd (c). Incom'e from the passengers or mails conveyed by that 
service, if established, will be railwa.y revenue in the ordinary way. 

Mn,ITARY MAN<EUVllES .AT Dm,HI. 
58 .• JIr. KamiDi' Kumar Ohand&: (a) Is it proposed to hold military 

manomvres at Delhi during this cold weather? 

(b) What is the object and probable cost? What are the main heads 
of expenditure likely to be incurred? 
(c) Is there any specific budget provision for the same? If so, under 

what head or heads? 

Kr ••. Burda: (a) 'l'he manczmvres concluded yesterday with a review 
of troops, tt.nd I hope the Honourable Member took the opportunity whioh 
was offered to him of witnessing them. 
(b) Since the cessation of the w~  the army has been occupied 'almost 

(:Dtirely in working up to the required standard of indiVici11al and unit 
training. The object of ma l~v e  is to ~~ai  the. larger fonna.tions to 
co-operate in battle and to prOVIde opportUnitIes for the Rtudy of problems 
connected with movements and Cdncentration of troops, co-operation of 
arms, the use of new equipment, staff duties, tactics, etc. 

The probable cost is Rs. 2 lakhs. 
The main heads of expenditure are: 

Movement of troops by rail ~  road; pay of additional establish-
ments; miscellaneous eqUIpment, ma:pB, etc.; and compensa-
tion to be. paid for any damage done to crops, but this is not 
expected' to· be a. eonsiderable' item. • 

(0) Yes. The cost will be m~t from the Tr8ining'Grant. 
o 
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BREACH IN THE R,UJ.WA y LINE BEYOND ·WAvr,UIt. 

1. JrIr. O. Duraiawam1 Aiyangu: (a) Are the Government aware that on 
or about the 27th . September 1924 there was a report and scare in the 
Howrah station that forty miles of railway line were washed away beyond 
Waltair towards Madras? •. 

(b) Are the Government aware that the said scare was based on railway 
official telegrams received in Howrah station to that effect whereas in fact 
only four hundred feet of railway line had been washed away? 

(c) Are the Government aware that some passengers beyond Walt air to-
wards Madras (including my humble self) were thinking of going back 'Viii 
Manmad to reach their destination early ItS it was given out that it may take 
, se\IWal days to restore the line even fo1' transhipment arrangements? 

(d) Do the Government propose to inquire into the causes of such false 
alarm and to take steps to prevent such things in future? 

The BODourable Sir Oharle. lim .. : ~a  (b), (c) and (d). Govenunent 
have ascertained that on the date in question telegrams were received at 
Howrah station, from the Bengal Nagpur Railway authorities that the 
line was badly breached at Waltair and that transhipment was not possible. 
The telegrams did not say that forty miles of railway'line had been w:&8hed 
away. The Honourable, Member would have ascertained the true facts, 
had he applied to the Inquiry Office at Howrah for information. 

F.HJ.r.RE of ~ AJ.LIANe): DANK 0' SIMLA. 

2. Mr. Gay_ rruad SiDIIL: (a) In connection with the affairs of the 
Alliance Bank, has the attention of the Govemment been drawn to the 
following paB8ages in the joint legal opinion, dated the 25th June, ~  of 
Messrs. S. R. DaB, L. P. E. Pugh, B. L. Mittel',John Langford James 
and H. R. Panckridge:' 

"(I) The misappropriation of £511,000 by Boulton Brothers and Co., by UD-
authorised use of the Bank '8 credit in London, "appeara to constitute a 
criminal oftence calling for prollecution-if a prosecution ili' po8lible. to 

"(ii) We are of 'oriDiOD that crim,imd oftenees have been committed with 'regard 
to eertain 0 the balance·sheets illueel, namely, thole for 1916, 1m uti 
1922. These, in our opinion, for the reasons given below, were frJee 
balance-sheet. within the meaaing of INICtiOll 282 of the Indian Campaniea 
Aat."' , 

"(iii) The per.onB liable to prosecution in connection with the above mattera 
would be the Directora concerned, and the Auditors." 

"(w) The do_fall of the bank was du_broadly speaking to imprudent financial 
tTanaactions by the Director. interested in the Firm (Boulton Brotherl), 
and the group of companies ftoated by it?" 

(b) What steps, if any, do the Government propose to take in the 
matter? 

Th' Bonourable Btr Bull Blacbttl,: (a) The answer is in the affirm-
ative. 
(b) The Government have takeD, are taking and will take all such step. 

in the matter 81 then-legal advi88l'8 think possible and desirable. -

( 46 ) 
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PROVISION OF AN OVEUDIUDGE ON THE EAST ~ OF THlf. B. N. ·W. 
RAILWAY AND THE E. 1. RAILWAY AT MOKAMEH GHAT STATION. 

3. Mr. Gaya Pruad Singh: (a) Are the Government aware that the 
mhabitants of villages Outa, Murarp.ur. Hathi-dah, Daraipore, Mohendet'pur, 
MBranchi, and others mostly situated on the east side of the B. 'N'. W 
Hai/wa'y. and the East Indian Railway lines at ¥okameh Ghat statkn art" 
put to great inconvenience. ansi expoRed to great dangor for want of an 
oyerhridge over the sRid railway lines? . 

(b) Are Government, aware that the Mokameh Ohl\t railway station. 
8S well as 1\ Government aided high English school are situated on the 
west side of the above rltilwny lines? 

(c) Is it a. fact that a District Board road exists through these villages 
right across the railway Ii~  but it has been st-opped since the ailwa~  

transhipment extension? 

(d) Are Government aware that the inhabit/ants of the said villages 
submitted 'a representation, dKtod 11th February 1922, along with the 
survey map, to the Agent, D. N. W. Railway on the subject, and prayed 
for an overbridge at the point where the District Board road has been 
closed hy the rui1way authorities; and that this was supported by the Sub-
Divisional Offiner of Barh, and the District Magistrate and Collf'ctor of 
Patna? 

(6) Are Government aware that in reply to a question on this subject 
in the Bihar and Orissa Legislative Council OJ'! the 18th March'I924, it was 
stated thrLt "the Local Government have no direct control over the Railway. 
but will inquire further from the n. N. W Railway administration (who 
arc more concerned .·with this locality than the East Indian Railway) 
whether they contemplate the provision of an overbridge?" 

(f) Is it not a fact that another inquiry was held by the Sub-Divisional 
Offieer of Barh in April, 1924, in consultation with the railwayauthoritieR, 
and tlmt he strongly supported the proposal of an overbridge? 

(y) Do the Government propose to talce necossary steps for the provisior 
of an overbridgo by the railway authorities concerned? 

The Honourable Sir Oharles Innes: (a) to (g). 'l'ho needs of the in-
habitants of the villages mentioned are met by a district road which crosses 
the railway lines. This road has not been closed. It is being realigned 
and the realignment will shorten the road by 175 ft. The road in its 
present alignment has been in cxiRtence for nearly 80 years arul the Gov-
ernment do not know what special reasons have now come into existence 
whl the railway administration should go to the expense of providing an 
overbridge. The matter is essentially one requiring local knowledge and 
might suitably be brought to the notice of the Agent by his Local Adylsory 
Committee. . 

ABOLITION OF Tous ON THE GANDAK BR.IDGE AT SONEl'UR. 

4. Kr. Gaya Prasad Singh: (a) With referel'lce to my etalTed question 
No: 2389 of the 28rd September, 1924, regarding the tolls on the B. N. W. 
Ratlwny bridge over the Gandak at Sonepur, will the Government bl' 
pleased to state if they have received any letter from the Government of 
Bihar and OriSSA. that Ris Excellencv the Governor in Council has decided 
not at present to press further for tlie abolition of the tolls on this bridge? 

02 
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,b) If the answer to the above be in the affinnative, will the Govern-
ment be. pleased to lay on the table a copy of the letter in question, and 
indi.cate the reasons for this decision? 
(0) Will the Government be pleased to state in what years, and under 

what circumstances or conditions the tolls on the railway bridges over 
the Ganges at B en ares , Cawnpore, and Allahabad were abolished" 
The BODOUrable Sir Oharl. IDIle.: (4-) Yes. 
(b) A copy of the letter ill placed on the table. 
(0) The tolls on the railway bridges over the Ganges at Benares and 

Cawnpore $nd at Allababad were  abolished, at the. instance of the United 
Provinces Government, in t,he yea.rs 1907 and 1905, respectively, without 
any conditions attaching to the abolition. . 

FBOM R.u BAlIA,vUIt BI8HllN SVABUP, Ono. 8Ji:CUTAB.Y TO THB GOVIIBNJIBNT, BIBAB. 

AND OB.ISSA, TO 'I'llK SZCRETARY, RAnwAY BOARD, o ~ l  DATIID RANCBI, 
·10 1_40 

THll 30TH SBPTDJID 1924 • 
.4 bolition 01 toll/J on tke Gandak b1'idge at 8Ofteptlr. ' 

With referenoe t.o the correspondenoe resting with letter No. IM-A.-C. &: R., dated 
the 12th July 1924, from the Railway Board, lam directed to state that after due 
_nsideration of the facts, HiB Excellency the Governor in Council, while not acoept-
ing necessarily the arguments &dduced, has decided not at present to prl!llB further 
for the abolition 01 the tolls on .the bridge in qutllltion. 

CONTIl.lBUTIONS TOWA.RDS THE EXl'ENSES Or' THB L:&A.GUB OP NATIONS. 

5. 1Ir .... E. SlIaDmukhlm Ohetty: (4) What is the.,oototal amount 
allocated to India towards the expenses of the I.eague of Nations for 
the year 1925., 
(b) What peroentage of the total expf'nditnre of the League is the sum 

.allocated to India? 
(0) What percentage of the total expenditure of the League is the 

sum allocated to the following countries, respectively? 
1. Great Britain. 
2. Australia. 
3. Cauada. 
4. New Zealand. 
5. South Africil 
6. Italy. 
7. Switzerland. 

Kr. L. Graham: (4) 1,453,998'18 Gold Francs. 
(b) 6'41. 
(0) Great Britain 9'41; Australia 2·78; Canada. 8'74; New Zealand 1'009; 

South Africa 1·6; Italy 6'52; Switzerland 1'6. • 

EMl'l.OYMENT 01' tNDIANS IN THE SE'!RETARIAT8 01' TH.I!I LEAGUE 01' 

NATIONS AND TilE INTEltNATlONA.L LAB01T1t ORGANISATION • 

. 6. IIr .... E. Shanmukham Ohatty: (a) How many IndianR are 
~m lo e  in the Secretariai:e of the League of Nations and the Intel'-
Jlational Labour organisation? 
'(b) What is the pay drawn by each of these Indian officers? 
(0) How many na.tives of GreRt' Britain are employed in the Secre-

tariat of the League nnd t,he lntcrnnt.ionnl Labour organisation Rod what 
fS the total amount of salary drawn by these? 
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. (d) Hns any representation been made on behalf of the Government 
of India that more Indians must be tlmploycd ill the Leagua Secretariat? 
If not, are Government preplJl'ed to take steps to represent to the Secretary-
General of the League tha.t the number of Indians employed in the 
Secretariat of the League and their status are quite inadequate in 
comparison with the amount of Intlill's contribution to the League and 
that steps may be taken to employ more Indians especially in the higher 
branches of the Seeretariut? 

Kr. L. Graham: (a.), (b) and (0). The Honourable Member is referred 
to the first portion of the reply to parts (b) and (e) of Mr. K. K. Chanda's 
starred question NQ. 55 of to-day's date. 

(d) The answer to the first part is in the affinnative. The second part 
therefore does not arise. 

INDIA'S TOTAl. CONTRIBtJTIONS TO THE LEAGUE OF NATIONS. 

7. Kr. D. V. BeIYl: Will Government be pleased to state: 
(a) the total amount of money contributed to the League of Nations 

from the Indian Exchequer each yeur from the date of its 
inception to the end of 1924; 

(b) the names of the delegates who represented India ,t the several 
sessions or the League hitherto; 

(e) the expenditure of money out of the Indian Exchequer on the 
delegatiori at the severul sessions of the League up to this 
time? 

Kr. L. Gl'aham: (a) 1\)19.20-£16,284; 1920-21--£28,787; 1921-22-
£54,916; 1922-23-£43,747; 1928-24-£77,799; 1924-25 (up to end of NovHm-
ber 1924)-£70,526. . 

The accounts for December 1924 are not yet available. 
(b) 1920-

The late Sir William Meyer. 
His Highness the Mahtlraja of N awanngnr. 
Sir Ali Imam. . 

1921-
The late Sir William Meyer. 
His Highness the Maharao of Kutch. 
The Right Honourable V. Srinivasa S8stri. 

1922-
The Right Honourable Viscount Ohelmsford. 
His Highness the Maharaja of Nawanagar. 
Sir P. S. SivaswamyAiyer. 

1923-
The Right Honourable Lord H8rdinge of Penshurst. 
His Highness the Maharaja of Nawanagar. 
Mr. Syed Hasan Imam. 

1924-
The Right Honourable Lord Hardinge of PenshurBt. 
His Highness the Maharaja of Bibner. 
Sir Muhammad Rafique. 

.. 

(0) 1920-Rs. 58,122-5-0; 1921-Rs. 61,889-8-0; 1922-:R!I. 24,02Q-5.:O; 
'l92S-Rs. 81,468-15-0; 1924 figures are not available. 
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EXPENDITUIlE ON POl.l'rlCAl. ll l ~  'N ~Il  

8. Mr. D. ·V. Belvi: (a) Has tho uttontion of Government been drawn 
to a leading article in the B{)mbay Chronicle unJer the caption of "Menda-
cious Propaganda" published ill Its issuu of the mh December, 1924? 

(b) Is it a fact that, the Government of Indio llllv!' been financing the 
propagat,ion of their politica.} views in America? 

"(c) If so, since when, and will (lovernrrll'ut Iw plelLsed to state the 
amount of money they spent, on this heRd during each of the 18Rt 'five years? 

The Honourable Sir .Alezander Muddtman: (11) ~  

(b) No. 

(c) Does not arise. 

l I I l~ CP TIfR SALF.lIl-ATTITR R..ULWAY. 

9 .• r. Jr.. E. Shamnukham Ohetty: (a) Have the preliminary works 
in connection with the Salem·Attur Railway scheme been completed long 
ago? 

(b) Is it a fact that, the project is held over for the reason that the 
Railway Board has not yet settled the question of the gauge of the pl'Qposed 
line? 

(c) If so, do Government propose to request the Railway Board to settle 
the question at an early date and sanction the constnlCtion of the line? 

The Honourable Sir Oharlal Ianel: (a,) No. A survey ,of the line was 
P!ade in 1909-]910, but is. now out of date. 

(b) and (c). No, but the question of alignment has not yet belm sottled. 
Alternative up-to-date estimates for metre gauge lines from Salem to Attur 
Rnd from -Salem to Vriddhoohalan via Attur and Chinn a Sa.lem are under 
preparation. As BOOn as the estimates are ready the most suitable 
alignment will be' selected and the possibility of constructing the line will 
be examined. 

ALJ,OWANCES TO POSTAL EMPLOYEES STATION!n IN UNHEALTHY rrRACT8 
IN THE MADUAS PH.lr.8IDENCY. 

10. Mr. Jr.. E. Shanmukbam Chatty: (a) Whether Government are 
t'ware of the fact that the Mum-as Government in its O. O. No. 778 
Flnance, dated B1st August 1928 has sanctioned certain lillowances to 
non-gazetted o8ioers stationed in certain specified •. unhealthy" tracts? 

(b) Whether the allowances to postal employees stationed .in these 
t.racts afe on a par with the Local Government rates? 

(e) If not, whether Government propose to issue instruC3tions to grant 
to the postal employees (including postmen and menials) allowa.nces on a par 
with ,the fates sapctioned by the Local Government? ft. Honourable Sir Bhupendra Xath JIltra: (a) Yes . 
• (b) No. 
(0) The matter is under consideration. 
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. 11. Kr. B.. E. Shanmukham Ohetty: (a) Whether any representation 
'\I as made to the Postmaster General, Madras, that the clerk attached to 
t.he Lawley Road Post Offiee suffers considerable inconvenience 011 aecount 
of quarters not being a. ... ·aila.ble for him in the locality? 

(b) Whether the Postmaster General will be instructed to arrange 
for the provision of quarters for the clerk? 

The Honourable Sir Bhup8ndra l ~t  Mitra: (II-) Yes. 

(b) 'I.'he matter is nlrl·ady receiving due attention from the l~o tma te
General. . . •  . 

RE.CJIGNA'rroN BY BIIt DADIBA DAT.AI. OF THE OPFlt:E OF HIGH 

II I I~t  ~  

12. Xr. B.. E. Shanmukham· OhIttty: (a) Whether Government ~ ill 

be pleased to state the reason why Sir D. M. Dalal resigned his office as 
IDgh Commissioner for India? 
(b) Whether Government will be pleased to lay on the table a copy of 

Sir Dadibn Dalal's letter of resignation? • 

The Bonourable Sir Oharles Inne.: 'fhe Honourable Member is referred 
to my reply to starred. questions Nos. 85, 65, 164 and 458. 

REPORT OF THE COLONIES COMlII'l'TRE. 

13. Kr. B. E. Shanmukham Ohatty: (a) Whether the Committee sent 
ly the Government of India to England to confer with the Colo'lial Office 
ilas submitted any report f 
(b) If so, whether a copy of the report will be made ava.ilable to 

Honourable Members of this House? 
(0) Whether the Kenya Immigration Bill has been dropped by the Gov-

t'mmcnt of Kenya? 

Mr. J. W. Bhore: (a) and (b). No report has been received from the 
Colonies Committee as such. Two members submitted a memorandum 
and its pUblication is under the consideration of the Government of India. 
(0) The Honotlrable Member is referred to the answer given by me 

-on the 16th September 1924, to Sir Han Singh Gour's question No. 2021, 
-on the same subject. . .' :1;.t 

ACCOlTNTS OP THE SIiCRE'rARY OP STA.TE FOR INDIA. IN COlTlf'" 

14. Mr. B. E. Sh&n.mllkbam Ohetty: (4) Whether it is a fact that the 
-reports on the accounts of the Secretary of State for India in Council do 
not come under independent review either in England or in India? 

(b) Whether the Government of India asked the SeCreta.ry of State that 
-copies of these reports should be supplied for presentation to the Public 
Aocounts Committees of the Central and Provincial Legislatures Bnd 
whether it is a fact that the Secreta.ry of State refnsed to do so? Whether 
Govetmnent will be pleased to lay on the table a copy of their despatch 
tG the Secretary of State and his reply? 



LBGI8LATIVJI AB8ID1BLY. [22ND JAN. 1925. 

(c) Whether Govemment propose to request the Secretary of Sta.te t() 
take the necessary steps, by amending the Government of India Act if neces-
sary, to enable the Public Accounts Committees to review the accounts? 
The Honourable Sir BuU Blackett: ~ No; the reports in question are 

placed before the Public Accounts ComIDlttee. 

(b) and (0). Do not arise. 

SAVING or THE CHANDrUll M.U[, FROM DERAILMENT ON THE 19TH JUNE, 

1924, BY THE BRAVERY OF A COWHERD. 

15. Bhalkh-e-Oha\gam Maulvl Muhammad Jtuim Ali: (a) Is it a faot. 
that on or abQut the 19th June, 1924, a bridge between Kumira and Bhatiari 
stations of the A. B. Hailway was damaged 'due to heavy rains? 

(b) Was the Chandpur mail train bound for Chittagong saved from 
derailment at this damaged Jlidge ·hy the bravery of a cowherd belonging 
to a neighbouring village HIl_abad'" 
(c) Did the Traffic Manager ViSit the place of occurrence; if so, 

did he take any step to adequately remunerate the boy for the enoourage-
ment of such noble deeds? 

(d) What steps have the Government taken in the matter? 
The Honourable Sir Oharle. !DDt.: (a) Yes. . 

(b), (0) and (d). No. The damage waa reported by a gangman 
(railway employ4!l) and the down Cbandpur mail stopped at Kurilira Sta.tion. 

The Traffic Manager did not visit the site and Government have taken 
no steps in the matter. 

GIlAl'o'"T OF F AcIJ,lTIES TO TilE MITHAMMADAN EMrWYEE8 OF THE ASSAM 
BENGAr. RAILWAY TO ATTEND THElU MID-DAY PllAYEIlS, ETC. 

16. Shalkh-e·Oha\gam Maulvl Muhammad Jtulm All: (a) Will the-
Government be pleased to state whether sufficient facilities are allowed t<> 
the Muhammadan employees of the A. B. RailwllY for attending their mid-
day prayers and specially the Friday prayers? 

(b) Is it a fact that the Secretary to the "Islam Association," Chitta-
gong, had written to the Assl1m Bengal Hailway authorities for allowing 
lell.ve to the Moslem employees of the double mooring, A. B. Railway's: 
jetties? 

(e) If the answer to (b) is in the affinnative, will 'Ule Government 
be pleased to lay on the table a11 the correspondence that passed between 
the Secretary to the ChittA,gong Islam Associution and tae railway 
authorities, together with the correspondence on the subject witp. th( 
Superintendent of the A. B. Railwa.y double mooring jPtties? 
(d) Will thl' Government be pleased 110 lay on the tahle a statement 

showing the times fixed for the ('csRation and resumption of works at the 
double moorings jetty shed office, double moorings jetty office, Pahartali 
workshop, Traffic Manager's office, t.he Agent's o i ~  and other attached 
offices ·of the A. B. Railway? 
(e) Are thc Government aware that the Muhammadan employees 

cannot take their meal on Jrriday as they have to bathe, make ablutions' and 
other nece98ary arrangemente for Juma prayer within the half an hour at: 
their disposti.l before noon, i.e., before the acilual prayer time? 



UNSTARRBD QUESTIONS AND ANSWERS. , 530 

(f) Is it a. fact tliut the Agent, A. B. Railway, declined by his lette· 
No. 14-27, dated the 24th July 1924 to give an interview to a deputation of 
the Chittagong Islam Associuti01l:1, If so, why? 

'!'he l!oDourable SIr Oharle.lane.: (a) to (f), The Government h.ve no 
information as to the practice of the Assam Bengal Railway in these-
ma.tters. The duties of some railway employes are such t a~ it is quite im-
possible to give them the facility referred to as the Honourable Member-
will readily understand; but the practice on State Railways is as far a8 
possible to give the facility to Muhammadans not engaged in such duties. 
The Government will recommend to the Railway Administration that the 
same practice should be followed on the Assam Bengal Railw.ay. 

QUAT.IFH'ATIONS OF CANDIDATES FOR EMrLOYMRNT ON RAILWAYS. 

17. SbaUdl .... Oh&tgam )laulvt Muhammad ltulm All: (a) Will the 
Government be pleased to state whether in giving appointments by the 
railway authorities the qualifications of the candidate are. judged by any 
competitive examination or otherwise? 

'rhe Honourable Sir Gharle. Inne.: It is not known to what class of 
appointments the Honourable Member refers. 

WELFA.RE OF INDIAN PILGUUI8 'ro THE HEIJJAZ. 

18. Shaikh-e-Ohatgam Jlaulvi Muhammad Kulm All: (a) Has the 
attention of the Government been drawn to the statements of Hajee 
Muhammad TRinb Saheb published in the Urdu vernacular newspuper 
Khilafat of Bombay regarding the description of his journey in Hedjaz '! 

(b) If so, will the Government be pleased to inquire whether the state-
ments made therein are correct 'I 

(0) Is it a fact that ten thousand pilgrims died only owing-to the scarcity 
of water and that proper steps were not taken for the burial of the dead 
bodies? . 

(d) Will the GovernmclIt be pleuf.!od to lay on the table 8 statement 
showing how mBny out ef these ten thousand were Indians? 

(6) Is it B fact that at the ])urt of Jeddah [\11 the Indian pilgrims were 
ordered to pa.ss through " small door to the great inconvenience of the 
Hajees and that a sum of Rs. ~  was realised from everyone at ihe door 
by the order of the then Hhurij"R (JovernDlcnt? 

U) Is it' .. lact that out of five Inkhs of Rajtles this year only a 'Wry few 
had the good fortune to visit Medinu Sharif; if so, why? 

(g) Are there no represent&tius on behalf of the India Government to 
look into the welfare or t,he Ir:diull pilgrims? 

Xr. Denys Bray: (It), (b), (c), (d), (c) and (I)', 'rhe Honourable Member 
is l~ e l  to thfl answer giVl'fl on the If\th September last to a similar 
question No. 1978 on the same subject by Haji S. A. K. Jeelani. 

(g) Yes. Apu.rt from the Indian Vice-Consul and medical officer, who, 
is paid from Indian revenues, u pilgrim officer was specially appointed by 
the Government for the purpose. ' 
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NUMBER OF EMPl.O'YEFB IN THE Ul'PEIL AND B llt I ~  SERVICES 
01' THE ASSAM Jh:NGAl. RAILWAY. 

19. Shalkh-e-Ohatgam Kaulvl Ituhamma' Xaiim All: Will the ov~m  
ment be pleased to lay on the table B statement showing the number of 
employees in the upper !lnd suhordinllte services with their present pay, of 
tbe different communities, in all the o i ~  including the workshops under 
the A. B. Railway? 

The Honourable  Sir Charles Innes: A statement is laid on the tahle 
giving the lat.est infonllat,ibn ll.vailubIP. It if. noL posflible to give the 
wholo stnff in detail of PIIY us usked by the RonourableMember. 

Statemellt of Bta",! emptoJ/P-d "" 'he AUllm Bellgal n,rJUIDG!J /HI the lit .J.pr'11924. 
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ABOl.ITION OF DIVISION.H. COMMISSIONRltSHIl'S. 

20. 8haIkh-e-Ohat,am Jlaulvt Muhammad ltazim All: What is the final 
~ i io  the Goveniment have arrived at regarding the abolition or reten-
tion of the Divisional Commissionerships all over India? 

.,. Honourable Sir Ale:under Muddlman: No final decision has yet 
.been arrived at. 'l'he Government of India. have consulted Local Gov-
ernments whose replies have been received and ure under consideration. 

MEMORIALS 0' REPltl'8ENTATIV:&' 0' THE Buuu POSTAl. AND RAILWAY 
MAlT. SEltVIGE. 

21. Ihalkh-e-ohataam Kaulvt Muhammad Xazim All: (a) Will the 
·Government be pleased to state whether it is a fact that a deputation con-
sisting of the representatives of the Burma Postal and Railway Mail Service 
waited upon the Director-General of Posts and Telegraphs, India, on the 
"28rd Jl1ly, last? 
(b)' If so, will the Government. he pICl\F\ed t) 11\,1' on tho table the copies 

·of the memorials submitted and the replics thereto by the Director-
e e ~l  

The Honourable  Sir Bhupendra Bath Kltra: (a) Yes. 
(b) Government do not consider it necessary to lay theBe OD the table, 

'but I shall be happy to show them to the Honourable· Member, if he 80 
--desires. 
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DUTlES OP PASSENGER SUPERINTENDENTS OP RAILWAYS. 

22. Sh&Ikh-e-Oh&tgam llaulvi :Muhamml1.d ][azlm. All: (a) Do Passen-
.ger Superintendents of Railways freely mix with the passengers and look 
into their comforts s}>eciaUy of lower class passengers? 

(b) Do the Passenger 'Superintendents remain preSent at the third and 
inter class ticket issuing windows at Soaldllh to see that not more than 
the correct fares are realIsed from thl:! pussongers and that they are promptly 
11.ttel1ded to ill r('gnrd to the iSHU!' of tickets 'I 

(0) Is it not 0. fact thut the intending passengers of the Chittllgong Mail 
train tind 11 great deal of 1,rollble at the third class booking office as they 
are not promptly attended to? 

(d) Is it a fuct that the booking clerks do' not issue tickets at third clasa 
booking windows whenever any intt<nding' p88senger comes but begin the 
iRsne of tickets only 8 few minul.es befof'e the time fixed for the leaving of 
the train? 

(e) Do the Government proposE' '0 take necessary steps to remedy 
t~i  grievance? 

The Honourable Sir Oharles Innes: (.a) and (b). The Honourable Mem-
ber is referred to the answer given to item (0) of question 'No. 1651 a ~ 

.... y Mr .• Jamnudas M. Mehta in this ,Assembly on 8th September, 1924. 

(0), (d) and (e). ov mme~lt have no information, but copies of this 
J-.-art of the question will be forwarded to the Railway Administration for 
~ Il  action !:IS tho.y think neces/:l'lry. 

PREVl!:NTION OF RUNNING TRAIN THJlIFTS ON TilE It B., :g, 1. AND 
B. N. R.HLWAYS. 

23. Shalkh-e-ohatgam Xaulvl Jluhammad Kulm All: (a) Are thEl 
Government aware that in running trains often thefts are commit.ted? 

(b) If the a.nswcr to (a) is in the affirmative, will the Government be 
pleased to state what measure the railway authorities or the Government 
have taken or are takinll to w~mt the recurrence of such thefts specially 
on the E. B. R., E. I. R. and B. N. R. 
(0) Have the Government taken !:Iny steps to prevent pilferage of fresh 

fruit, vegetables, fish, etc., by the raHway and the steamer employees 
on the E. B. and A. B. Railways? 

The Honourable Slr Oharles Innes: (a) Government are aware that 
such theft£. sometimes occur. 

(b) 'l'ho Honourahle Member if, referred to item (h) of the reply given 
in this Assembly on 5th June J924, t·o question No. 1283. In ,regard to 
the three Railways mentioned, Government understand that good progress is' 
being made in the rivetting of wagons, the plilrcentages at the end of 
1924 being 55 per cent., 89 per cent. and 69 per cent. on, the  Eastern ~ 
Bengal, East Indian and Bengal Nagpur Railways, respeetively. Watch and 
'V! a~  Departments have been formed on the two latter Railways and & 
SimIlar department has been sanctioned for and is in process of formation 
(In the Eastern Bengal Railway. 

~  e~ e  for the prevention of pilferage are taken by Railway 
AdministratIOns, who are fully alive to their responsibilities in this diret'.tion. 
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PROVISION OJ' LATRINE ACCOlrllrlODATION IN TUIlm CLASS 
COMl'ARTMENTS ON THE ASSAM BENGAL RAILWAY. 

24. Shatkb.+Ohat.gam Jlaulvt Kubammad Euim .All: (a) Are the 
Government aware that there are no. latrine arrangement in all the 8rd 
(llass compartments of. the A. B. Railway? 

(b) If so, do the Government r-ropose to take necessary steps so that such 
arrangements be immediately made in all such compartments where there 
are none? 

(c) Is it a fact that there is no a B gel e ~ for wa.ter in third class 
ll'trines? 

(d) If so, do the ovemme~t propose to issue instructions for the con-
venienceof the poor third class passengers so that water be available a.t all 
times in all the third olass latrines? 

Tl1e Honourable Sir Oharles Innes: (a.), (b), (c) and (d). Government. 
understand that out of 312 om o t~l t  on the Assam Bengal Railway 
88 are without latrines and 119 witho"t water tank!;., and that latrine and 
watering a.rrangemonts in these WIll 1)0 provided as funds permit. 

'l'he above figures do not include stock intended for short branches. 
where such arrangements are not considered necessary. 

SAUl OF TICKETS AT STATIONS ON 1'HB ASSAM BENGAl •. RAILWAY. 

25. Shalkh-e-OhatgIJD Maulv1 Muhammad ltulm AU: (a) Will tlw 
Government be \pleased to state whether the notice regarding the sale of 
tICkets at an.Y time between the hourR of 7 A.M. and 8-80 P.M. in the 
Chittagong station of the A. B. Railway are strictly observed? 

(b) Is it a fact t}iat in smaller  stations tickets are not issued even 
before 15 or 80 minutes before the arrival of trains but according to the 
whim of the booking clerks to the great inClOnvenience of the intending 
passengers? If 80, do the Government propose to take necessary action 
in the matter? 

The Honourable Sir Oharles Innes: The points rair,ed are such as may 
suitably be brought to thl' notice of the' Agent through hifl 1,00801 Advisory 
Committee. 

Sl'rrLY OF FREE STATlONEllY ANn POSTAGR STAlrrs TO NON-OFFICIAL 

MEMBERS OF TRF. CENTRAT. LF.GIRI.ATURE. 

26. ShaDdl-e-Ohatgam :Maulv1 :Muhammad Eulm All: Is it a fact 
that stationery and postage stamps are supplied free of cost to the non· 
tllicial Mombers of the Provincial Councils? If so, why are the Members 
o~ the ',Centra} egi lat ~ deprived of the privilege? 

Mr. L. GrahlilD: The Govornmfmt, of India have no infonnation regard-
ing the prnctico which prevails in Provincial COIUJcils in this respect. 
Stationery for the use of Members of the Indian Legislature is placed in 
the library free of charge. If the Honourable Member means to f'xprpSf! 
a~o i io  that Etationep- fOT use outside the Chamber Ilnd postllge 
stAmps, Rhollld be supplIed free of roharge, Government regret that t ~ v 

Mnnot ag1'ee with him. 



UNSTARKED QUESTIONS AND ANSWERS • 

. 
I~  SUl'l'I.Y OF GOVEkNMENT PUBLICATIONS TO ELECTED MEMBERS 

OF THE LEGISLA'rIVB ASSEMBLY, 

51 

27. Shalkh-e·Ohatgam Kaulv1 JluJwnmad ltazim.AU: (a) Are the 
Government aware that requisitions for the supply of Government publi-
cations by the elected Indian Members of the Legislative Assembly are 
<Jften not attended to and they are either suggested to upply to the Central 
Publication Branch, Calcutta, for the supply of the reqUIred pub1ications 
(\n payment or instructed to consult those publications in the Library of 
the J ndian Legislature nnd only a. very few unimportant publications are 
:supplied gratis' 

(b) Are the Government aware that the Honourable Members of the 
e~iBI I tive Assembly are much inconvenienced owing to their not being 
SUN' lied wilh proper and adequate infonnation by the Government 
Membcrs ana Government servants /.Ind not being supplied with all the 
o ove m~ t li atio  they require? 

(c) Do the Government propose to consider this very important matter 
:and henceforth supply the Honourable Members with all the Government 
publications free of cost for their use whenever they ask for any?, 

The Honourable Sir Bhupendra Kath Kltra: (n) Special arrangement. 
have been made by which o ~  for publiclltiollE handed in by Members to 
the notice clerks a.re promptly forwarded to the CentraJ Publication 
Branch, If the Honoura.ble Member will give mp. particulars of any case 
in which such a requisition was not attended to, I shall have inquiries mnde, 

(b) and (c), The Honourable Member is referred to the answer giVeD 
,by me to parts (b) and (c) of question No, 1298 on the 5th June 1924. 

PAYMENT OF INCOllB-TAX BY THE AlI.:a(J CANTON BOARD (INDIA). 

28, Bafa Ghazanfar AU Khan: Will, the Government be pleased to state 
whether the Anny Canteen  Board (India) has so far paid any Income-tax 
J,md if so state the am ~ so paid in each year since the establishment of 
the organisation? 

The Honourable Sir BuQ Blackett: The Government· do not conside:." 
that the fioor of the House is the propel' place for discussing individual 
assessments which as the Honourable Member must be aware are 
oCC'nfidential. 

ADVANCES MADE BY THR I.rl'ERlAJ, BANK OP INDIA TO THE ARMY 

CANTEEN BOARD (INDIA) 

29. Raja Ghazanfar All Jth&D: (a) Will the Government be pleased to 
·state the total amount of money so faradva.noed to the Army Canteen 
Board (India) by the Imperial Bank of India on the guarantee of the GQV-
·ernment of India? . 

(b) Will the Govemment he pleased to state what steps if any, they have 
tn.ken to ensure that the operations of the A1:my Canteen  Board (India) do 
Tlot involve the Government in financial complications and losses in view 
of the Government's  guarantee to the Imperial Balik of India. on account 
:of advanees made by the latter to the Army Canteen Board (India)? 
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JIr ••. Burdon: (a) Rs. 20 lills. 
(b) The attention of the Honourable Member is invited to the reply 

given on the 22nd Stlptember, 1924 to part tb) of starred question 
No. 2312. I may al£.o mention that Government hold a first cha.rge 011 all 
assets of the Board. 

DAI.AN(lE SHEETS OP THE ARMY CANTF.EN Bo.utIl, INDIA. 

SO. Baja Ghasanfar All Khan: (a) Will Government be pleased to state-
whether any balance sheets of its accounts have so far been issued by the 
lirmy Canteen Board (India) and if so, will Government Ire pleased to lay 
on the table those balance sheets? . 

(b) If the answer be in the affirmative, will Government be pleased to· 
state what is the financial position to-day in respect of the affairs of the 
Army Canteen Board (India)? • 

Mr. Z. Burdon: (/I.) Audited balance sbeets have been issued for the 
years ending July 31st, 1922, 1923 and 1924. Copies of thue will be 
furnished to the Honourable Member separately. 

(b) The balance sheet of the year ending July 1924 shows a totaJ 
lo£.s up to date of Us. 8,92,529-9-6. The profit on the year's working 
amounted toBs. 20,817-3-5 I1S compared with !\ 10RS of Rs. 1,67,609 in thp 
previous yoar. 

AU,EGEl> ~lIB  BY EMl'J.OYEES OP THE ARMY CANTEEN BOARn 

(INDlA). 
81. Baja ie~a a  All DaD: (4) Will Government be pleased to state 

whether it is true that t!le Manager ()f the Army Mansions, Lahore Canton-
ments, run by the Army Canteen Board (India) has embezzled over-
Rs. 8O,000? If so, will Government be pleased to state the circumstances 
which rendered the defalcation o i~le  

(b) Will Government be pleased to state whether any similar defalcaticm· 
have been made by other servants of the Army Canteen Board (India) in 
the area. in which they are operating·and if so, the extent of the defalcations?' 

. JIr. 2. Burdon: (ia) The amount embezzled by the individual to whom 
presumably the Honourable Member is referring was Hs. 15,820-18-0. A 
fidelity guarantee insura.nce  was taken 'out on behalf of this employee for 
Rs, 5,000 and this amount has been recovered. The loss· to the Board 
on account of this defalcation is. therefore, Re. -10,820-18-0. The circum-
sta.nces which rendered the defalcation possible are stated in the judgment 
on the case, a copy of which will be furnished to the Honourable Member-
separa.tely. 
(b) A statement is placed on the table ~ owi g the extent of the-

other defalca.tions alleged or proved n.gainst servants of the Army Canteen 
Board. 

Bta.ttffl,,,t ."0"""11 tTt, .,at qf tle/GlOtlJina. ,dleg,1i M 1"'0",,, tI(ItM". HF'fItI"" qf ti,· 
: A,.,., Ca.ttlfl BOG,.d (If/dill). 

(I) Y,,.,. 'fld,d 811t .1.7" 1922-

.... 

The lau. a ~ of IDltitute N.o.1!I, In.!1 0louI'PItA>I'8hlre lll'jriment, 
Gharial (M'urrea Hill.) claimed to ha,·e lodged IUMI amounting 
to. .. .  .  .  .  .  .  .  ,  . 
,..1Ii"b the DaDk did not receive. The ClUe W&I ·tabn up by , 
thl) poliN! and tile &C1'U14IIi W&I triad". ~ vi ile I  lIIl11tA!nero 
t.o 10 day.' imp1'illOJlDll)nt IlId a ftllfl 01 RI. ti, I< In that he mil-
apptopriated cub, the property of the Board". 

RI. A. P. 

770 9 fI; 
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(ii) r.,. ey,d BI.t Jill, 1923- • RI. A. P. 

(iii) 

(0) The late Manager of Inltitute No.8 Murrce DepOt fal'el to !live 
acrount fur goods to the valuf) of .  • .' •  • 1,846 16 1 
lupplied to lJim for .. Ie in hi' luBtitute. The police inatituted 
proot'8dingl uudor IIBCtion 408 I. P. C, but the Magist .... te belJ.· 
tbat the prOBBrution ha.d not I'lI\1y prove 1 diahoue.t intention 
and therefore H.( qllitted the al·(·uaed. 

(6) The late llanager of Army Manaiolt., Peebawar, on behalf of tho 
Boat'd wu ('ha"gIlll with takillg from hi, clerk, Abelar, and 
a ('ontral·tor IUIIIIJ amounting to RI. 11,700 u aecul'ity c\epOlitAI 
amI rOll\'erled t.lJih to his own UBC, and further miaappropriatA!d 
mouey, the property of the Board to the value of RI. 211-6-6. 
'l'he l'&FO wa. instituted by the polko, and the a.ccuaed wu 
eOfl"icted a.nd Ilmtmlctd to two year,' imprillOnment in Decem· 
bel' 192', bllt it ia underatood th&t he appealed and hia appeal 
w ... Il}lheltl in Derember 1924. 

1""", 'fI""" Jlflll tUft 1994 -
~  The late Ma;Ia.ge. of Institute No. 701, the Bla.ck Watt,h, 

'"Quetta, milApprtlprlateci ('uh ~ the value of •  •  • 
being the takings of ." Pay day" in his Institute. He W8I 
chaJ:gOO. by the police, ClOllvicted aud sentenced to 9 Dlonth.' 
impriaollulIlDt. . 

(b) The late Manager of Institute No. 26,6 Pa.ck Battel'Y R. A., Bara 
Hali, {orge(\ Bank blips ami miaa.pprop1'iate<l good8 and cuh to 
the ,'alue of. •  .  .  .  . •  .  .  . 
waa t'hal'ged by the police, convicted and I8nteuced to one 
ye&r'8 imllrilOumeut, •. 

(c) The I ~ Manager of In8titute No. US, S.forth Highlanders, 
Chorat" miaappropriate<l cuh and altered bauk 8lips to the 
value of , .••• • 
\\,0.' charged by the polic(!, convicted an(l 80UtenCed to two 
Yl'&rB' impriaonment. • 

(d) A aum of money wu miMsing and. allege<! to have been burgled 
fl'OIIl tho late Manager of Inatitute No. 608, the Royal &-ota 
}'ulilierB, Sialkote 

(.) The late Manager of lllltitllt.e No. 661, Cherat Dep6t, converted 
to hiB own Ul8 (· ... h to the value of •  •  •  ' •  • 
the I,ropert,y of the Board. Tbe police authorities stated tbat 
they were unable to ,ecure 8uGl(!ient evidellce to take ·the ~ 
into Court. 

(f) The late Manager, Iuatitute No. 1510. 7th Coy. Royal Tank Corpt, 
1'llIIhawr.I', failed to a~ o t for good. and CIIIIh to the value of. 
The raae altllongh invtllltigaW by the police "'·a. DOt IIIftlcll!llt-
Iy Al'Ong to take iuta Court. 

(g) 1 he lato M.anager of Institute No. 11 Sherwood F01'etten, 
Kuldana, '",u .h,.,rt in check of caah by •  •  •  • 
but inmlBcient evldenoe wu available to take the c_ to 
Court. 

<i> Small amount. (if Ihof!:r' 
to light for the lleri 

of good. and ruh which have come 

Year euded July 31at, 19111 

Yeal' ended July 81et, 1923 

Year ended July Slat, 1914 . 

9,911 6 $ 

4,1168 4 'T 

8,068 1 ~ 

l,6n ·6101 

8,7606 10 8 

11'1'1' 11 3 

881 11 '1 

6840 0 0 

,10.8640 0 40 

770 9 6 
4,1168 40 7 
10,864 0 • 
16,892 140 6 
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CONSTITUTIQN of THE AllllY CANTEEN BOARD (INDIA) .• 

82." B.&la Ghuanfar All Khan: Will Government be pleased to state 
the composition and constitution of the Army Canteen Board (India) and 
·the amount of pay drawn by members of the controlling staff of this in-
stitution stationed at Simla.? 

111'. 1:. Burdon: I place on the table a statement showing the com· 
position of the Anny Canteen Board (India). Uemuneration is paid only 
to the Deputy Chainnan of the Board of Management who as Controller 
is in receipt of a. sRlary of Rs. 3,(XX) per mensem. 

As regards the com.titution of the Board, the attention of the Honour-
able Member is again invited to the reply giVf!D on the 22nd September 
1924. 

/IItmbera 01 the Armv Onnfrw Board (India). 

Lieutenant·General the lIonourable Sir Richard Stuart-Wortley, K.C.B., K.C.M.G., 
D.S.O., Quartermaster-Guneral in India. 

A. F. L. Brayne, Esquire, C.I.E., I.C.S., Financial vi~e  Military Finance. 

Coloael C. H. K. Chauncy, C.B.E., Aelliatant Quartermaster·Gener.!-and' Director of 
Supplies and Transport. 

J. S. Pitkeathly, Esquire, C.I.E., C.V.O., C.B.E., D.S.O. 
Major-General C. N. Maomullen, C.B., C.M.G., C.I.E., D.S.O., Chairman of the 
Board of Management. • 

H. Mansel-Pleydell, Esquire, O.B.E., Deputy chairman of the Board of Management. 
Sir W. C. Currie, Kt .. , Chairman, Bengal Chamber of Commerce. 

L. S. Hudson, Esquire, Chairman, Bombay Chamber of Commerce. 
The Honourable Mr; Phiroze C. Sethna. 

Member, of the Board of Mnnagl'.mellt. 
Chairman--Major.Generai c. N. ~a m lle  C.B., C.M.G., C.I.E., D.S.O. 
Deputy Chairman-H. Mansel-Pleydell, Esquire, O. B.E. 

Representative of Finance Department-=A. F .. L, Brayne, Esquire, C.I.E., I.C.S. 
Member-Colonel C. H. K. at.auncy, C.B.E. 

- . 
REl'.AYlIIRNT o~ ADVANCES ,TO TnE ARMY CANTEEN BOARD (INDIA). 

38. Bala Ghuanfalt AU Khan: With reference to clause (b) of the reply 
• :given by Sir GocHrey Fell on 26th Septembpr 1921 to question No. 58, will 
-Government be pleased to, state (1) the amount of money advanced to it 
towards the preliminary exp.enses of establishing the Army C'\nteen Board 
. (India) and (2) the amount so far repaid to Government on this account. 

Kr. 1:. Burdon: (1) Rs. 4 lakhs. 
(2) Rs. 4,14,271-10.11 being the above sum with intere!!t. 

StlD01WINATE ENGINBEltlNG ~  Mn.ITARY WORKS DEl'ARTMENT. 

/Wo. IIr. O. S. Bania Iyer: (a) Is it a fact, that the Secretary of Stote 
. for India has sanctioned the RubordinRte engineering service. both for thO) 
Military and for the Public Works Department? 

(b) Are the Government aware, that the Public Works Department has 
.1l1ready given effect to this recommendation? 
(e) Will the Govemment be pleased to state, bv what date this rccom-

D!endation will be given effect to in the Military Department? 
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Ill. :E. Bur.: (4), (h) and (0). The question is not entirely under-
:stood. 'l'he constitution of a subordinate engineering service in the Publio 
Works Department was sa.Ilctioned in 1920. The subordinate military 
..engineering service has, however, been in existence for many years. 

RECIWJTMENT POll. THE INDIAN AUDIT AND ACCOUNTS SERVlCE,R"rC. 

, 35. Mr. O. S. BaDia lyer: (4) Will the Government be pleased to 
8tute, how recruitment; for 'the following are made: ; 

(a) Publio Finance (Accountant General's) Department, 

(b) Military Accounts Dep,rtment, 

(0) A. '1'. Ss. in the Rililwo.ye, 

'(b) Are the Government aware, that the Bachelors of Commerce are 
speci{'Ily ooached in accountancy, banking, public finance and Railway 
,economies? 

The Honourable Sir BasU BlackeU: (a.) Recruitment for the Indian 
Audit and Accounts Service (to which the Honourable Member is pre-
Rumablyreferring), and the Milit.ary o t~ Department is ordinarily 
Illude in India on the results of II. • competitive examination. As regards 
t,lw A&sistant Traffic Superintendents, the question of the method of 
l l~ itme t is under' eonsideratiouand an announcement will be made 
;shortly. 

(h) The reply is in the affirmative. .' 
STOl'rAGE OP RECRUITMENT IN KUllA-UN, ETc. 

36. IIr. O. S. Bania lyer: (1) Arc the Government aware that out of 
,two battalions of the 1st and 2nd Kumaun Hifles the latter has been totally 
disbanded? 
(2) Will the Government be. pleased to state if it is a fact that recruit· 

'ment for the first battalion of the Kumaull Rifles and other regiments has 
!becn stopped from the towns of Almora and Rllnikhet and also from the 
. pll.rganas of Baramandal e e~i g Danpur) and Pali in district Almora? 
If so, why? 

. (8) Will the Government be pleased to ascertain and lay on the table 
! he following details: 

(a) the number of men from the aforesaid towns and parganas that 
were killed in the last Will' and also that of those who received 
1st, 2nd and 8rdclass injuries respectively? 

(b) ~ Jfdlks t ~t e men from the aforesaid towns and parganasheIc1 
in the unU'? 

(c) the authority according to which t'be battalion was raised in 
October, un 7 at Ranikhet? 

(d) the ratiotItat men froIlJ. Danpur bear to the total battalion and 
also with regard to. the abovo details? 

(4) Will the Government be further pleased ~ state it it is a fact that the 
interests of the men of all ranks of the aforesaid parganas, who are already 
in tho first battalioD Kumaon i l~  are being systematioally ovp..rlooked 
BS to force some competent Havildars and men with services varyil!g from 
11 to 8 years to request for voluntary discharge? 

D 
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(5) If 80, how far do the Govemment faTour thil policy? 

(6) Will the Government be pleased to lay 011 the' table a statement 
sbowing the llm e~  of men enlisted in the aforellaid battalions from the-
various parganas of district Almora specifying the proportion their pargaaa. 
bear to the total population of the district? 

Mr, I:' Burdon: (1) Yes. 

(2) and (4). The attention of the Honourable Member is invited to the 
reply given on the 22nd September 1924 to starred' question No. 2815. 

(3) (a.), (b) and (d). The infonnation desired by the Honourabie 
·Member is not availa.ble' and could not be obtuined without an inordinate-
expenditure of time and labour. .. 
(c) Government of India, Anny Depurtment lt~tte  No. 16552, dated 

the 8rd November 1917. A copy of these orders will be communicated 
to the Honourable Member separately. 

(5) Does not arise. 
(6) No records are available to show the pargannas from which indivi-

dual men were recruited. 

GRANT OP A PASSPORT TO KESJIO RAM SADTIARWAL. 

87. Lala DUDl Ohand: (a) Is it a. fact that one' Kesho Bam Sabharwal 
was bound down on 27th January 1915 a.t Peshawar under section 40, 
.North West Frontier Regulation for a period of 5 years and was released OD 
US fumlshing the security demanded of him? 
(b) Is it also a fact thBt after hBving furnished securiLy demanded of 

'lim and with a view to avoid harassment tho said Kesho Ram Sabharwal 
had gone to Japan? 
(c) Are Government aware that he applied to the British Consul at 

rokyo in June, 1924 for the grant of a passport and a safe conduct on the 
ground that he wanted to return to India, as Dr. Rabindra Nath Tagore who 
had recently paid a visit to J "'pan had offered him the post to serve as 
bis personal assistant and to work in the executive department of his 
University, in proof of which he had ~mitt  a copy of the letter from 
Dr. Rabindra Nath Tngortl? 
(d) Is it a fact that the British Consul at Tokyo refused to grant ,him 

either the passport or sufa conduct and merely offered to grant him an 
emergency certificattl without. giving any assurance that he will no1; b. 
prosecuted in India on his return? 

2, Are the GovernmeJ;lt prepared to give an assurance that he will not be 
prosecuted in India on his return nnd if not, will the Government state 
reaSODS for their not doing so? . 

IIr, DeDY. Bray: (\'I) J(esho Ram Sabharwal was bound down for a 
peritld of three years. The rest of the facts o.re as stated. 

(II) He proceeded to Japan in 1915. 
(c) Governm.ent have no infonnation'regarding the letter said to have 

been written him by Dr. Rabindra Nath Tagore,-otherwise the reply is 
in the aftinnative. . 
(d) Yes. 
2. In view of his past t800rd Government are unable to give such 

assurance. 
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'l'RAINING 01' INDIANS IN CO'UIN BRANCHES OF THE AIUIY. 

88. 8&rdar V ••• Kutallk: Will Government be pleased to sta.te what 
steps thel intend to take for training Indians in Artillery, Military (Royal) 

g~ ee g  Tank Service, and the Royal Air Force? And when? . 

Mr. 1:. Burdon: I presume that the question relates to commilisioned 
ranks. 

The Government of India have submitted proposals to His Majesty's 
O()vernment for the training of Indians at Woolwich Imd Cranwell, in 
order to qualify them for employment in t,he Hoyal Artillery, Royal 
Engineers and l'toyal Air Force. 

As regards the !toy a] Tank Corps, Government do not propose to trllin 
young Indian officers in thili' difficult and highly technical hrMch of the 
service, until they have attained to greater experience and efficiency in the 
commissioned ranks of the cavalry Bnd infantry now open to them. 

PtrBI.ICATION OF THE REPORT OF THE FIJI DEPUTATION. 

39. Sardar V ••• Kutalik: Will Government be pleased to. state: 

\'/J) when the Report of the Fiji Deputation was submitted to Govern-
ment'! 

(b) when do they propose to publish the Report? 

(0) the reasons why the report has not been published till now? 

Mr. 1. W. Bhore: (Il) In Sellteml.J('r H12:.!. 
(b) and (0). Some of the points touched upon in the report fomled 

the subject of representations to the Secretary of SLate for the Colonies by 
the Colonies Committee appointed by t ~ qovemment of India last March. 
The Honourable Member will recognize that until thtl result of these 
representations, which we t~ of a confidential character, i!' known it is not 
possible to come to any decision regarding tbe question of publishing the:.> 
report of our deputation. . 

PURCHASE OP SOUTH AFRIeAN COAL. 

40. Sardar V ••• lIutaUk: Will Government be pleased to sta.te what 
Quantity of c081 they have contracted to purchase from South Africa, 
since the beginning of the financial year, and the .departments for which 
it is intended and the Governments (Central or Provincial) for whom the 
contracts have been made? And the periods for which the contracts are 
entered into? And also the rate at which the coal is being purchased from 
. South Africa? 

Mr. 1:. Burdon: The information required bv the Honourable Member 
iA being obtained and will be furnished to him in due course. . 

~  01' INCOME-T.&!{ ON I Il ~  

. 41. Lal&. DUDl OhaDd: (a). 11'1 it a fact. that under the existing law 
mcome-tax IS 8Asessed on the Interest that 18 not actually realised but only 
accrues due? . .. 
(b) Is it a fact that a considerable portion of the interest so assessed 

is never realised? 

02 
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(c) If the reply to (a) "nel (b) be in the affirma.tive, are the Govern-
ment prepared to modify the existing law so ns to allow allsellsment only 
on the interest realh:t!d? 

The HODOurable Sir Bull Blackett: '(0) Imd (b). Uuder the pl'esent law 
whet,her lUi assessee if. aSSl\Ssl'<i in respect of incollle :\ctuaJlf rpslhu.'d or 
that which has become due to him will depend on the method of accounting 
regularly lllnployed by the t\sseS8ue. 

(c) Interest that has been assessed is deducted from taxable income if 
foubsequeutly written off as irrecoverable. For thi8 n'8son, and because it 
would cause gr!lve inconvenience to 68sessoos who kOt!i> their accollnts 011 
the omme ial tt~m to aBsess them 011 the ~  basis, the Government 
!;ee no roason to' modify the law. 

AUEGED ASS.UII,T ON P()8TAf. CI.EIIK BY l\itt. J. H. 'l'noJlPsox, 
ASSISTANT COI.U':CTOlt OP COIMBA'roRE. 

42. Mr .... It. Shanmnkham Ohetty: (II) Has t:he Attention of Govern-
ment been drawn to a note in The Nilgiri Postal Advooat(l for August, 1924, 
in which it is alleged that' Mr .• J .. H. '1'hompson, Assistant Collector .of 
Coimbatore aks[.I1Ilted the purce1 clf'rk in ·the Coimbatore Post Office in tlle 
presence of the staff and the Polttmas.er? 

(b) HaA any inquiry been mlldo in tllis matter llnd what Rouon has 
been taken? 

The Honourable SIr Bhupendra Bath Kitra: Government hll:.vI' nol seen 
the note rderred to, hut. I Undl'Tst and. that. thl" mnitpr if> Rt preMont 
under inquiry. 

Rl':VISlON OF P.H OP Cr.EltKS OF TrlE Mn.lTAItY AccotTY'£1l Dl':PAU·£MI£N:£. 

48. 1Ir •. B. O. Kelkar: Is it a fact that the pay of clerka of the Civil 
Accounts OtliCI..>t1 in IndIa has beeu revised a. second time, havillg effect 
nom 1st Apri'l 11tJ4, and if 80, do Government; propose to revillc tllll pay 
of clerks of the M. A. D. aud if so .. when is the re'Yision likely to be notified? 

The Honourable Sir BlaU Blackett: Y CR. 'l'h(' qUl'R\,ioll of Ill(' revision 
of £lilY of thf' clerks of the Milit,l\ry Acoounts Department; is under t,he 
conBidf'rl\tion of Gnvernmpnt ltnd nrderR on th!' l ~et  will issue ~ t l  

PEn.10n OF SER.vlC:n AT AllfolN OP MRMBllJRR OF THE Mn.1TAUY 

AeCOUNTS DEl'AR"MENT. 

44. Mr. B. O. Kelkar: Is it It fnllt that serville Itt Aden is rest,rictedto 
h.o ycarA in th(, CIlRC of the establishment of the 1. A. S. Corps. Postal 
J.'epartment, Indian Ordnance and Medical Departments and the Military 
~i l i ~ services, n.nd to threp years in the ease of M. A. D. ~ l~  

... ny reprE'''('utations received praying. that the members of the M. A. D. 
lohduld nb'l) li~ subjected to serve there for 8 period &uthorised for other 
Detlartments and if 80 how were they disposf'd of? Do Oovl'rnrmmt 
propose to bring the emploYfles of thp M. A. D. hI the same boat I\S thnir 
.,rOtherA in ot.her depe.rtments Ilre so far as the period of service at Aden 
. 111 concerned? .. 

The Honourable Sir Basil Blackett: The reply to the first part of the 
QUllstiC?n is in thp .. affinnRtive. ']'he e e e t t~  received from th8 
Members of the Mlbtary Accounts Department on the subject are under 
.conAideration. 
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IJlPOB.TATION 01' ACCOUNTANTS paoli CIVIL AOCOUNTS O:rPICM .INTO THE 

Mn,lTARY ACCOU)JTS DBPARTJ(QT. 

45. JIr ••• O. Kelkar: Is it I' fact that Accountants from Civil Accounts 
Offices are goirg to be imported into the M. A. Department? If.. so, will 
Government please stato why this arrangement is considered necessary? 
If this is for the purpose of increasinaaefticitlDcy in the Department, is it 
I.ot possible to utilise competent a o ~t l t  of the M. A. Department for 
the proposed scheme? 

'!'he Honourable Sir Basil Blackett: No mchchange is intended a.t 
present. 

NUTIFICATlON' OF PUOllOTION!I IX· THE SUBORDINATE ~  SXltYlCE 

OF 1'111': ){U.JTAUY ACCOlINTl!! ])m'.Ut'tlIEN1'. 

46. IIr ••. O. Kelkar: IR it It filet that;'· ~ ma e t ~ omotio  iri the 
Rubordinate Accounts Service of the M. A. DeI)srtment have not been 
notified beyond 1st April J 923? If so, do Government J)ropose tn issue 
C1rciers to enable the M. A. G. to notify pennanent promotions early, a.. .. 
nearly two years have eluplled since they were last notified? . 

The Honourable Sir BuU Blackett: Thp reply is in thl' nflirllllltive. 
For administrative rOlisons H1I11 /lro tcm IIITllugemcnts hllve, however, been 
made and the question of IIlnldng penruuwnt p"omotionll will bt' COli Ridered. 

RE.TEC'I.'IOX OF MEDICAl. CElt'rlFlCATJIjj OltAN'rIm BY Rlr.Gl8'rEIlED ~ l  

. PU.",-CTI'l.'IONEltS·. 

47. Mr. H. O. Kelkar: With reiert'llce to the repl.v to my question 
!, o. 370 to the effect 1ihat in certain (last's medical certificl\teR granted by 
registered medical practitioners were rejected IlS not being cO\lIlkl'Rigncd 
hy Government officials, will Government be plea.'led to stllte from tlw 
details they" ould have collf'chld from severll.l Districts, whether in 8. parti-
, ('ular command or District Office, the percentage of ccrtiftcates which were 
-required to be so count.ersigD(ld Will'! purt,iculsrl.v high tuld if so, do Govern· 
ment propose to issue necessary illstructiolls on the subject with s view to-
(1.iscourage the tendency of the general rej-ection of registered practiHoners' 
Clertificates? 

The Honourable Sir BasU Blackett: Pnder tlH' rlllcR tht' IWI!d of un 
office cll.n exercisc his diF.('retion in llecfJpting' a mt>diclal certificate furnish(ld 
by a clerk of his OffiCll. :From illfor1l11ltion r.ollt'ctf'd, it is obs(·rved that. 
the percentage of C'C'rt.ific'ate8 which Wl'rp required to \)(' count,ersigned 
vllrieR with tlw varying ·circIlUlstanC'PR in different distril'ts hilt Government 
sec no t~ ol  t.o int-cril'r,· with th(' disC'rC'tion of ControlJt'rR in thi", IIlft.tter .... 

WIT880T,DINH OF INCltJt:»KNTS It-\ltNETI BY CumKS AXD ACCOUNTANTS 

IN THE Mn,ITATtY l I ~  DEPARTMENT. 

48. Mr. N. O. Kelkar: lR it n fact t,hltt increments already earned by 
clerks and accountant.s Bnd which t.hey were in receipt of are or we ~ being 
withheld in the M. A. D. for some alleged inefficiency, etc.? Will Govern-
ment please state whAther this. pt:OOedure is regular? Were not thes€t 
iacroments earned on past approved ROrvice? In how many' cas('s were 
such increment!!! withdrawn during 1923·24? 
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The BODourable Sir BuD Blackett: It i ~ t ~ .)ldinary practice that 
increments ·in the time scale are not gra.nted as & matter of course but 
may be withheld for inefficiency or misconduct. Information as to the 
number of instances of withholding of increments during 1928-24 is being 
collected. 

DVTY ALJ.oWANCES OF UNIT ACCO .... ANTS AND CI,ERK!! lN THE MlT.'lTARY 

ACCOUNTS DEl'A]l.TMENT.· 

49. Mr. B. O. Kelkar: Will Government please state whether duty 
allowance to Unit Accountants and olerks itt the M. A. D. is granted on 
the condition 1 hat they perform their duties satisfactorily? Can the 
~lowa e  be discontinued for various reasons although the Unit Account-
'!lnts and clerks continue to perform their duties? In how many cases was 
this allowance stopped in the year 1928-24? . 

The BODourabl. Sir Bull Blackett: ']'he duty allowance is granted for 
the reason stated and slso on ucoount of liahility for transfer with the 
unit .. It may be discontinued for ineffioiency or irregularity in the perform-
ance of the duties of the post. The number of instances of .discontinu&Dce 
in 1923-24 will be ascertained. 

ISSUE OF I ~ TO MEVBER8 OF THE AU.AHABAD UNIVERSITY TnAINING 

COUPS. 

50. PaDCll\ Shamlal .ehru: (a) Has the attention of the Government 
leen drawn tu an article .. Compulsory Military training for University' 
students, An AppeaJ " published in the issue of the Leader; dated 7th 
lJecember 1924? 

(b) Will the Government be pleased to state if it is a fact that the 
Allahabad University Training Corps was organised in the year 1922 and 
the members have not yet been supplied with rifles? If 80, what is the 
.cLluse of this delay? When are they going to be supplied? 

lIr ••• BurdoD: (a) Government have seen the article referred to. 
(b) ']'he Allahabad Universitr rrraining Corps was formed in the year 
~  In July 1924, orders were gil-en for the it;sUl! of rifles, but I cannot 

say whether tlw rifles have actually been. issued us yet. The reason why 
rifles were not issued to i,he United Provincf's Battalion (which includes 
the Allahabad University Training Corps) wht't1 it was fonned, is t,hat no 
:arra.ngement!; could be made at Aligarh and Bonares for the safe custody 
of the rifles, particullU'ly during the University vacations. 

J 

UNIVltRSITY TRAINING CORN!, ~ B  

61. Pandit Shamlal Behru: Will the Government be pleased to state: 

(a) whei;ber the condit.ions laid down in the Territorial Force rules 
Part III section (2) and scction 16 (2) were observed in 
practice in the University Training Corps at Allahabad? 

(b) How many drills were nctually held during the session 1928-24? 

.. ( c) Warp. there any camps during the scssions 1922-23 Llnd 1923-24? 
If so, for how many ds'ys, if not, why not? 

Mr. B. BurdoD: The information desired by the Honourable Member is 
being obtained ~  will be furnished to him as soon 8S possiBle. 
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RBVI$ION or THB STRENGTH or THE UNIVERSITY TR'AINING CORI'S IN THK 
UNITED PROVINCES'. 

52. P&DdIt Sbamlal ~a  (a) .Are the Government aware of the fact 
that the Court't of the Allahabad University and the Hindu University of 
Benares have resolved to make military training compulsorY for such of their 
tatudents' as are physicany fit? ~ 

(b) Do the Government propose 'to revise the strength -of the Uni-
versity 'l'raining Corps in the U. P. of Agra and Oudh so as to enable the 
Universities to accommodate their students in the University Training 
Corps? 

Xr. 1:. Burdon: (a) G-ovemnllmt have no information on the subject. 

(b) Government propose to await the report of the Auxiliary and 
Territorial Force Committee before considering any change in present 
arrangements. 

REPORT or THE INDUN TERRITORIAl, FORCE COMMITTE&. 

58. Pandit Bhamlal .. ehra: Will the Government be V1es.sed to state 
when they are gNug to publish the ~ o t of the Indian Territorial Force 
Committee? 

JIr. 1:. BurdoD: 'rhe Committee propose to re-assemble on the 23rd 
January to consider their report. The report will be published 88 soon as 
possible after it has been adopted by the Committee, and in order to 
minimise delay the draft report has been set up in type. 

NUMBER OF PBRSONS UNDER DETENTION IN BENG.U UNDER BENGAl. 

REGULATION III OF 1818. 

54. JIr. J[. O. "'Ol)'! Will ·Government be pleased to make a state-
reent ahowing: . 

(a) the number of persons at present under detention in Bengal 
under Bengal Hegulation III of 1818; and 

(b) how many of the said persons' were arrested before the 25th 
October, 1924 (the date of the promulgation of 'the Bengal 
Criminal Law Amendment Ordinance No. 1 of 1924), and 
how many since that date? • 

".l'he Honourable Sir Aluander Jluddlman: (a) 46. 

(b) 27 before the 25th October 1024, and 19 on and after that date. 

ARRESTS UNDER BENGAl. REGUl.ATION III or 1818. 

55. Kr. J[. O. lfeogy: (0.) Is it a fact that Bengal Hegulation III of 
1818, has been used in Bengal for the purpose of dealing with the allegen 
erimiual compirncy which Ordinance No. 1 of 1924 is intended to deal 
with? 

(b) Is it a fact that tee said Ordinance contains provisions for the 
arrest of E.uspects without warrant, their detent.ion in jail without trial, 
and payment of allowances to them and their dependants; and that these 
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provlSlons aro aualogous to the principal o~ io  of Bengal Regula.tioD 
III of 18J 8, 110 far as they are applied for the purpose of dealing with 
personf.· suspected of associution with criminal conspiracie.s of the i ~ 

contemplated by Ordinance No. 1 of 1924? 

(0) In the case of p'ersons incarcerated in Bengal under the said 
Regulation since the 25th of October, 1924, for their alleged a8soeiation 
with criminal conspira.cieE·, will Government be pleased to state the grounds 
on which the Governor General in Council undertook the responsibility of 
dealing with thcm under Bengal Regulation III of 1818, instead of lea~ 
them to be dealt with by the Local Government under Ordinance No.·1 of 
1924? 

(d) Wpich authority decides as to whether a person is to be dealt with 
under Bengal Regulation III of ~  or under the provisions of Ordinance 
No. 1 of 1924 referred to in clause (b) abovo; and what circumstances 
generally determine wch discrimination in any particular case i' 

The Honourable Sir Al8DDder J[udd1m.an: (a) Bengal Uegulatiou III 
of 1818 has been used for dealing with tho anarchical associations whioh 
exist ill Bengal in certain caheR before Ofdinance No. 1 of 1924 was made 
aud Ilromu\gated or could l:omc into effective operation. 

(b) 'L'he Honourable Member is doubtless fully acquainted with tn(> 
provisioIls' of both the OrdiIla .... l~~ and till' 1l,·.,;:ulutlOn. 

(c) Heference is invited to the reply given to part (a) of -the question. 
In respect of persons arrested under Hegulatioll IlIon or after Ow 25th 
ofOctobor, orders under section l~ o  the Ordinance have been substituted 
for warrants under the Hegulation. 

(d) It if.-the intention to apply the provisions of the Ordinance in the 
case of all persons who come within it.s provisions and when it is in th(' 
public intcrest to do so. . 

DETENTION OP MR. SUBHAS CHANDRA BOSE. uNumi BENGAL 

REGUI.ATION III OP 1818. 

56. Jlr. E. O •• eolY: (a) Has the attention of Government been drawu' 
to a statement recently made by Earl Winterton, Under Secretary of 
State for India, in reply to a qllestion. in the House of Commons, t,o t,hp 
effect that Mr. Subhas Chandra BORe, Chief Executive Officer of the Muni-
cipal Corporation of Calcutta, has been detained under Bengal Uegulation 
III of 1818 under the authority of the Government of Bengal? 

(b) Is it a fact that the Governor General in Council have, for aU' 
practical purposes, delegated most of their functions under Bengal Regula-
tion III of 1818 to the Government of Bengal, although there it no legal 
authority for so doing? 

, 
(c) What part does the Governmpnt of Renglll usually take in the· 

ndmiSlistration of Bengal Regulation III of 1818? 

The Honourable Sir Aleunder Kuddiman: (a) Government have seen 
the reply made by Earl Winterton. Mr. BC?sc ... as arrested by officers of 
the Government of Bengal under the authority of a warrant issued by the· 
Governor General in Council. 
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(b) Certainly not. 

(0) The Government of Bengul administers the Regulation in such 
matters as may not be specifically ordered by the Governor General in 
Council, onder the orders of the (to\-emor General in Council. 

REPORTS ON STATE PRISONERS IN BENGA.I,. 

1S7. 1Ir. E. O •• eoo: Will Government be pleased to lay on the table 
~ ~a~m  . 

(a) the periodical reports under section 8 of Bengal Regulation ill 
of 1818, regarding Statc prisoners in Bengal; 

(b) the e ~ e tatio a e by the f.aid prisoners under section. 0 
of the said Regulation; 

(0) the official reports under section 6 of the said Regulation; and 
(d) the orders pHssed by ove ~tl t an the reports and representa-

tions referred to in la e~ (a), (b) and (0) above? 

The BOIlGurable Sir Alexnder Kuddiman: Government uave nothing 
to conceal in .regard to the treatment of these State prisoners and I am 
willing to give· all reusolllI.ble infonnut.ioTl about, till' tn)Qtment of any 
particular prisoner, but I do not think that lUIY useful purpose would 
be served by Bununo.rising all the periodicul t ~  reports and rellreeenta-
tions reft!rred to in the question. 

' .. 
TUEATMEN'l' OF STA1'E P1l1S0NE\l.S IN BENOAT.. 

58. Mr. E. O. 1{eogy: In how many instunces have ove~mellt 

received complaints regarding the treatiment in jail of prisoners under 
Regulation III of 1818 in Bengal, and tho inadequacy of the allowances· 
granted to "them and their families, and what action has been taken 
thereon? 

The Honourable str Alexander JlIuddiman: No complaints have been 
received from the Statl1 prisoners recently confined under the Regulation 
in regard to their treatment in jail. It would involve Q great deal of labour 
to (lxomine the monthly reports for other StatE' prisoners since the dates' of 
their detention, and 1 am not prepared to undertake such & general 
examination, aR complaintF, if Illade,-are always promptly attended to. 
In the matter of inadequate' family l111owanr.es, five representations have 
been received from or on behalf of persons who are now detained as State 
prisoners. Of these, one was favournbly considered and the remaining four 
rejected as there were no grounds to justify 1\ reconsideration of the' amo ~ 

of allowance already sanctioned. 

AU.OWANCRS TO STATE PltlSONERS IN BENGAl •• 

59. Kr. K. O. 1{eogy: What is the total amount distributed, during the-
last month for which complete figures are available, to priEOners under 
Bengal Regulation III of 18] 8, and their families; and under what head 
of the a o ~t  of the Govnrnmcnt of India o.re these amounts shown? 

The Bonourable Sir Alexander Jluddlman: Thf'!;l' charg;'s Bre debited 
nnd.er the head .. 29-Political." The figures asked for ilre not immediately-, 
8vaIlable hut arc l i ~ oht.ninl'd. 



MILITAHY MANamVRES AT DELHI. 

Sir P. S. Sivuwamy' .&Iyer (Madras: Nominated Non-Official): Mr. 
President, may I request you to be so good as to convey to Bis Excellency 
the Commander-in-Chief .our grateful appreciation of the opportunities 
'which he gave to the Members of the Legislature of witnessing the 
m.anamvres. Most. civilians have no idea of military operations and seldom 
-have a chance of seeing such operations. Manreuvres on this grand scalH 
·are held only very infrequentl:f and it is an opportunity which the Mem· 
·bers of the Legislature are not likely to obtain often. We feel deeply 
;thankful to His Excelleney for having givpn us the opportunity of witnessing 
these manaluvres. 

Mr. Prelldent: I understand I will be ~e eti ig .the senso of the 
House os lllready expressed by my Honourable friend Sir Sivaswamy Aiyer 
if I convey to His Excellency the Commander-in-Chief the great appreciu-
tion of all Members of this I ~ and particularly of those who were 
actually e~e t of the arrangements made and so efficiently carried Ollt 
Wldcr his orders and by his officers for Members of this Chamber in connee· 
-tion with the manreuvres and the review of the troops which was held 
,yesterday. 

111'. Ohauian Lall (West PWljab: Non-Muhammadan): With your·per-
mission, Sir, may I request you to dissociate myself and some of my 
Honourable colleagues from the remarks which have just fallen from the 
Honourable Member.' We . as a body refrained from attending the 
l1lanreuvres and had no part ill the business. 

111'. Prelddent: I leave the House to judge of the oharacter of the 
. -remarb which my Honourable friend, has just made. I did, howevel', 
:safeguard myself in saying that in conveyiJ;lg the thanks of the House to 
His Excellency the Commander-in-Chief I should specially convey the 
thanks of thos(· who accepted. the invitation which His Excellency was good 
·enough to give. . 

MOTION FOR ADJOURNMENT. 

IIr. President: Diwan Chamau Lall. rMr. Chaman Lall, 011 being ca.lled, 
·did not rise.] I gatller the o o a l ~ Member has forgotten that he 
'sent me notice of his desire to movo un adjournment of the House to-da,\'. 

1Ir. Ohaman LaD: In view, Sir, of thfl statement made by the Honour· 
able the Leader of the House in reply to the Honourable' Mr. Jinnah'R 
qtfestion, I do not wiRh to press my motion for ndjoumment. 

GOVERNOR GENERAL'S ASSENT TO BILLS. 

IIr. Pre81dent: T have to acquFlint the House t,hnt I have received HIP 
Bssent of His Rxcellcnc:v the Governor G(oI\('rnl t,1) the following Act,s pssRf'd 
by both Chambers of tho Indian Lcgis]nture. 'I'h{· Indian ot~  VC'hic]I'R 
(Amendment) Act. 1924. Th(' Tnditm llost Office (Amelldment) Act, 1924. 
'The Imperial Bank of Indin (Amendment) Act, ]924. The Indian Crimin,,] 
'Law Amendment Ad, H)24. The Land Custom!; Act, 1024. 
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PETITIONS UELATING TO THE INDIAN PENAL CODE (AMEND-
• MENT) BILL. i_. 

(AMENDMEN'r OF SlIlCTION 875.) 

Secretary of the AlHmbly: Sir. under Standing Order 78, I have to 
e o~ that twenty-five petitions as per statement laid on the table have, 
been received relating to the Rill further to amend the Indian Penal Code 
(Amendment of s(letion 875) which was introduced in the Legislative Assem-
.bly by Sir Hari Singh Gour. 

STATII:IDNT. 

et oll~ I ~ ~it ~  ~lati lg to fh,. Bill fllTt/m' to amuui tht Indiaft Pemd Oorle. (Amend. 
f/,,,,nt oj ~ tio  375) w",;"h v'us illtTOd.,c,d ill tht ~gi ati e A8&emblll b1l Sir 
Sari 8ingA Gour. , 

1. Brajendra Nath Smrititirtha and others. 

2. 'Kaliitesh Chandra a~te ee and other8. 

3. Raj Kumar Smrititirtha and others. 

4. Sreejukta Prasanna Kumar Smrititirtha and other •. 
5. Sreejukta Baaanta Kumar Tarkanidhi and other •. 
6. Kamakyacharan Sum and Qthers. 

7. Sarat Chandra S.mkhya Vedanta Tinha and others. 

8. Kumar Nagendra Kishore Roy Chowdhury and others. 

9. l'anchanan Tarkl\ratna and others. 

10. Satish Chandra Mukherjee and others. 
11. nirendl"& Nath Chaudhuri afld other8. 

12. SatiJh Chandra Roy and others. 
13. KaJly Charan atte ~ and others. 

14. Sibadas Banerjee and others. 

15. Rai Dinanath Bisvas Bahadur and others. 

16. Amulya Charan Chatterje!l and others. 

17. Sukhada Prasad Majumdar and otherA. 

18. Akshay Kumar 8mritHirtha and others. 
19. Kali Kumar BhAttacharya &lid· othe1's . 

.20. Sreeharsa Mukerji and others. 
21. Women·s Indian Aasoci.ation. 

22. Md. Ismail Khan and othel·s. 
23. Sundar D/1.8 Dhalla and ethers. 
'24. Citizens of Madras. 

25. M. Balasundaram and others. 

S'fA'l'BMENTS I.AID ON THE 'fABLE. 

NORTU-WESTERN I~ w  Sr,EEl'ER CONTRACT. 

'!'he B o~a le S!, a le~ I ~e  (Commerce Member): Sir, I lay on 
the table the mfonnatlOn promlsed In reply to Ii question by Diwan Chl.Ullnn 
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[Sir Cb"les Innes.] 
Lall asked on the 10th September, 1924, regarding '\he North-Western nail· 
way 5 years sleeper contract. 

Beeortl of tAe meeting of tAe Cerlt"al RuM-r ~ dlliB""Y OO"rloil -Aeld Oft .ItA Septem.· 

b." 1"4. 
PuS.NT : 

The Honourable Sir Charles Innea, Member lor Railways and Coml1lerce, Chairman. 

Mr. C. D. M. Hindley, Chief Commissioner. 

Mr. A.  A. L. Parsons, i a ~ Commissioner. 

The Honourabl. Sir Arthur Froom. 

Sir Purahotamdas Thakurdaa, M.L.A. 

Diwan Bahadur T. Rangachariar, ~  

Dr. H. S. Oour, M.L.A. 

Seth KaaLurbhai Lalbhai, M.L.A. 

It was decided to take as the basis of discussion the reports of the Sub·Committee 
1J.1'pointed by the C. A. C. and' at the lugiestion of Sir Charles Innes, it was decided 
a1110 thkt in the first instance, the discutision IIhould be confined to the four il.ues 
framed by the Sub·Committee. 

, Issue No. I.-In calling for a five year contract for ~ ole or part supply in October 
1922, ~  the Railway Administration exercise ol'dinary business prudence! 

After a lengthy discuaaion, thf\ Council came "by a majority 'to the following 
oOlldusion :--

The Council recognises the difficulty of pronouncing judgment on a oontra,ct placed 
nearly two years ago. It is euy to ~ wise 8.fter the event, and allowance muat b. 
made for the, circumstances of the time when the contract was made. But the Council 
is impre5sed by the fact that prices had risen very much during the war and that the 
effect of the contract was to stahilise prices at a high level for 5 years. It considers 
that the Railway Administratioll would have been well advised to() watch the course of 
prices for somll time before entering l!oto a long term contract and that in entering  into 
a 5 year 110ntract when it did, the Railway-Administration did llot exerci!e ordinary 
bUlliness, prudence. 

lRllue No. !.-Should the whole contract have been given to Messrs. Speddiog &: Co. ! 

The Couna:! recognises that reliability. is a factor t,o be taken into account in-deciding 
between tenders. It notes, however, that under Uie Ol·ders of the Railway Board, 
unders were called for pari. Rupplies R./I well &II for the whole supply of the sleepers 
required. It considers ,that tne tenders for part supplies should have e~  considered 
on their. merits, and a majority of the members are of ophion that the Railway 
A,dminiatration should not have given a monopoly to a single firm. Sir Pur·hotamdas 
'l'hakurdas asked that information mip:ht h" obtained from th" N'. W. R. A.dministration 
lUI to t,he manner in which Messrs. Sped ding &: Co. had fulfilled th.ir contracts since 
1"14. He ,desired information in particular on two po:nts:-

(i) 'lWhtlther they liad fulfilled their contracts in full and up to tima, and 

(it) whether i e~ had been revised in their favour during the currency of any or 
the contracts. . 

~ No. S.-Should tlie terms have been varied after the acceptance of the contract? . " 

The C. A. C. iR unanimoulk' of opinion t,h'" the terms should not have been varietd 
after the acceptance of t.he cOntract. and that the Railway Administration should o~ 
have called for tEnders in a form which was entirely out of date. 



STATBIlB5T8 LAIV ON TID TABLB. 

iMl/e NQ. ,#.-Are there any specific points which from a conlideration of thi. cue 
the C. A. C. might Huggest investigation by the officerl, who ate e ~g into, 1:Ih. 
best method of (.btaining sleepers in future f 

The Central Advisory Council is uuanimously of opinion that the tint l ... on to be 
.lerivecl from thiK case is that proper arrangement,s ~ l  ~e made for co-ordination 
between the Railway Department of the Government of IndIa and the Forest Depart· 
ments of the local Governments in tho different provinces in the matter of sleeper 
:supplies. The Chief Commissioner of Railways explained that thia matteJ: had already 
heen taken up and that. the joint report of the Chief Engineer and a Forest Officer on 
the 5ubjuot WIIS now undor t.he consideration ~  the Board. ' .. 

'rhe' Cent.ral Advisory Council waR also of opinion that 'the whole que.t.ion of the 
I'l·wera of the Agents in the matter of placing of sleeper contracts IIhould be brought 
under review. tlir Charles Innes prom:sed that this qUllltion would be examined and 
bl'ought up before the next meeting of the Central Advisory Council. 

LBTTI!IR 'FB.olK "liE SBCRI'lTARV, R,m.wAY BOARD, TO TJlII: AGENT, NOJ&TH·W.,TDN 
RAILWAY, No. l85·S.·II, DATED SIHLA, THE 6TH O<.'TOBBR 1924. 

I am directed to forward £UI' your information copies of the documentR noted in.the 
margin relat.ing to the "leeper contract concluded 
in'1922 by the North Western Railway Adminis-
tration. Thib contract, as you are aware, has 
attracted a !tood det'll of comment in t.he Legisla· 
tive ASRemhly and. in accordance with a le ~e 
given in t)II' Assembly, has been considered In 

1. Repl\rt of tho 811b-Clllllmiitoo to clln.t,lor 
the North W8Item Railway «leeper cOlltract, 
I. Pl'()(loedllllfll 01 the, Meetlnlf of the 

(lentral Ad,1101'1 Coullclll,old 611 6th lI~ tol
ber 19' •• 

consultation with the Central Advisory Council. I am now to 90mmullicate the ordera 
of the Government of India on the four i ~ e  considert'd by the Council. 

2. As regards the firKt issue, the O()\'ernment of India I'Pcognise t.hat there is room 
fur a fair difference of opinion. On t,he one hand, long tel'm contracts have great 
attractions for a Railway administration working on a programme thought out over a 
werieR of years. The benefit of a long telm cuntract is that it secures the supply oC 
lIleep"rR necessary for that programme. ,Such contracts too lIuit, and indeed are almost 
~ e tial for, the contractors. Usually theRe contractors on securing a contract acquire 
iforoRt leases and make their own arrangements for extraction.. . 

Such arrangements invulvo capital outlay, and long term contracts are neceslllU'Y in 
1Jrder to enable the contractors to re(,oup thcm5eh'11R for their initial outlay. On the 
·other hand. it might he argued-and this is t.h" villw taken by the majority of the 
Council that when this contract was placed, prices had not settl"d down after the 
war and thRt the Uailway Administration would have been wllll advised if it had allowed 
'time for prices to 'stahiiiRe themselves hefore committing themselves to a contract for 
the long period of 5 YI"RI'S. The Goy"rnment of India, aR statl"d ",hove. recognise that 
there i$ room for R fair difference of opinion_ hut t.hey 8re Ilot prepared to subscribe 
to the view that in concluding a five·year eontract the Railway Administratioll did not 
·exel'dse ordinRry busiMsR prudence. _ 

~ Il  No. !I.-Thp Govl'rnml'nt of India recognise t.hat reliahility is a factor which 
must be t.aken into al,count ill e i i ~ between tenders. :But. the Railway AdministrR' 
tion were definitely ordered by the Board to Cf\1l for tendl'rs forepart Rupply as well 
R9 for whole supply, ann t.he Guvernmpnt. of India consider that tenders for part supply, 
should have hellll conllidl'l'ed on thpi!' .. mllr.its. Thev attach also importance to the 
considerations urg/'d hy Rh' Camp!'el) RhOde. in that. 'part. of. note which deRIs 
with this point. 

/S.'"C Nfl .• 3.-The Goverllment of India entirely agree with the C"ntral Advisory 
Coullcil t.hat the terms Khould not hav!' heen varied Rfter the acceptance of the contract, 
and that the RailWRY Administration should not have called for tenders in a form 
which was entir .. ly' out of date. Orders liave already been issued that ,the revision of 
the tender form sholdd he takl"n in hand at once. As regRrds the former point, the 
Government, of India underst.llnd that the terms of A form!'r contract were merely 
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copied out in preparing the contract with Messrs. Spedding and Company. They con· 
aider, however, that the terms of this contract should have been compared with the-
terms in the tender form 'before t.he contract waR actually issued, and they must. 
record their diuatisfaction that this was not done. They do not propoae to pUrlue 
the matter further al they understand that the oftlCl'l' who is primarily responsible-
has now retired. 

188ue No.' 4.-The Government of India agree with the Central Adviliory Council 
that proper arrangements should he made for co-ol'dinatioll between the RailwaJ' Dep-
artment of the Government of India and the Forest Depart.mentR of the Local Govern· 
menta in the different provinces in the 'matter of sleep!'I' supplies, aft stated, in the 
~e l  of the meeting of the Cpntral Advisory Council this 'Iueation is already heing. 
taken up. 

• 
GRANTS MADE BY E. n. HAIL\VAY TO SCHOOLS }'On EUIlOPEA!'lS, ANGLO-

INDIANS AND INI>lANS. 

The Honourable Sir Oharl .. Inne. (Col1l'merce Member): Sir, 1 lay on 
the table the information promised in reply to B question by Mr. Al1lal'" 
Nath Dutt asked on the 17th September, Hl24 , regarding grants made by the-
Eastern Bengal p,ailway to schoolH for Europeans, Anglo-Indians and 
Indians. 

(11) Number o~ lehoole ai<led by tho E •• t.ern Bengal R.ihl"ay-

(i) Eur0p8u anti Anglo.lmlian 

(ti) Indian • 

(6) Amount paid by tbe Eastern Hel/ga1 RailwlY as aill ta-.. 

19i:!.· 

RI. 

(,') o~ o ea  an(l Anglo-Indian ICbooll. 13,277 

(ii) Indian lebooll 8,180 

(0) Ye, there i. a cutrft't'nce in tbe payment of aid to Ichoull. 

(eI) The ate. of cODtribnt.IOII paid are-

10 

45 

1923, 

~  

15,800 

10,292 

(i) EuroptSn and Anglo-Indian Ichoola lb. 2 ller ~ i  pel'" 
m<'l1C1('m. 

(ti) Iudir!l ~ ool  • Anna. 8 per child per 
m<'l1lllm. In the. 
tue of H. E. and 

• M. E. Ichool. the 
ratl'S are Re. 1 anll" 
annal 12 per mell· 
&em reepectively • 

• 
The il ~ e  in ate. is duo to lt e el ~ in tho cDlt of etlneation. 

I 

DI8BURSEMENT FROM TUE :FJNE FUND OF THE NOnTH WESTERN RAILWAY. 

Mr. Q. Q. Sim (Financial Commissioner, Railways): Sir, I lay on t ~ 

table the information ptomised in reply to 8 question by Mr. Harchandrai 
Vishindas asked on the 18th September, 1924, regarding the disbursement 
from the Fine Fund of the North Western Railwky for the yenrs ~ 

and ~ •. 
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CENTRAL ADVISORY COUNCIL FOR RAILWAYS . 

.t.rhe BODourabl, Sir Oharlt. Innt. (Commerce Member): Sir, I beg to 
'tncve: 

.. That this Assemhly do proceed to elect, in lIuch manner as may be approved by the 
Iionourable the President, a panel consisting of 8 Members from which 6 shalt be 
selected to serve on the Central Advisory Council for Railways, BS provided for in 
,clause 6 of the Resolution adopted by this Assemhly CIb the 20th September, 1924, on 
the subject of separation of ltailway Finance." 

The motion was adopted. 

Kr. President: I may infonn Members that, arising out of the motion 
which has jURt been carried, the ofliee of the Assembly will be open to 
receive nominations up to 12 Noon on Saturday the 24th January and the 
election, if any, will take place in the Chamber on Wednesday the 28th 
January by the usual method, namely, the single transferab!O,vote. 
I have received infomll1tion that the Honourable Member tn;'whose name 

,the next iteIll'stands, namely, Mr. C. Duraiswami Aiyangar, cannot be pre-
sent till to-morrow. 'l'hereforc, I propose to take his motion as the first 
item of business to-morrow. ,,' , 

.r 

APPOINTMENT OF MESSRS E. H. ASHWOHTH AND L. GRAHAM 
AS MEMTIlmS OF THE l ~  COMMITTBE ON THE CODE 
01" CIVIL PHOGEDUIUJ (AMENDMENT) BILL. 

Mr. L. Graham (S('ct'etRt'y, Legislative Department): Sir. I rise to move 
that in place.' of Sir Henry Moncrieff Smith and Mr. H. E. Holme, the 
following persons lw Itppointed to the Select Committee on the Bill further 
t(, amend the Code of Civil l~ o e e  1908, for certain purp0E:es, namely: 
Mr. E. H. Ashworth and the Mover. 
The motion, Sir, is necessitated by the fact that the two Members whose 

nnmes I hlwe mentioned, Sir Henry Moncrieff Smith and Mr. H. E. Holme, 
baveoeascd to be Members of theARsembly. .' .. 

~ i it~  

The motion WIlS ndopted. .,,', 

THE INDIAN l ~  SHIPPING (AMENDMENT), BILL. 
'·r,: 

'!'he Honourable Sir Oharles Innes (Commerce Member): Sir, I move for 
leave to introduce flo Bill to amend the Indian Merchant Shipping Act, 
1928, for 8 certain purpose. 

I do not think, Sir, I e~ say very much about the provisions of this 
little Hill. 'l'he provisions indf'ed nre DO douht familiar to Honoul'ftble 
~em e  'I'hey Wore included in the Bill which Sir Montagu Butler 
Introduced this . time last year to amend the Indian Shipping Act, on a 
larger subject. namely, in regard to pilgrim ships and in regard to the pro· 
l~io  for making return tickets for pilgrims to the Raj compulsory. That 

13111, as tho House will emem ~  was referred to' a Select Committee and 
though the Select Conunittoc had much to say on the question of compul-
S?ry return tickets to i ~ im  to the Haj, they accepted without any ques-
tIon the provisions of my little Bill here. I have thought it advisable to 
sepa.rate these provisions .from the other Bill because the other Bill is, if 

( 77 ) E 
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I may say so, oontroversia.1, whereas I hope this little Bill is nat oon-
troversial at all. This is a Bill merely to give us power to charge fees for 
the inspection of wireless installations on ships. I think, Sir, I need say no 
more than that. I move for leave to introduce the Bill. 

The motion was adoptf¥i. 

'l'he Honourable Sir Ollarle. InDel: Sir, I introduce the Bill. 

THE INDIAN TRADE UNIONS BILL. 

"!'he Honourable Sir Bhupendra a~ Kltra (Industries· Member): Sir, 
I beg to move for leave to introduce a Bill to provide for the registration 
of Trade Unions and in certain respects to define the law relating to-
registered Trade UniaDs in British India. 

Honourable Members will find in the Statement of Objects and Reasons 
a short explanation of the reasons for this Bill. As stated therein, the 
Bill has been prepared in :.:esponse to a Resolution adopted in this House 
some four years ago. It is therefore hardly necessary for me &t this stage 
to dilate at length on the reaSODS for its introduction. But the House-
will perh&ps expect a word of explanation regarding the long period which 
has elapsed betweeD the date of adoption by it of the Resolution of lst 
March, 1921, and the introduction of the Bill. 

As the Rouse is 8ware, the subject in 1921 was new and unexplored 
so far 8S India was concerned. No Indian law ever contemplated such 
an organization as a trade union; Bnd although laws on the subject were 
to be found in other countries, I am sure that the Rouse will agree with 
me when I say that enactments presented to this House should be Indian 
Bills, designed with ample knowledge and recognition of Indian conditions 
and not merely bUnd imitations of Acts framed to suit different conditioDs 
in other countries. Before we could prepare B Bill for presentation to this 
House, it was obviously essential for us to consult Local Governments fully 
and to give employers' and workers' associations and the public at large 
ample opportunity of expressing their views. 

, The opinions expressed in e~ o e to our invitation are remarkable 
for their diversity. There are some who consider the proposed legislation 
to be premature and who would prefer that we should not proceed with it 
at all. There Bre some others who, while recognizing the need for the 
proposed legislation, apparently consider Trade Unions to be dangerous 
and' pernicious growths whose activities should be controlled rigidly so 
th,tt they may not eventually overwhelm the commonwealth. There are 
dth{'TB again who regard trade unionism as a now religion which, given 
lIufficient licenAe, would bring about the millcnium much more rapidly than 
any existing religions promise to do. . . 

It would have obviously been impossible for Ui to prepare a Bill which 
would have satisfied all theso conflicting points of view. All that the 
Bill before the House contemplates is the adoption of certain preliminM'Y 
measUres to foster the growth of Trade Unions in India on right lines. 
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We fully realize that the progress of the trade union movement in India 
will not depend to any large extent on legislation. 'l'rade Unions are 
associations of men bound together by common interests for common ends; 
and like other democratic growths they cannot be set up by Statute. But 
something can be done by legislation to retard the progress of the move-
lnent, ·or 140 encourage its development on right lines. The Bill is intended 
to secure the latter object. 
The Bill is a purely permi88ive mea e~ If adopted, it will compel no 

Trade Union to register. To those who desire to register, and who are 
prepared to accept the responsibilities which registration entails, we offer 
a privileged position which includes protection in regard to their legitimate 
actions and also .protection of their fundy against peculation or dissipation 
on extraneous objects. And we have endeavoured to avoid imposing any' 
responsibility which Q genuine Trade Union would be reluctant to accept. 
There are Unions possibly which regard the members 9.S existing for the 
sake of the Union. These Unions will not register, and we shall not, o~ ot 

their absence. But those Unions which exist for the benefit of their 
members and which make that their sole aim have nothing to 108f' R.nd 
everything to gain by registration. 1.'he future of ~ a e unionism in India 
will be in their hands. -
I do not propose at this stage to take up the time of the House by a 
reference to tile detailed clauses of the Bill. These  are explained in the 
notes on clauses. Many of them raise somewhat difficult and controversial 
issues, which will have to be very carefully considered at a Jater stage. 
At the present moment I am content to ask merely for leave to 
introduce the Bill, and to impress upon the House the importance of 'the 
measure. We are breaking new ground in legislation of this kind in India. 
Our measure is one which is of a. simple nature in comparison with similar 
laws in more advanced countries. But I venture to think that it is wise 
to start with a fairly simple measure, Buited as nearls as may be to the 
early youth of the trade union plovement in this country. 

I may mention for the information of Honourable Members that all 
the opinions received on the Bill Rre being printed and will be circulated to 
them as soon as copies .e available. 

Mr. Prealdent: The qucstion is: 

:' That I~ve be l1iven to introduce. a Uill to provid.e for the .registration of Trade 
UmonA and III certam rcspects to debno the law relatmg to rcglstered 'I'rade Unions 
ill British India ". 

The m'otion was a o t~  

The lIouourable Sir Bhupendra Kath it ~  Sir, I introduce the Bill. 

THE'INDIAN PAPER CURRENCY (AMENDMENT) lULL. 

The B~o a le Sir BasU Blackeit. (li'inance Member): .Sir, I intro-
duce the 13111 further to amend tho IndulD Paper Currency Act, 1923. 

Sir, if the Bill which my Honourable friend 'Sir Bhupendra Nath Mitra. 
h.as just i t~o e  is a simple one, I may olaim that this is even more 
Simple. It IS a very short BiU. It. has only one operative olause and that 
operative clause makes only one small change in the existing law. It proposes. 

Hi 
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to substitute for the figure "850" the figure ,"1,000", and the result of oi~ 
80 will be to enable paper currency to be issued ag,ainst securities up to, a 
total of 100 crores in place of the existing maximum of 85 crorea. No other 
change of any sort is made in the exiating Statutes. No change is made 
as regards the kind of securities which may be held as cover for th& paper 
currency. No change is made other than the figure. Obviously, therefore, 
the Bill has 8 very limited scope. Nevertheless, Sir, I must crave ,your 
indulgence and the indulgence of the House if on a Bill which is short and 
simple-and I hope not controversial-I make a somewhat lengthy speech. 
I am afraid it is necessar,Y thl\t I should deal at SOUle length with that 
thorny, topic, currency rmd it.s allied topic, .exchange, equally thorny, be-
cause the true nature of this Bill cannot bc properly cxptained unlesH it is 
brought into relntion with wider issues. I think also it is to our advantage 
that we should devote some attention to these wider issues. 1'here are 
compnratively fow people who claim a deep knowledge of the subject of 
Indian currency and exchange; there are perhalJs even fewer who possess 
it. Yet currency enters into our ever.)' day life in t\ way tha.t scarcely any-
think elHe ellters. W'e al1 know what n rupee nnd an anna look like. Yet 
I j,hink probably it is,. subject about which less is known than almost any 
other subject'in India. I do not want, to delve deeply into IlBst history. 
j<'rom 1898 to 1914, ufter !\ somcwhnt chequered enrly career, the rupee 
settled down to t\ "toady Ilnd useful existcncl'l with a relntion to gold and 
,sterling prllctico.lly constant at 15 ruPl'OS to the pound. rl'here W(lS nothing 
sacrosanct about this ratio and it lasted for less than 20 years. But while 
it .lasted it gave us that stuhilit,v which we hnd previously sadly lucked, 
Then came the war and the ratio of 15 rupees t,o the pound was dh'lturbed 
by an entirely unforeseen riRe in the price of Rilver. ThE! rupe€' became 
more valuable ns silver bullion thun as Il silver coin. ']'he moment was not 
propitious, if it ever could he propitious, for reducing the silver content of 
the rupee and thereby putting it into whnt some people eg ~ liS its 
proper classification-a purely tolmn coin.' The onl.v IIIternative was t.o let 
the rupee rise above lB. 4d., ond as the ,Rouse will remember at climbed 
Hteadily to lB. tKl., la. Sd., 28. nnd even for 11 few glorious moments to 211 
lOll. It certainly was not altogether to India's disadvrmtr.'ge that the ratio 
of lB. 4d. had to be abandoned. Silver WIlS not the only commodity which 
rose in vlllue during ond nft,tlr t.he WHf. AU other commodit.ies rose ver,V 
high in terms of gold and jf the rupee had heen m i t ~ e  at h. 4d., India 
would have suffered very much more Hum s}lI! actually did from the rise of 
prices which WIlS a feature of that poriod. Importont IlS the exchange 
'value of the rupep. is, there can be no doubt that for the R20 million people 
of Indill or for t,he vast majority of them, Uw condition of int.()rnnl prices 
is much more important than the eon,dition of the exchanges. What ppople 
nre interested i.s the power of the rupee to ~omm  the every day necessitie& 
pi life in thebn9:anr. ']'}rev nre much more int,erested in t,his than in th .. 
\number of pounds sterling ~  dollnrs or yen which R given quantity of nlpeCIl 
will obtl\iYf for them.' If a choice hM unavoidably to be mnde between 
\ keeping f,he value of t.he rupee fltabltl in terms of gold or $Ome other aur .. 
rancy Bnd keeping prices in India comparatively stable, there is no ques-
tion that the choice must ~lwlt  be in favour of the latter alternative. We 
Brc all I\pt to suifer from the illusion that 'R. l:;overeign or Il. rupee is some-
t,bing which is unchanging Rnd always has a constont, ynlue. It is true thai 
n ¢ven quantity of gold of A given fineness will always make B sovereign 
'lnd 8 given quantity of silver of Il. given fineness will always m.ake 8 rupee; 
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but when it comes to the value of 1.\ rupee in exchange that value is sub· 
ject to constant fiu(;tuations. A bale of cottou of a given quality will 
always make a. certain number of dhotiB3. A mlNnd of rice will provid'e 
8 certain number of meals, whatever the price may be. 'I'he rupee in its 
quality u.s a measure of value is much more changing than a bale of cotton 
or a maund of rice and we shall never be able to think clearly on questions 
of currency if we do not get hold of this fact. "It is the things wl;lich 
rupees buy which remain unchunging and it is the rupee which is always 
changing. It is subject to constant l t l~tio  dUl) to causes internal and 
external. A good or bad monsoon, an earthquake in Jl:\pan, a rcvolution 
in China-or Russia or Mexico or a change in th!) fashion of )udics' dress, all 
of .-them will change t,he value of Il. rupee. What the average mun and 
woman in this country wnnts is n currency which will secure for Ill> long It 
period BS pos!;ihle !\ fairly constant quantity and quality of goods in the 
bazaIlr lUlU the ris(!s and falls of bazaar prices are what we want to avoid. I 
shull illustrate the course of Indian prices in recent years shortly with ccr· 
tain figures. But first, I want to Rlly something about the post. war period. 
The period since the ~i ti e was· signed on' November 11th, 1918, has 
seen unparalleled fluotuations in all the ourrencitls of the world. Gold 
itself has fluctuated enormously in purehusing power. Tho· French and 
Belgian francs and the Italian lira have fall-en to ."'out a quarter of their 
pre-war vl\lue in terms of gold and even further in regard to their pur· 
chltSing power. '1'he Austrian and Hungarian krone have felt t,hemselves 
lucky when they were stopped by internationa.l aotion through the League 
of Nations in their headlong plunge at a figure at which 300.000 of them 
were required to do the work which 24 krone did before the wllr. The 
Russian rouble has oeased to exist and so has the Polish maric. The 
German mark ha.s, it' is true, recently, for the time being at any rate, re-
covered R oonstant relation' to gold, but only by the devioe of making 
20,000 million marks equal to 20 marks hefore the war, that is by the 
simple device of writing off the last nine ciphers. I notioe that S01De 
.gentlemen in India claim that th£\ rise of the rupee from lB. 4d. to 18. 6d. 
means the los8 to the Indian producer for export of-I.think the figure is-
40 crores of rupees a year. I should like to ask t,hosegentlemen how many 
m8l'ks the German produoes for export have gained owing to the fall of 
the mark to one thousand miJIiQllth of itfl pre·war value. Is it 1.000' 
million times better? I would like to ask the same gentleman why if he 
prefers lB. 4d. to lB. 6d. so much and thinks that Indian produoers gain 
40 crores by that difference. he would not be logical if he followed ·his rupee 
down to 1 sh., for obviously the Indian producer would gain another 80 
crores of rupees; and why stop at 1 shilling? It is the habit of some pub-
li i~t  in India to use the most opprobrious epithets when they talk of the 
I~ lll  Government's policy in regard to exehnnge since the Armistice. I 
I ~l they would for a moment compare the histor.Y of Indian exchange 
durlDg and simlA the war with the history of t,he franc or the mark. When 
they consider the franc or the mark thev will surelv SAe how modest hnve 
been the fluctuations of the rupee in comparison. . Indin hAs suffered less 
than any country in the world in the matter of price fluctuRtions 11tId in 
~  att~  of e~ a ge fluctu'!-tions it has 1\ very fllir record. And. even 
If It 18 stlll subject to fluctuations. it. is n(1vf'rtheleBs rep-Rrded throu!:.'hout 
~e w<;'1'ld as ()ne of the few currencies which hna remained sane and sound 
In an lDaane and disordered universe. 

Let me now ~ve t ~ figures which I prl'lmised in support of my claim 
in regard -to IndIan pnceB. Taking the prit'es of .July Ifl14 fiR 100, the 
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Calcutta. index number of wholesale prices in India rose to 197 in Septem-
ber 1918 to 218 its maximum in January 1920. 'I'be lowest point to which 
it bas since fallen is 170 in July 1928. Between January 1st, 1922 ·and 
the present dute· its runge hus been between 187 and 170, a range of under 
10 per ceut. At the cud of December 1924 it stood at 180. Contmst the 
position in England. 1 talte the Board of Trade figure. From 100 in 1918 
it rose steadily till it reachl'd 307 in 1920, n rnllximum nearly 100 points 
higher than the Indian maximum. Its lowest point since is 154 inSep-
tember 1922. Betwelm JaTlullry 1922 and to-day its maximum movements 
havl' been between 154 Bnd 170, a range much the sa.me as in Indio.. In 
the United t:;tatcs of America the corrl!sponding figures are: 

HH3 100 
1918 194 

Maximum 1020 ... 226 
Minimum since tbe beginning of 1922, 145. Range since that date ana 
to-day between 145 and 167, a larger range than we have experienced in 
Indio.. It "will be seen that, though the dollar Q88 never been i o ~B ~  

from gold, prices in the United States rose higher than tlle maximum 
Indian i~ e and have since fluctuated more violently than Indian prices. 
It is always a. little da.ngerous to take Index figures B8 an infallible guide. 
Yot, I think, these figures are striking and I ask whether it can be main-
tained in face of these figures for a. moment that India has suffered unduly 
t o ~  the rupee being divorced from gold in the period since the 
Armistice. 
At the end of 1919 an attempt was indeed made to tie the rupee to gold. 

The Bnbin!l'ton-Smith Committee presented its report and a.n attempt was 
made to fix the ratio of 2s.gold. We can say now that tha.t attempt was 
premature, that it was too soon to try and restore absolute fixity to the 
exchange value. I have said more than once both here and outside tha.t 
the Government of India regard the 2s. r&.tio, which is on the B~a t te oo  

8lI entirel.v fictitious. It has become entirely fictitious. There is no illte ~ 

tion to conduct our exchange policy with a view t.o recovery of the 28. ratio. 
n the 2s. ratio still remains on the Statute-book it remains there because 
the time has not yet come at which we can usefully fix some other tatio 
and be sure thBt we can maintain it .. Mistakes were certainly made in 
1920. It is easier now after the event to sav so. But we shall be wise 
if we study the history of 1920 carefully and 'leam what lessons it teaches 
us. Perhaps the most obvious criticisms of that attempt are that the 
Ilttempt was doomed to failure at a. time when the £ sterling rising 
from $8·20 to $4; ~liat it was impossible to stabilise the rupee 
by selling sterling in exohange for rupees if theRe rupees had to 
he URed to finance a budget df'ncit and an Afghan war; and 
generall.v that it iR not of much URC selling sterling reserves in exchange 
for rupees unless the rupees ca.n be used for t,he purpose of contracting the 
f1Urrency in IndiB. I CBn understand those who point out that mistakes 
Were made in 1920 and are anxious to learn lesson from them. I cannot; 
understBnd those who with a self-complacency, which is somewhat stag-
gering in face of the clear lessons of 1920, assert confidently that lB. 4d. 
/lold is the obvious Bnd immediate remedv for our present diffiClulties. Since 
the failure of the &ttempt to stabilise the rupee at 28., we ha.ve seen the 
rupee fall to a lowest, point of JR. 2Jd. It has since risen again. It ha.a 
challenged the old ratio of lB. 4d. and bas now P&Ged it,' For the last 
three months its value has been fairly constant at or around lB. 6d. 
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t.1erling. In the mea.ntime sterling has been rising in terms of gold and to-
day there is but little difference batween lB. 6d. sterling and lB. 6d. gold. 
The extent of the rise in the rupee for the la.st months can best be observed 
by taking the quotation of the dollar, because that shows the rise not only 
in terms of sterling but also in tcmlS of gold. On January 1st, 1924, 327 
rupees were required to make $100. 'rhe figure of July 1st, H)24 , was 32B--
very much the same. 'I'o-day the quotation is Hs. 281 for $100. In view 
of the rapid rise which had heen taking place during the late summer in 
the value of the rupee and of the further rise that was taking place in its 
gold value owing to the rise of sterling, tho Government of India took steps 
during October to prevent any furthor riso for the time being in tenns of 
1!terling. But this melms they have been able to purchase ab or above 11. 
tId. all the remaining E;teriing which they required for expenditure out-
side India during the current financial year and also to make provision in 
advance for some of their requirements for 1925-26. They could, by re-
fraining 'from purch.asing sterling to so large an extent, no doubt have 
allowed the rUpl!3 to ri"la possibly even to h. 7d. or even 18, 8d. but we 
took the view that it was not in India's interest that there should be so 
large and rapid, a .rise in so short a time. It was felt that neither the in., 
terests of those who are primarily concerned with the exchange value of 
the rupee nor the interests of those who are concerned with the internal 
. purchasing power of the rupee would be served by such 8 movement espe-
Clially 8S there was no certainty that the rapid rise might not be followed 
by an equally rapid fall. The very fact that the Government of India have 
been able to provide against their future requirements with exchange not 
rising Inuoh ab('v6 lB, 6d. must tend to diminish the probability of it, 
falling fa.r below lB. 6d. Jater on. And thus our a('tion may be saId to be 
a step in the direction of adding some stability to the exchange value of the 
rupee. But more important even from the point of view of the interests 
of Indian business and commerce, the purchases;<>f sterling made by the 
Government of India. have enabled us to secure the important object of 
diminishing stringency in the money market. As the House is aware, there 
was considerable anxiety some six months ago lest the winter of 1924-25 
~o l  repent in an aggravated form the stringency which had been expe-
rienced a year before, when even those who desired to borrow for 
":hat may be called purely legitima.te trade .purposes sometimes found 
ddliculty in obtaining accommodation. I was 8ske.d a good many questions 
on the subject. The usual Indian question was put, "What is Simla going 
to do about it?" But I took the view t a~ things would probably turn out 
~~te  in J J24-25 because the market WIlS better prepared and general con-
dltl?nS w~ e such that the stringency, if any, which would be endured 
durmg thiS season, would probably not be so great as the stringency a year 
ago. Thanks to the policy of the Governinent of India, working in ClOS6 
<;p-operation with the Imperial Rank, we have been able to get through the 
first part of the current busy season with the bank rate not hitherto above 
6 per cent., and with very much ensier conditions than a year ago. Our 
p,!rehRBes of sterling 'have enabled llFJ to ease the market in two ways. 
I ~t of all the rupees which we paid out for purchaFJes of sterling were 
avall.able for the banks and others for the purpose of re-lending. Those who 
reqUlred funds in India obtained funds from lUI. In addition, in ol."der to 
put the. Government of India in funds with which to purchase sterling and 
~l o ~ lncrease the amount of currency available for ~e e al trade purposes 
In IndIa, the Govenunent of India have to the extent of six crorel'l of rupees 
already added to the amount of eurrency in India by .transferring money 
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from the Secretary of State's. balances to the Paper Currency Reserve in 
London. and issuing rupees against it. At the beginning of the busy season 
the total amount of securities, rupee and sterling, in the Paper Currency 
Reserve was something over 71 crores. With the addition of the six crores 
I have mentioned, the figure to-day is something over 77 crores. We have 
therefore a margin of rather less than H croros between the amount out-
standing at present and the maximum limit of 85 crores. This amount, 
together  with the balllnce, at present, I thinl{, 6 crores, of the emergency 
currency which can be issued ags,inst self-liquidating hundiB, consti. 
tutes the whole of our available margin for Hie purpose of providing uddi-
tionai currency if nnd when it is required during the remainder of the busy 
season to me.ot legitimatc trade demands. It ill llossiblc this amount will 
suffice, but it is necessary thnt we should he prepared in advance, and the 
purpose of this Bill t;herefore is to enable us to issue all additional 15 crores 
to extend the margin from its present figure of something under 7 CrOl'flS to 
something under 22 crOTes. The form of the secw;,itics which we can deposit 
against this additional currency under the cxtstingiegislution might bo 
either rupee securities or sterling securities, but in practice since Octoher 
1920 we have issued no rupee securities as cover for paper currency. On 
the contrary 11 crores 61 lukhs of rupee securities previousl.V held have 
been paid off fmd cancelled. An further additions llvl~ ee  in the shape 
of sterling securities, and this for t.he very good reason that rupee securities 
in the Paper Currency Heserve of the Government of India represent 
merely I.O.Us. of the Government of India covering LO.Us. alrcRdy issued. 
There is no harm in covering a certain amount of your paper currency 
with such rupee securities. But they must be 'Issued in strict,]y limit.pd 
Blllounts and they are not id·eBl eover for additional currency. In the 
ell',gBnt language of the. City of IJondon, t,rade bills of somewhat similar 
character are known, I _lieve, as pig on pork. I hope I need not stop to-
combat the entirely unfounded belief that keeping 0. part of our reserve in 
sterling is due to a consideration for the London money market. India, 
following the example of a very large number, probably the large majority 
of the countries of the world;. keeps a. portion of her curiency reserve in ster 
ling because what she requires is e e v~ which can e~ i l  converted hJ 
an emergency into international exchange.. Let me give an example of this 
which happens to have been within my own expezience. Just, before the 
end of July 1914 MTangements were made in thelordinary (lourse oy the 
India Office to renew Beveral millions of ea ~~ B~  which they hold 
for reserves. Thenflhe war broke out suddenly and It became extremely 
inClonvenient, in view of the situation in India and the demand for currency 
in India, i.6., for cash and for sterling exchange, ·for the India Office to carry 
out its contract and pay for its bills. I was J:.rtng up on the tplephone And 
within an hour arrangements were made to relieve the tndia Office of their 
liability, and the three or four millions of pounds were available in the 
form. of cash for their proper use 8S a reserve. What would have bet>n 
the position of India ·if that part of the e e~ had boen held in 
rupee ~e itie  The intention of the Governmenb ·of Indillo therefore, is, 
subject always to unforeseen contingencies, that ;he addit.ional powers now 
asl((>d for to issuo ourrency notes ajifainBt securities ~ ll not be used to 
issue notes against rupee obligations of the GoVernment of India. 
But what of the futlUre? We are certainly not willing to contemplate 

an indeflnite continuance of the present cOnditions under which the rupee· 
has no stable value in terms of gold or otbercurret.acies;l. haveaaidth,,' 
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throughout our policy has been tl? lay stress primarily on the prevention of 
undue fluctuations of internal prices in India if stability in the exchange 
value of the rupee seemed to 'us incompatible with stability in internal 
prices. Since 1920 this policy, as I have shown, achieved a very oonsider-
able amount of success. We have e l~ e  a large prn"i of the violent. 
fluctuutions of prices which other countries have suffered since 19H1. From 
]920 onwards world l'rices Ilnd sterling prices first of all fell rather violently 
and since then have risen uguin to some extent in an uncomfortable way. 
In the intervening period Indian prices have shown a tendency to be 
comparutivoly stable, !lud the fluctuations in prices abroad have been 
Hlflected in India in fluctuations in the value of the rupEle in terms of 
sterling. I have no hes.itation iu claitning that this policy has been thorough-
ly jUHtifiod by events hitli('rto; but it has not been without its critics both 
in Bombay und Oaleutta. 1 t iii natural where so lllUU.Y people are directly 
engaged in the business of import and exp,)rt that <the continuance of fluc-
tuations in the value of the rupee in terms llf foreign currencies should be 
looked upon with growing cxasperation, and tj:lat dmllands should be made 
for stabilisation, cspeciall.y when thore is RtringcIl(:.Y in the money marl{et. 
But these demands have not, I think, ulways been very well considered 
demands. I do not think thnt if we had yielded to the demand for lB. 4d. 
gold 18 months ago there would a v~ been much appreciation anywhere 
of the kind of stability thl:l.t we should have seeured, and I am fairly con-
fident that both IBombay and Calcutta would have been very much 
bothered by the accentuation which would have been involved of the 
stringenc.y, already severe, in t-he money markdi last winter. Stabihsation 
in terms of gold would have involved at Il~ t as great, probably greater, 
fluctuations in terms of sterling, and in stierling T bC!1ieve over 00 per cent. 
of all the exchange tr!lnSactiolls of Indin aJ:o negotiated. 
To-day there is undoubtedly a. change in tho situation. The recent 

improvement in world conditions has clearly broUBbt the date at whieh we 
can in all probability look forward to B reoovery of stability very much 
nearer. }'or the time being at least the acceptance of the recommendations 
of the Dawes Committee and the Mac Kenna Committee seems to have 
taken Europe over one of the worst fences which have to be taken by the· 
runners in the Reparation Stakes. The pound sterling has practically re-
covered or very nearly recovered parity with gold, but it is still too early 
tJ speak with complete confidence 8S to what the immediate future may 
have in ·store. World prices are still fluctuating in relation to gold and 
in relation to each other. 'l'he disturbance in the relations between gold 
and commodit.y prices, bt·tween the price of one OOlpmodity and the price 
of another commodity, between wages and the cost··M production and the 
value in exchange of goods, which the World War caused can hardly be 
got over completely in the short interval of only six years since the Armis-
~I e  The recovery of parity by the pound sterling, though very gratifying, 
IS due in some. part at any rate to an expansion of credit in the United 
States, and more or loss speculative investments and purchases hv the 
United States in European securities and currencies. Dollar prices" have 
l'Elcently moved up somewhat steeply but there is reason to doubt whother 
as yet the rise has been sufficient to justify on the price level tbepry the 
parity of sterling with gold. It is still risky, as I said hefore, to tie t;he 
rupee to the chariot wheels of the }'ederal neserva Board. That is what 
ta ~li atio  in gold means. And it is equally risky to tie the rupee to tho 
?hanot wheels ~  the Bank of England-that is what stabilisation in sterl-
Ing ~eB lB ttl we are sure that the recent recovery in sterling is one-
that IS ltklilly to be permanent or-another contingency-until we are sure 
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that it will not be followed by a rtl1pid rise in gold prices. It is surely. 
·better to retain our freedom of action for the present in caso prices move 
up very fast. Our successful effort for the last few years to maintailJ rupee 
'prices fairly stable and avoid the social and industrial unrest wbich a rapid 
rise in prices involvtJ.8 would be frustrated if wo were to tie the rupee either 
to gold or to sterling at the wrong moment and subject India to a severe 
riss . in internal prices inv.olving new deulands for incrE!ased wages and in-
treased emoluments from those whose salaries are fixed in tenns of rupees. 

It is also too soon to say what will be the effect of the cheapening of the 
rupee price of gold which has followed on the rise in the gold value of the 
rupee. The total imports of gold into India for the last four months 
amounted to the phenomenal figure of over 24 Cl'Ores. Over 24 crores of 
gold in four monLhsl No ono has the right to prevent India from importing 
·as much gold as India ~ i e  and I recognise that some ·part of the gold 
irs imported in order to be held as a reservo against bad times-a 'useful 
reserve-though perhaps not the most suitable or desirable fonn in which to 
keep a reserve, ~lt a natural form while the banking habit and banking 
facilities are as restricted as they are at present. But if we wish to 
import gold in large quantities we have to pay for it in commodities and I 
.for one cannot but regret that India chooses to take gold and lock it up 
in an unfruitful fonn in return for so large a. proportion of her ~ o t  She 
would surely be richer if she took payment in some more useful fonn than 
gold or if she turned the gold iuto ~e ol lit  at an Indian bank which would be 
just as useful as a reserve for tho individual's needs while they would be 
available as capital for the development of India's economic resources and 
-India's industries and communications. The net figure for imports of gold 
,during the last three calendar years was roughly lOO.crores. If this Bum, 
which represents power to command wealt.h, instead of being kept simply 
,8S gold for the enjoyment which the possession of gold affords, had been 
invested in Indian commorciaJ and industria} undertakings, India would have 
been poorer by a hundred cro1'6S of gold but she would have been richer 
by a hundred crorcs worth of capital usefully employed; and even at the 
low figure of 6 per ('cnt. the people of India would be earning 6 crores 8 
'year as the income on that capital. By way of comparison with this figure 
-of India's &nnual import, averaging over 33! crores,-and adding 8 crores 
of gold produced in India, you get a total consumption of gold in India of 
'86 crores a year-well over a rupee for every man, woman and chifd of t,he 
popula,tlon,-I tried to find figures for o e o i ~ absorption of gold else-
where. The best figure I could get for the United States, though I think it 
l'elates to the pre-war 'period, showed an average annual absorption of gold 
for other than currency purposes of about 20 cents-which is about 0 annas 
at the present rate of exchange-per head. The United States, the richest 
count.ry in the world, therefore requires about half of what India is taking. 
For England I WBS able to obtain no exaot figures but it is woll known that 
"Since the War there has been Q net export of gold from England to other 
'Countries ·in every year since 1914. This that I have said about golq is, 
bowever, by the way. The social and religious habits of the equntry and 
the remembrance of many centuries of uncertainty of life and property 
which preceded the establishment of British rule ean hardly be expected to 
yield in a day or even in a generation or even in three generations, to the 
teaching of the latest economic thought: 90 further experience is needed, 
as I have sa.id, before we can arrive ate. finaJ conclusion in regard to the 
-exchange value of the rupee. There is no ideal ratio." The choice of a 
1Itable ratio depends entirely on what ratio is ia· faot easily Attainable and 
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easily maintainaLle. 'rhe ratio of h. 4d. worked well enough in the yearB 
1  - before the war. but it has less than 20 years. less than two 
P.'K. decades, to 'its' credit. and there is no reason to regard it as lilly 

moro natural B rfltio than, say. lB. 6d. or.any other figure. If any ratio is 
historic, it is perlJf.lps t ~ ratio of 28. But as I have said that ratio is not 
at presont in our thoughts. 'rhe final deeision must be a matter for careful 
examination on no a priori grounds. but on tho grounds \)f convt!uicnce and 
experiencc of what is possible. When the time comes, it will no doubt be 
desirable to appoint an authoritative committ,ee, that is as soon as world 
economic factors appear sufficiently stable to jm;tify the formulation of a 
Dew policy. The present intention of Government is, 8S announced two 
days ago by His Excellency, t.o appoint such a committee in due course. 
probably before the ond of the prosent calendar year; but the exact date 
must be subject to factors not yet fully discenliQle. The time WhElD. a 
decision can be taken is obviously much nearer than it was six months ago. 
There are some, I know, who would like to see the committee appointed at 
once and who are impatient to see it get to work very soon; but after very 
()areful consideration it h8s been decided that the time has not yet come 
at which a committee mignt usefully be Bssembled. and it is 
undesirable that we should attempt to prophesy too precisely at what 
moment that time will arrive. There wiIJ be many cognate question'! to be 
dealt with by the committee besides the question of the ratio. We shan 
have the opportunity of conSiidering what impro.vementa can be made on the 
gold exchBDge standard system as worked up to 1914. The war and post-
war period have taught all of us much that we did not know before about 
'Currency and excllfmge; and when the committee is appointed the Govern-
ment of India will cert,ainly not lose sight of t,he obvious desirability that 
it should be fully representA.tive of Indian opinion. But it must 8lso take 
into account international factors, which those who have followed my speech 
Vvill realise to be of essential importanoe. The decisions reached must be 
rfached on a consideration of India's interests and India's interests alone. 
The interests of no other country come into that question; it will be the 
interests of India alone which will determine the action of the Govern· 
ment of India; but our pQlicy cannot be settled entirely by a consideration of 
h,ternal conditions in India. and it will probably be desirable that some 
[rort of the inquiry should ·take place outside of India as well as within 
India. 

In view of what I have said I hope that perhaps some Honourable 
Members who have motions down for a committee on currency and who 
have Bills which they rropose to mtroduce to re-establish a lB. 4d. ratio. 
will he willing to leave them aside till the time comes for a pennanent 
settlement of the question. The time for further advance will come in 
due course. I am not mYEelf enamoured of a gold currency in actual 
circulation. That seems to me to involve an entirely needless and wasteful· 
USe of gold; but I do recognise the desirability of a nearer approach to 
the gold standard than WBS actually attained prior to 1914. But these and 
8!milnr considerations o viot~ l  cannot, be taken up before the rupee is 
npe for stabilisation. It would no doubt have bflen preferable that no new 
legislation should have been introdu('.ed at this stage on the subject of 
o e~ v until the commit.tee can be appointed and present ita report; hut 
t l~ .httle simple Bill of mine ca.nnot, ·wait. We cannot, risk being in a 
o ltl ~ in which we cannot meet legitimate demands for currency. 

,  I should like to say a word about our intent.ions in regard to the creation 
of additional currency. The creation of additional currency is always' a 
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matter .w:hich has to be dealt with. oircumspectly. Even under a aystem 
which works, as it is claimed, autulTl/\ticully, the Ruthorities to whom the 
duty is entrusted watch with very jealous eyes allY tendency to increase 
in tho total circulating media und they take steps by their di&icount policy 
or other means to check any tendency to inflation wit,h special reference to 
exchlUlges. It is necesEary thnt the Government of India and the Imperial 
Bal~  should be equally cautious in the pres('nt, traIlsitional period. All 
Buffer from inflation when it ef'tnblishes itself; bllt, there is a nA,tural' 
o ti i~m ill business circles in all countrios which dislikes any check put 
upon movements whieh appear to promise illl',rellsod business and i ea ~  

prollt. As I have heard it sRid thu other do.v. everYbody likes more money. 
In the first stage of expansion it is usually· only it; the teot,h of o o iti~  
that the authorities can° take the nece!.sary steps to prevent a legitimato 
expa.nsion oonvcrti\lg itself into an incipient inflationary movement.. With 
the eXp(lrience of the lllst ten years behind them, the Government of India 
can, I think, be trusted not to misuse their powers in the direcUon of 
undue facility; Qnd meanwhile the position 01. our currency is B very 
satisfactory one. 

We have no floating debt proporly so-clllled; it has all been paid off. 
We have over 73 croros of silvpr rupee" in the Upserve Rna' in addition we 
have 221 Crol'eS of gold, wh!ch, being valued at 28. to the rupee, is really 
worth considerably more thEUl its honk v~ w if it carne to be used for t,h,· 
pUl'J2ose for which it if! kppt of s(,()lIring the not(. iflRue. We have a tot,Rl 
circulation of 182 crorElS and we have met,nllic ~ove  t.o t,ho extent of '03 
crores nominally, hilt l'I',nl1:v mnrf' Ih',n 110 erorps, 1I.1lowing for the l e ~ 

valuation of the ~ol  Tn. addition tllP l'PRf'rVe in ~t e li g amounts to 20 
crorelo1, again undervalued owing to tho. lise of the 28. ratio; and all this 
can be very rapidly convert,f)d into internationl\l currency and mlly he 
regarded IlS all hut. thp equivulent .of gold. 'J'he only merely 'fiduciary 
portion of the reserve is that ",hi(·h consists of GQvernment of India 
securities. namelv 57 crores in all. n modest Rnd not unreasonable frR.(lt.ion. 
The maximum flducin.ry lflHle ailowed under the provisions of t.he Rill is 
100 crores lORvimr out of acconnt, the Rpecinl 12 crores of en'lero:ency currency 
a.g&mst self-liquidating hundi8; so there is not the slightest fear in pregent 
conditions that our reserve will be unliquid or that our metallic proportion 
will fall unduly low, even if for a. time we found it necessary to use the 
full powers for which we ask in t.his Bill. 

I know tha.t I have thp. RUTlTlort of t,he who!!' of the business community 
. and t,he whole of the hURineRs nnd commprcinl opinion in India in asking 
for this Bill and. in ampr t.llf)t we may he in n pO!'lition to meet Bny mt~

o;onc'v the mompnt it ariRE'R. T rf'r.omrnend it to the House and aRk them 
to pass it quickly. 

:Mr. President: MoMon movod: 

.. That the Bill further to amend the Indion Paper  CurreneyAet" '1923, lie taken 
Into eonsideration. '" . 

I under&tand there is B general. desire in certain portions of the Bouse-
to eontinue thiR dehnte flf'I,l T l o o~  therefore now to adjourn till' a 
Quarter PBst Two of the Clock. 

The Assembly then adjourned for Lun(·h till a Quarter Past Two of the' 
Cloo! •. 
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'rhe Assembly re-assemblcd after Lunch at a. Quarter Past 'I'wo of the 
.clock. Mr. President in the Chair. 

Sir PurahotalDdaa Thakurdaa (Indian Merchants' . Chamber: Indian 
Commerce): Sir, it is in the iitncl;s of things that the first official day a.t 
the session this time should begin with II. debate on the much vexed 
,!Utlstiull of currency lind eXChu.llgt!. The HOllourable· t,he ]'inance Member 
beguIl by sllying that his Hill was II. very short oue and so simple that on 
the agenda. he hus hud it put down thRt, t,he Hill is to' be ta.ken into cori-
sid&ration and even a ~e  to-day. If the mere length or shortness of a 
Bill, Sir, were t<,> be the criterioll of t,he importance or otherwise of it, 
I really wonder if the Honourable the J!'inu.uce Member would agree that 
ontl small dot more or less' ill (lltlculntionll and in figures would a.Jso 
m~tte  equally lit,tle. But he himself hus, in spitc of pointing to the 
shqrtncss of his Bill, giVl',l the ~elll l  a long aIld.learned speech which 
for its lengt.h nnd ah;o for the ynrious topicR touched upon by him can 
hardly be benten by UIlY l\femlwr in thi!' House. 
'l'lw Honourable the Finance l l~  Sir, warned the Assembly that 

thero aro. many who clltim tu know aJld t o ~ are very few lictuully who 
do know anything thut is wort,h knowing about exchange and currency. I do 
not think there is anybody, Sir, \vithill the four oomers of this House who has 
the dlcck to eoltll'tll'l' himself with the great kllowledge which Sir Basil 
Billekctt cornmunds not ollly r('g'lu'ding Indian finance and curreTlcy but 
HlP a t l it~  that hl' C'OI11ll1llnds ill 1 he: illternational banking and financial 
world., If, thC'reioro, 1 had to speak, Sir, on the question of anything 

ll t ~~  tlJUIl Ow ('UlTl·nr.y and C!Xellllllgl' of India, r should certainly have 
heoll tlw fmlt to kt,(,p quid. If, further, Hir Basil Blnckctt had asked me 
to t!xpillin why tIll' (jpnnlUl }Tlluk, whieh has multipJied by 9 noughts or 
·fi /lClIIghtR I do not kllow what, hl' l ai ~ o l  not be compared with the 
Indhlll currency, 1 \\'oul<1 like to put him the qu('stion whether Sir Basil 
Blrwkett thinb thnt lw is presiding over n depart:tnent of currellCY whirh 
('.11Jl he compni'c'd to-day with j-]l(' CI('nnl1!1 ll'lflrk, If' Sir Basil's reply if! 
"yes", I am afraid hisJClput,nj,ion ns an interna,tionul banker is in great 
peril. The reply of Sir HIll<i/ f'WIl ('Bn he not.hing other thn.n 11 greBt and 
big loud "no". Whnn, thrrdore, he asked the House to judge why the 
German mark, whieh hfld (kprf'ei.nted severnl t,inleR and pemapR tbollRands 
of times, Rhould not be cnJllpArC'd ~ it  Indinn currency, I thought t,hnt 
t,he reply might have been given by himseU.'f'hongh I do not claim f'it,h£'r 
t.o· hI) An expert, or to Imow nllwh ahout (IX(')lIlnge and currency, reprosent-
ing as I do a commercial community and a commercial electorate in tbiR 
House, I feel it my duty to m~e a little of the common sense with which 
I may bo hlessed t/) look on thf' prohJf'm, if not fr()m t,he point of vi ow of 
1m expert or B gnvant, at l('nRt from thn point of view of plain ordinary 
common Sl1nse. Sir Rnsil Al!.id thp,t he was surprisel at the ta~ge i ~ 
boldness of some who recommended B return to 18. "d. gold. As; the 
HOtls(l knows, I happen to bn the unfortunate person who has, aceol'ding to 
Rir Rflsil, tItan Rtnggcring boldness. But, Sir, if a Ruggestion thR.t t,hl' 
. Government of India might consider the &dvisMility of return to la. 4d. 
gold mm be quali'fied aR staggering boldness, may I ask whn.t Rdiect.ivAs 
one CRn aptly usc for tho policy 'which the Government· of India have 
f?llowed since' ]919-20 in handling India's currency and exchange ques-
!,lonfl .. I know that the Honourable thf\ Finance Member himtl(llf waR not 
In Indta nor WfI,IJ he. at the helm of nflai1'8 in the 6\U'l'(!ncy' department of 
the Government of India. then, I also know that ve do.,.,ot HJmo>manv 

-.. o. 
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e e ~ l  to that very dismal .ehapter of the currency policy of the 
Uovernment of India. I do not propose, Sir, thcrefore, to dilate on it, 
but, if !lIly efforts of a non-otlicial to suggest to tho Govcriunent of India 
what the Indiau' commercial community and in some CBEes I may even 
sUY the Europeans, though may be, not· collectively, I certainly know 
individually, think is the right step now, 1 should ha.ve expected from a 
great expert lilw Sir Basil Bladwtt to treut them with a. little more 
-consideration than calling it tagg ~ i g holdness. 

Sir liasil, Sir, has covered a very wide field in the course of his very 
learned speech. .For instance, he referred to tha location of currency 
relicrvulJ and tho socurities in which currency rCl:lerves way bo held. I 
do nC)t Vl"OpOlJe to foHow him fully t.here but I feel that I cannot allow 
those rom arks of Sir llalJU's to paIJs unnoticed even at this stage when 
we are discullsing somet,hing cl,;o without pointing out to Sir Basil t l~t not 
only in this iluw;o b'ut lief ore now ill the late Imperio.! Legidativc Council 
there have been many very interest;ing debates in  which bis predecessors. 
have taken very prominent part and wherein the opinions of the non-official 
community both European and Indian also a.re unmistakeably on record. 
But, -Sir, there is one point which I mUl:lt dilate upon for a. few minutes. 
Sir Basil lllackett pointed out that, if all the sucurities in the I)aper 
Currency lte&erve wenl to be held iu India, what would bave happened 
whcn the war broko out '1 Mil)' I ask Sir Dasil if all tho countries in the 
world that were affeuted by the war had a Secretary of St._in London 
who looked after their cash reserves and their securities and, if not, if in 
tlll' world there a.re. countries who keep their reserves in their own 
countries and manage the sallie themsc!ves without the hlllp of a Hecretary 
of State in London, whether their currency policiee' were much worse 
managod and looked after when the war broKO out than those of the-
Government of Indiu.? But, Sir, this is perhaps strictly beside the point. 
I only thought that I might tell Sir Basil what would strike an ordinary 
person with a Iitt.le common scnse, that the argument which he used in 
this connection cannot be conclusive. 

Sir, the Bill before the House is a very short one. I think in proPOrtiOD 
to the size of the Bill the notice given to us of the Bill has been extra-
ordinarily short. The-Bill was barely publilBhed late last week and I do 
not know, Sir, whether you were approached with the request to suspend 
the Standing Orders in order that the Bill may be taken into consideratioQ 
to-day. But, whether you have given that permission or whether thnt per-
mission was necp.ssary or not, I wish to suggest to the Honourable th& 
Finance Member that the time that he hos given for carrying the Bill 
through is much too short and the importance of the Bill, although 
in his opinion it may be very  very little, in the opinion of 
Romo of us in this House the importanoe is very, great and of 
far-reRohing results. When the Honourable t,he Finance Member 
recollects that the Government of India. would not give even a. 
special ll~ for dif.lcl18sion of whllt at Bny rat,e fl, very imporfBnt section of 
the Indian public clamoured for in and sinr..e last September, I think he will 
eoncede that at least more time is due to the Members of this House before 
they CBn take 1Ibis Bill into considerati6n. I, Sir, therefore rise in the first 
instllnce t;o move thBt o l i l~~ tio  of the motion be adjourned. I feel tha.t 
those few words which the Honourable the Finance Member'wants to be 
altered in the Act raise the whole question of a principle, and, as, f>DCe the 
Bill is taken into eon.Jideration and even though the first motion on the 
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Mehta, namely, for the reference of the Bill to a Seleot Committee, may 
be aooepted by this House, I think it may be ruled by you that, the principle 
having been accopted, the House oannot throw out the Bill later if they 
want to. 

The Bill, Sir, .as it is put before this House, can be said to be nothing 
less nor more than a last effort to patch up the garment of the Indian 
Currency Department. It is a big patch that the Honourable the Finance-
Member wants to be allowed to put in that garment Bnd I theref<t-e submit 
that in placing this' Rin before this House the Finance Member is only 
trying to treat the symptoms of the wrong policy of the Government of' 
India, since 1920, and overlooks the root cauSI) of it. I make no apology, 
Sir, to this House for referring, if I may have to hereafter, to my Bills 
which suggest that the exchange ratio on the Statute-hook may he put back 
to 18h. 4d. gold. I would not have referred' to it had not my Honourable-
friend in making his motion criticised it in the way in which he did. Bot 
when Government choose to avoid any discussion of this rather important, 
subject of the rates on the Statute-book, it is well that we might have a 
free, full and very outsopoken discussion on the whole question of currenoy 
and exchange on this very motion of the Honourable the Finance Member. 

Sir, the insufficiency of adequate currency for India has before now been 
patently and very prominently brought to the notice of the Government of 
Indio. by both sections of Indian trade and industry-I mean the Indian 
commorcial commwlity and also the British commercial community. Sir 
Edward Law, l!'inance Member in 1904, sa.id tha.t Government were res-
ponsible for the maintenance of a proper supply of currency which he fully 
admitted. I feel that all other resources of the Government of Indio. for 
the supply of currency except the most natural one, namely, the automatio-
method of allowing gold to be tendered here to the currency office and 
issuing paper against it, having failed, the Honourable the Finance Member 
had no option but to come to the Assembly in order to ask that this 
particular section which it is now proposed to amend should be so amended 
that the Finance Member can draw 15 croresmore than he can do at 
present. I wish to point out to this House in the course of my remarks 
tnat the unnatural, and what the Honourable the Finance Member himself 
admitted to be, the ineffective ratio that stands at present on the Statute-
book practically covers up Rs. 30 crores and if only the Government of 
India will take action in the right direction, there should be no necessity 
to increase this figure from 85 crores to 100 crores. Dut, Sir, in that eon-
nection we are told that we mURt have patience. We are told that we must 
not rush to conclusions. After the Armistice the Government of Indi .. 
were first in the field in the appointment of a Committee in May, 1919, 
now known IlS the Babington-Smith·Committee, to go into the question bf 
currenoy and exchange. I am not aware of any other country which took 
the fiuld so en.rly to get its currency and exchange set right. Thllt Com-
mitteo, appointed in May, 1919, toolc evidence in London. It did not come 
out to India n't all. It hlld only one Indian Member on it and issued a majo-
rity report within about Rix months of its appointment. The report, I under-
stand, is dllted some time in December, 19H1. The majority report WRS 
accepted by Government. The minority report of the only IndiBD Member 
who knew more about the currency and exchange of India than perhaps 
several on the Committee was absolutely rejected. Forces of nature and 
the foresight which must come with the closest knowledge of the require-
ments of India-asserted themselves with the result that it is admitted 
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to-day that Sir Dadiba. Da.lal was the only one on the Committee w~o could 
see straight and correctly ahead and tha.t the other Membars of tlie Com-
mittee made, to say the least of it, errors of judgment. But, Sir, this rash 
and wrong step on the part of the Government of India so early ~  1919 is 
now huving its reaction. To·day, when many of the othercountnes of the 
world have returned to somewhere near their pre-war exchange points, we 
are told that we must wait. 1 was told so in September last. I was 
told that the pound sterling is still much below the pre-war parity .. It 
may be a strange coincidence that just on this very day, when the Honour-
able the Finnnce Member as]{s to be allowed· to put u patch on the 
garment which covers his Currency Department, the parity between the 
pound sterling and the dollar has returned, for I see from a eutting from 
a. local paper that from to-day the post offices in America will return to 
the rr)re,wllr pArity and that the rate of conversion of postal money orders 
payable in Great Britain, Ireland, Australia, New Zealand and South 
Africa from America will be 4'8 dollars per pound. 
Still, Sir, the Honourable the Finance Member tells us that the man 

who suggests to.duy that lsh. 4d. gold should be roverted to shows stagger· 
ing boldness. 
'l'he main point of the present Bill, liB stat.ed in the Statement of 

Objects and Reasons, is thnt " the Government of India, in the interests 
of trade, desire to raise the permisRible limit of investment so that additional 
currency cnn be provided, if necessary, in order to prevent excessive 
monetary stringency." In a cert.ain correspondence . which the 
Government of India had with an Associution representing com· 
mercial interests, the Association pointed out to tho Government 
of India· t.hat the Bank of England, whenever they raise their 
bank rates, have as their motive either of the following, namely (1) either 
to restrict credit, or (2) to attrnct gold from abroad, which cnn he l~o te  

into sovereigns at the mint price of gold. The Honourable the }'innnce 
Member, who scnt a detailed reply to tl,l!1t lettor, took exeept.ion to this 
but admitted t,hat the second, namely, the attraction of gold from abroad, 
was t.he result of the sucecsRful attainment, of the purposes for which the 
bank rate was raised b.v the Rank of England. Here, in India, with the 
2 "h. rnk on the Statute· book, we nre in nn arlificinl lind unnut.ural position, 
in which t,he Government of Indiu. still persist thnt although so much gold 
is being imported, it 'is ahsolutely impossible to USe that, gold for purposeR 
~  tender at currcnc'Y officeR SO t,hat your paper ll ~  -may have whab 
IS looked upon everywhere aR the most natural IIlId tlw most d,'sirable fonn 
of backing, namely, the preeious met,nlil. The rupee, Sir, still stands com. 
pletely isolated. It is linked neither to gold nor to silver. India clln claim 
eit~ e~ a gold rupoe nor a gold stapdnrd. In fnct, the prefwnt st.ato in 
Indlfl, 19 completely undefinab1e. ThiR is the condition in which we have 
heen almost immediately after the Government of India accepted the 
Babington. Smith report, to Ray nothing' of thnt diBnst,er to which I just 
referr<-'d at t~l  start; and I wish, when ! ~ lw those remarks,. Sir, to express 
~ t ~ conSider to be the great appreciatIOn of the commercial community 
In Imltll. hoth Europoan nnd Inninn, of the verY cnreful manner in which 
Sir Bl\8il Blackett has mimaged thocun-oncy' department since he took 
chargo of it. Whilst r admit that he has not been rC'sponsible for the un-
paralleled disaster which befoll India as n result of the rovel's&<rouncils 
he WaR _ in nn unenviable position when he entered office Bnd he has ma ~ 
the hest of it under th8 circumstances under which h:e had to work. 
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There are two R€ctions of the commercial community in India which 
have been pointing out ';hc insufficiency of currencym India for some 
time now. The body which I have ,the honour to represent in this House 
was perhaps the first in the field; the other body, namely, the European 
commercial community, hesitated to follow us. But I see that last Septem-
ber even their patience was at all end and they ha.d to write a weighty aud 
important letter to the Gqvemment of India. urging them, perhaps by some 
other method, perhaps in milder wordll, to the same goal which my Chamber 
t~ve been pressing them to follow, namely, to ensure that there is more 
currellcy available. '1'he difference between the Associated Chambers and 
my Chamber is this. My Chamber suggested that you must revert to the 
natura.l process which can allqw the tender of gold to the Currency Officel .. 
'1'be other body recommended in that connection what I think has very 
aptly been called masterly inactivity. By the courtesy of the Honourable 
the ),""inanoe Member, I put to him a. few questions by private notice at. the 
S!mla session last September. I wish to refer to one of those and to his 
r6ply as it ha.s some bearing on what he said in the course 01. his Ipeeoh 
to-day. 

My question was: 

.. Will Government be pleased to state when they expect: 

(a) to take steps themselves to change the ratio in the Statute, or 

(b) to give necessary facility for, and support to, a non-official Member 8uggeat· 
iug a change from the two·shilling ratio! " 

The Honourable Member replied: 

.. A, regards (a)tha Government, as has been stated more than once, regard the II 
shilling ratio as inoperative but harmless. They delire that in due course an elfectiv8 
ratio should be substituted for the 2 shilling ratio, but it is neceSB&ry firat of all to 
he lIure that whatever new ratio is decided upon call be made fully effective AI well 
all to determine what the new ratio ought to be. 

t(b) The 'Government do not think that it will he in the interests of India to fix a 
new gold ratio for the rupee forthwith, at a time when countries like Hollllilld, 
Switzerland· and South Afl'ica regard a return to the gold standard in their own cale 
as a somewhat rash experiment, unt.i1 thp.y are more certain of w a~ will ~ e  to 
aterliilg. ". 

Hegarding the Honourable Member's reply to part (a) of my question 
hA said that hfl thought t ~t  the ratio was harmless. May I ask that if that 
ratio drives him to esk for more powers for investment under tbe aoct4on 
that now requires to be amended, he still continues to think that the ratio 
is hr.rmles8? Regarding (b), Sir, bas not South Africa now definitely made 
a dooln.ration, and ega i ~ the PQund sterling" about which' he said '. until 
they are more certain of 'what will happen to sterling ", is not that very 
hearly now known and does he still think that it would be a rash experiment 
and would he still recommend this House to go on devising these patches 
until the time when the· Government Qf India are convinced themllelves or 
poSsibly cOllvince the India Office, that they cannot carryon any more with 
this unilatilral ratio on the Statute-book? Meantime, Sir, until the Govem-
ment of India, absolutely, of oOurse with the conourrenee Of the India 
Office, undertake this inquiry and make up their minds that it is not going 
tl() be rasb;to change the ratio from the artifiQial, unnatural ratio of 2 shin. 
ings, whafiDapl'>.ens, Sir? The gold that we }'.a.ve there continues to be valued 
at the rate of Rs. 10 pAl" sovereign and with this valuation, Bir, there are 80 

• 
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croree of rupees very nearly hidden back in the calculation which is printed 
and is ava.ilable to the public from week to week. I have, Sir, in IJly hands 
fA coPY of the Abstract of the Accounts of the CUll'ency Department. as on 
7th January 1925. The Honourable the Finance Member read out the 
tigures cQIltained in it in order to show how strong was the position of the 
Indian Currenay Depa.rtment. 1 suppose he then forgot that he had tried 
to compare this for some purpose or other with the German ~  but that 
is neither here nor there. Now, SiIJ, against a note circulation of 181 
crores, we have in silver, gold cqins bullion under ooinage ~ crores, which 
is more than half. We have besides that securities. I will ref€r to the 
securities a minute later. But it has to be noted that the gold coin and 
bullion which is put down as worth 22 crores 81 lo.khs and odd has got 
hidden in it value 50 per cent. of it, because all that gold has been valued at 
Rs. 10 instead of Rs. 15 to the sQvereign, which indeed is approximately the 
value of that gold to.day either in England or here. 'I'here you have, Sir, 
11 oro!-es more which would be available for the Honoura.ble the Finance 
Member if he wanted to use more paper ourrency and which he cannot do for 
the simplest 01 all reasons that he h&& got the ineffective-I wonder if he 
will still say harmless-ra.tio on the Sta.tute·book. When you come to 
securities in Englan.l the securities held are for Rs. 19 crores 99 lakha and 
78,000. There again you have 50 per cent. of it, bccause the securities are 
all valued at the fictitious rate of Rs. 10 to the pound sterling, a rate which 
is gOO;d enough only .for th'J Government of India to receive gold. If they 
paid out gold at the rate of Rs. 10, one could understand. But it is the rate 
only to receive, which practically means that gold is cut out for the purposes 
of tender to the currency office. I submit. Sir, that the ineffective rate on 
the St.atute·bopk which the Government of India still persist in maintaining 
under the guise of not allowing anybody to make a rash experiment is not 
as harmless as it may look now tha.t as it has put the Honourable Member 
to the necessity of mo;ving the Legislature to amend the section which is 
uuder the cQTlsideration of the House. The root cause, therefore, Sir, to 
my mind of this st,ringency is mainly that the Government of India persist 
in keeping on that iTreffective ratio on the Statute· book of 2 shillings to the 
rupee and will not consider the advisability pi l'eturning to that other ratio 
of h. 4d., which is' &. ra.tio which India. did very well with as far as cir-
cumstances went until that ratio was disturbed. 

The Honourable the l ~i a e Member reminds us of the deolarations 
made by Ris Bxcellency the VicE!roy in this Ch&mber two days back that fln 
Iluthoritative Committee would be appointed in due course' in order to go 
into this question. If I mistake not-I am speaking from memory because 
I .have o~ 0. copy of t~e spee;ch-if I misto.ke not. His Excellency ~ e 
Viceroy saId tha.t the penod for It may be up to a year. I do ~ know now 
many months this authoritative Committee may take in qrder to submit a 
report, nor am I aware of thc period that the Government of India mav take 
to come to a decision after the report is submitted. But, if, until ail this 
somewhat, tiring process is gone through, it is intended that this ineffective 
ratio on the Statute·book is to continue, I really wonder whether the 
Honoura.ble thp. Finance Member thinks that even this 15 Cl'Ores will go far 
rnough. And if it does not go far enough perhaps he would come back to 
this House asking tor a. further increase. I therefore, Sir come to the con. 
clusion. which I submit to this House for its serious o ~e atio  that m . 
lIubmittiqg this Bill to the Assembly the Finance Department are ~l  deal. 



ing with the symptoms and not with the root CIlUse of the stringency in the 
money market which is the main reason put forward by the Honourable 
Member in his· Statement of Objects and Rea.sons as let¥iing to this Amend-
ment Bill. • 
'I'here are, Sir, onc or two qther points which I would like to mention to 

this HOWle.'l'he securitiaQ included or allowed under seotion 19 of the 
Paper Curroncy Aot are of two na.tures-seourities in England and securities 
in India and also what ace called created securities or ad hoc securities. At 
pesent the Government of India. have very nearly 50 Qroro rupees wo,rth 
of s'.'cllrlties which uro created and ad hOG securities. They are nothing 
short of I. O. U.·s of the Government of India. to the Currency Deporlment 
promising to pay thtl Currency Department 50 crore&. Those Members 0,£ 
this House whorcmember the I a ~ Currency Aot a.s it exists at,present will 
~eet at section Hl has the heading .. temporary provisions ", the idea. being 
that on an appointed day the Governor General in Council may notify that 
that soctionshaU cea.sc to opera.te and seotion 18, which has been put down 
there, I understand; as being the idea.l up to whioh the Government of 

India. would work up:, would come into opera.tion. Now, section 
3 P.M. 19 cannot cease to operate and seotion 18 cannot come into 

operation until these 50 crore rupees worth of I. O. U, 's, which were issued 
during the war period, are paid back. If, therefore, the Assembly do not 
wish the Government of .India to issue any more of these created or ad hoc 
&ecurities, I would very seriously suggest that the Bill should certainly 
have a. lurther a.ddition, if the Assembly choose to pass it after a full COll-
sideration, tb the effect that no. more securities than 50 crores shall be 
ad hoc securities under the paper currency reservo. I know it to be a faet 
that these ad hoc securitie8 do not add to the credit of the Currency Depart-
ment. of tho Government of India either here or abroad and I have reason 
to know that the commerCJ.81 community in India are not very fond of these 
ad hoc securities being put in and retained there as may suit the Govern-
ment of India. I therefore feel tlll~t the Assembly wmdd do well to insist 
that no more ad hoc securities should be nHawed in the Paper Currency 
Reserve without ·further Ranction of the Assembly itself. It would take a 
long tim-e e ~ e e e 51) crores ad hOt) securities nre ~i  back but'it would 
take longer aMI. t.hey were a.dded to by another 20 or 80 crOt·es of rupees 
for one reason or another. If we are anxious to retain a Currency Depatt-
ment which will cornman.:! the best of credit" which India needs, thmt, 
J think, this safeguard should be insisted upon by the Assembly when this 
further concession .is made to the Currency Departmcnt. 

The Honourable the :Finance Member mentioned a ~w reasons whioh 
appeal to him as to why oxchange should be hi/;{her than lB. 4d. I do not 
propose to weary this House at this time with any lengthy remarks on 
that subject. I fepl that if the Honourable the Finance Member is so 
sure of i~ gro',lnds and t~i  that they w~llal o a ~al to this As&embly, 
t,hen let h11Il give Ull offielal day for my Bills. Let him put his own case 
before this House And allow me also t,o do the same Bnd I am quite prepared 
to take the verdict of the HoUf!£' on tha.t question. If he makes· out R 
strong car.-e. which no douht. he will he able t.odo bec.ause 6£ hie long and 
varied cxporien(\£I. then I shnll eert.ainlyconfess that. {,he Aasembly is not 
with me but. that it is wHh him. Until t,hon I do not think any useful 
purpose will he servlld by mixing up the issuelJ in t,bis dflbate \vhich are, 
I think, so import,a.nt that they should ·l:ie ~ t :dear by themielvell. 
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'l'owurds the end of his remarks the Honourable the Fina.nce Membcl' 

threw out a hint that the Movers of olle or two Illotions which happen to 
be on the paper of the AssemblY regarding the ilPpointment of a Com-
mittee and 1, who have given notice of my two Bills, may rest satisfied 
with the announcement made by His Excellency the Viceroy a.nd should 
think it fit not to press them cven when the ballot box i8 more kind to me 
than it has been till now. As the Honourable Member himself h8s ,mised 
this l~ tio  I thinlt I might say that, unless he tells me that l;c is pre-
pared to give me a Government day for the discussion of my Bills 8nd that 
he is prepared to take the verdict of the Assembly on them, if the Govern-
ment of Indio. are really in earnest to put the currency question of India on Ii 
sound baRis, they Hught, appoint a Committee wlthm the next two or 
three months. The Committee might ~ e up to six months to submit 
their report. 'rhe whole thing will t,hen come up for i ~io  before thiR 
Assembly this month one year hence at the very latest. 'rhat is the longest 
period for which the Government, of India would bl' jnstified in asking U8 
to w8it. If, on the other hand, 8S is usual with the Government when 
any assur8nce is 8sked for, we Bre only to get the ordinary assurll.llce of 
"88 early as possible" and "6!I soon as convenient", then 1 nm quite pre-
pared to take my challee with the ballot box and then appeal tlO the 
Assembly to heur tht! Honourable Ute ,Finance Member and myself 8nd 
give th(Jir verdiQt 8S it, ma.y suit them. In the meantimf', as far 8S the 
importance of the Amendment Bill which is before the House is concemed, 
I feel, Sir, that t,he policy of the Government of India has come to an end. 
We have u somewhat difficult problem facing us. On the one'hand, there 
is this acknowledged stringency of the money market which everybody 
who understands and knows the situation would like to see avoided. Here, 
the Government have put before the House one method, perhaps the 18At 
method, which is now open to them, by which they can under certain 
circumstances avoid a grea.t or exce&8ive stringency of the money market. 
On the otlier hand, it mU$t be said and I would repeat it that for this 
stringency the Government of India and their policy are mainly responsible 
to the House Ilnd to the country. Despite all the wise counsel and advice 
of caution which have been given to us, the Government,of India i i~ t 

themselves now choose to follow in the wake of other cMmtries in i i ~ 

oer rates in the Statute, a question which they were rash enough to-
da:; to handle immediately after the Annistice. 
The Honourable Sir AleUDder lIuddtmaD (Home  Member): Sir, T 

have not the slightest wish to stray into the very difficult subjects which 
havo been so very ably handled by the Honourable the Finance Member 
and my Honourable friend, Sir ot~m a  ThakurdaR. It is a. subject 
on which I might amURe, but on which I should certainly not enlighten 
the House. The Foole subject to which I wish to refer is this queAtion of 
adjournment. I understand from my Honourable friend opposite (Sir 
Purshotamdas Tha.kUrd8S), that ho om lai ~ t,hnt this Bill hos been 
hrought hHfore the House without due notice. Well, Sir, that is a charge 
that I, as long 8S I o.m Leader of this House, would never willingly incur. 
It does occur to me, having listened t,o the able and lengthy speech from 
mv Honourable friend opposite, to ask, if this is a speech that he had ma.dp 
without due notice, what should \'Ire have had if he had had due notice? 
Stm. Sir, on the question of short notice of Bills I hold very strong 
views. 8nd if the House really are of opinion thllt thev have not really ,h"d 
sufficient time to conSider the provisions of this Bill, I think my HonourAblo 
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friend will be willing to consent to the Bill being adjourned for the 
present Qnd taken up some dQte next week, but that is subject to a can· 
-dition. 'fhe Bill as I sae it, not as I say bBing fully cognisant of this 
extremely difficult Bubject, but from the lawyer's point of view, i&" a com· 
paratively simple one. It consists of one clause l.Lud it alters three words. 
W l~lI  Hir, references to Helect Committ.ees arc intended to deal with matters 
of detail. If the House passes a roferenc(l to Seloet Committee, it affinns 
the principle of thl: Bill, und I tuke it that in 0. Bill of t i~ kind the only 
quest,ion would be the particular figure you wish to substitute or the 
rl'jection of the Bill as 1\ whole. 'I'hcrefore I submit to the House that 
there is nothing in this Bill which .could possihly justify a reference to 
Select Uommittee. You may want more time to make up your minds 
whether tr> reject the Bill, or whether to move an amendment to the Bill. 
'flIRt seems to me quite reasonable, and if the House will agree that, when 
thi", Bill comes up for consideration next week, there shall be no motion 
for a reference to Sl'lect Committee, and the House will deal with the 
Bill on tho floor of this Houso ,and will either reject it or amend it, or 
pass it, then I am prepared, and I think my Honourable friend is prepared, 
to Ilgree to such B proposal. 

Mr. laDlDaciu II. Mehta (Bombay Northern Division: Non-Muhammad· 
nn Rural): Sir, I am BOrry the Honourable the Home Member has made a 
stipulation on this point, and on that basis only he agrees to have the 
Ildjournment of this motion. I must at once say that I cannot vote on 
this proposition subject to that stipulation. It must have been apparent 
to the House that, although between the existmg Act and the proposed 
Bill there is a difference of one figure only, i. e., that of a change from "81S" 
crores to "100" crores, in order to justify that change, the Honourable the 
Finance Member has hOO to· use 6,000 words. He spoke for a. full hour 
Bnd at least 100 words a minute, which makes 6,000 words to which a 
further f:,OOO words have been returned hy my Honourable friend Sir 
Purshoto.mdas '!hakurdas; from the speeches that Doth these rentlemen 
have made, it muetbe clear that the matter is neither so eBsy nor so in· 
nocent fiS it looks. Sir, Finance Members are apt to think that questions' 
of flnanoe and exchange are their close preserve, and on this matter the 
I!peech of the Honourable Sir Basil nJackett cannot be said to have erred 
on the side of modesty. But after all every proposal, however ably 
.ponsored, has to be justifled in the int,ercsts of tho people of this country 
and we, the representatives of the people, ignorant though we &re, ill·in· 
formed though we may be, have a right to understand each proposal and 
to be satisfied aoout its usefulness before we p;ive our consent to it. I say 
this matter is not merely' a question of a change from "81S" to "100" 
(:rores; the manner in which that addition will be made, the conditions 
under which that addition may be withdrawn Bre al80 matters of import. 
ance. The Honourable Rir Basil Blackett has admitted tha.t the proposed 
addition is for two purposes, OM of a permanent Dature to meet the grow· 
ing demands of trade, and the other to meet the seasonal demand for cur· 
"ency. 'Durinl'( the last four :vears Government have suspended the AUto· 
matic expansion of currency, have made additions to it not 8S required by 
tirade and industry but according to their own discretion. And to·day Gov· 
ernment, after four years, have to a certain e t~ t admitted that the addi· 
tion to the currency has not been equal to the demand for it; and by the 
Bill before the House they are going to remedy the complaint. Tlie Bengal 
Chamber of m~ oe in the Jetter referred tQ by Sir purshotamd.. have 
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made it quite clear that it is not the seusollal delIland or the emergenoy 
ourrency to whioh they uro referring, but that they want a permanent or 
quasI-permanent addition made to the currency. l.'he resolution of tho 
Associated Chambers of Commerce Il1st month iu Calcutta makes it abso-
lutely olear thut tbe.y WIUlt a pennUllent uddition. not a mcre seasonal 
additiQll when currency is required for the marketing of orops. We want 
to know quite clearly how fur Government Ilre agreoo with that view or 
whether thc.v want at their own sweet will and pleasure to withdraw wholly 
or partially the addition they might have made. Hemernber. Sir. this ad· 
dition to the currenov is to he made out (If the balances of the Secretary 
of StILte for India; these balances are thcr(1 for what are called "home 
charges." They are not intended to perfornl Bny currenoy funotion. Sup-
pose the Secretary of State roquires these moneys when the ourren9Y 
situation in thill country is acute. and he is not going to wait until tlie 
currency situation becomes easier. If he needs 10 crores for his require-
ments. w atev~  may be the currenoy position in this oountry. he will 
withdraw it. Therefore we have to consider whether the right of the Sec-
retary of Stllte for India to withdraw the curroncy once added should or 
should not be hedged round with cortain limitations so" that he may not 
make it n. mere question of his pleasure or of his own convenience.. As I 
Raid before. the 15 crores Bre to be added only out of the remittabccs for 
"home" charges temporarily. They are temporary loans to the currency 
roserve which may be withdrawn when the Secretary of St,ate wants them 
and we have to oonsider whether we will oonsent to give him an unlimited 
power to withdraw the whole of the 15 crores just at the moment, when 
a ourrency crisis may he pending in this country. It is not B light matter. 
Rnd it must be fully explored in the Select Committ,ee. r cannot agree 
that II. mere delay of eight (lays will make oo~ta l l what is intrin-
sically wrong to.day; and if that is the onl.Y condition on which tbe Home 
Member will consent to postpone this motion I will have nothing to do with 
it. At t ~ same time I may Ray that the reference to the Select Com-
mittee need not be for more than three days. I do not want to prolong 
this discussion. The mat.ter cnn be fully discussed within three dRYS Bnd 
reported to the House. All we want is to exnmine it, thoroughly; and. 
having made my position clear, I. say again I cannot vote on this proposi-
tion if it is backed by tbis condition. 

Mr. PrealdeDt: (After the Division was called) Refore I put the question 
1\ second time the HonourRblp. Member from Madras on my left (Mr. 
Shanmukhnm Ohetty) has asked for on expTana.tion of the situation in 
whioh the Al!sembly now l ~ I itsclf. If the motion for adjournment j" 
carried, the debate will bo resumed on e. subl!equent date. on which date 
the Honourable Member from Bombay will hnve R. full opporiunity to 
move 'his original motion. And if I may add B further expla.nation. the 
announcement made by Government was simply a warning to him that he 
may expect opposition from the Government to the motion to refer to 
Select Committee. Some opportunity to consider the matter behind the 
scenes seems to be not inadvisable. 

The Debate was adjourned. 

The Auembly then ~ io ~w  till Eleven of the Clooll: on Friday. the 
28rd JMlUaI'Y. 1925. . 
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